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Present: Hon'bie Sri K.V. Sachidanandan 
XTIc e- Chairman. 

Dy. 1isLra 

- 

l - 

I 

co 	the saidaction, the Applicant has flied 

1this O.A. 

The issue involved in this case is 

' 
that the Applicant belongs to 1978-80 

batch of officers of the Assam Forest 

-r Service (Class — l)j. The Applicant presently 

working as Divisional Forest Officer, 

Nagaon Social Forestry Division. He was 

selected and appointed to the Jndian 

Forest Service for the year2004 with 1997 

as the year of allotment. - The Applicant's 

grievance is that he ought to have been 

placed in the select list of 2002 and 

. appointed to the Indian Forest Service and 

allotted the correct year of allotment in 

the IFS. The Selection for three years, i.e. 

2002, 2003 and 2004 were held together 

in a single meeting of the Selection 

Comxthttee on 13106.2005. Aggrieved by 

Contd/ - 

I 
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Heard Mr U. Bimyan, learned 

Counsel for the Applicant, Mr M.U. Ahmed, 

learned Addi C.G.S.0 for the Respondent 

No. 1 and Mrs. M. Das, learned 

Government Advocate for the State of 

I 

------,---.---'----.--- .-------------------- 
30.10.2006 

Assam for Respondent Nos. and 3and 4. 

Considering the issue involved in 

L 	 this case I am of the view that O.A. to be 
!w\J1 
L 	 admitted. Admit. Issue noce to the 

(9' 	 Respondents. The Applicant will take 

process for Respcindents Na. 5to 12. 

Post on 	15.12.2006. LearneJ 

Government Advocate for the State of 

o
Assam is directed to kesp in readiness the 

j4 records in the next date of hearing 

EczA %/e- 4( 	/ 	
Vice-Chairman 
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) .A, 

Notes of the-Registry 	Date 	 Order of the Tribunal 

12.l.oi. 

c. 

Counsel for the Respondents 
• wanted to file writtn statmnt. 

Let it be d.ne. Post the mat4er on 

242*07* 

Vice-sCha irnan 

5 (l& 	
0703..07. Wri±en statement has aheady been 

fikd. 	C:ounsèl for the app}icant 

prays for time to file rejoinder. Let il: 

be done. Post the mefter on 30..107. 

ro 

(P/Va I5 

Vi-(.inn 

A 

counsel for the applican 

for time to tile rejoiri4er. 

	

done. post the mai.t 	. 

Liberty is given to th, 

file written statemont. 

vic,] 

	

Mr.M.U.Ahrned. 	1earnei 

C.G.S.C. wanted time to go th 

rejoinder filed by the Applicant 

insfruction on that. Let it be do 1  

Post on 17.5.2007. 

• 1 

4705 07. 	p.st tne rnatt 

im 

rn 

ci 	
,L -'D30 . 3 , 07-  

ktUl 
Q 3O.4.2007  
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0.  - 
Date 	Order of the 	Ufl 

Notes of the Reg 

 Post the matter on 8.6.2007 along 

with the M.P. 

1.- 

	

t 	 Vice-Chairman 
• 	 . 	 /bb/ 

8.6.07 	post the matter on 14.607 along- 
- 	with MaP. 	 I 

* 	 If- 
Vice-Chairan 

	

N 	
irn 

12- Lk 
14.6.2007 	Post the case on 5.7.2007 

- 	. 
- 	 j 

Chairman  • 	 /bb/ 

	

5.7.2007 	•• 	Let the case be posted after two 

weeks since learned Govt. Advocate for 

the State of Assam is out of station. 

Post on 231.2007. 

	

I 	 \Tice-Chairman 

J 	 I 

Cwti 	ç 
237:O7. •Potthematteron267.O7. 	 - 

Vice-Cluwmsn 

- 	H 	- - 

Ir  

10  : 



26.7.07 	Respondents counsel is directed to produce 

the ACR as directed. Photo copies of the same 
should be produced before this Tribunal. Original 

will be produced at the time of hearing for 

verification. 
Post on 14.8.07 for order. 

Càpy of this order may be furnished to the 

counsel for the respondents. 

\ ck L 
Vice-Chairman 

•/pg 
ci kt cuv 	•1-4 '!t 

. 2907 	 Pleadings are completed Let 

the case be listed before Division 

Bench. The ACRs has been 

produced by the learned counsel 

for the Respondeilts. Let it be kept 

on record in capacity of the 

IQ 3 	 Registry. In the meantime the 

counsel for the applicant  wpi!VtD  

 through the ACRs l the 

psof the Registry'• 

7 Vice-Chairman 
irn 
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Order dated 25.3.2) 	 . 

Call the matter for hearing 

on 

• 	 .( 
M . R.MOP?\ffY •) 

• 	 . 	 . 	 V,.o_hi.rmar 

14.05.2008 	On the prayer of Mrs.K.M.Talukdar, 

learned counsel representing the Applicant this 

case stands adjourned to be taken up on 
05.06.2008. . 

(Khushiram) 	 (M.R.Mohant'). Member (A) 	 Vice-Chairman 
/bb/ 

ka. C4-4. 

25.06.08 	None appears for the Applicant nor 
the Applicant is 'present. However, Mr 
M.U.Ahmed, learned AddL Standing 
counsel is present for the Respondents. 
None appears for the State of Assain 
and private Respondents. 

/ 	 . 	 S 	 Call this matter .  on 03.07.2008 
before Division Bench5. 

--W,  ~69 • 	 . 	 • 	 - 

• 	 (M.R.Mohanty) 
- 	

. 	 Vice-Chairman 

-. 	 pg 	. 	 5 - 



s. 
O.A.No.258 of 06 

03.07.2008 	None appears for the Applicant nor the 

Applicant is present. However, a letter 
0 	 -- k--- 

• 	 wuiwuwuuu iui i uays nas ucen 
; 

received from the learned counsel appearng 

for the Applicant. Mr. M. U. Abmed, learned 

Add!. Standing Counsel appearing for the 

• Respondents is present. Ms. U sha Das, 

learned counsel appearing for the U.I-'.S.C. 

(Respondent No.2) is also present. 

Callthismatteron05.08.2008 

A 
. , 	I O&' 

A 	
• 	 (R.C.Inda) 	'(M.R.Molianty) 

Member(A) 	Vice-Chairman 

Lm 

AJ4/ 

L) 

Oh 

- 

_ ,L 	, 



27.O22OO9 	Mr B.  Sarma, ierned Counsel 
appearing for the Appiicao:, is present. On 
behalf of Mr MU. 'Ahmed Jearned AddL 
Stding Cotniset for the Umon of India, Ms 
Usha Das is presept. Mrs M. Ds, iearne 
Government Advocate for Assani Is present 

IS 

9' Z 

7' 7 	Z4 

-/- 

Cail this matter on 25.03.2009 for,  
hearing bfóre the Dviskn Bench, 

4k 	4-t 15 

4-5-- 9 
 P_*_~ 

Z.6vr 

The Departmnta1 Records1  if a.i, 
shou)d be kept ready to be produced on the 
date of hearing. 

• 	Send cope.s of this order U3 the 
Respondepts in the addresses gve1 in the 
O.A.. 	.. 

(M.R Mob anty) 
Vice-Ch airman 

nkm 

	

2503.2009 	List the matter on 11.05.2009. 

(.hushiram.) . 	 . . 	(A..K.GaUr) 
Member (A) 	. 	 Member (J) 

	

1.05.2009 	 CoO this matter on 25.06.2009. 

• 	 .. 	
. 	 .R.ivtodnj 

Vir ,=-r_hnirmnn  
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• 	 . 

.. 	2i.O52OO9 - Mr U.K Nair, 'earned Ctuh) 
appearnfJ nrlrn Appbcent, s presn Mr 
N U Ahrned, learied Add) Standthj 

H 	.Cune!..for tJ Unin.of-in., k*, L resekft, 
• 	. 	.. 	Mr M..1)as learned 

for the State of Asani,s1rësent and Ms U. 
Das, rpresenting  thUPSC, is present. 

- No ime.øyPn  coneht o. the 
learned. Couhsei for the paiiles1  call this 
matter dn 22.05.2009. 

7 
:(N':D. Daal) 	(M:R. Mo ii 

• 	. • 	•••• •. . 	Methber(A) 	 ce-Chaira 
• nkm.. 

22.05.2609 	Hectrd 	1earne1 	• counsel 

• appearing for both the parties. 
Foi 	tile 	nasoi, 	r.cai-ded 

01, 

• (N.D.Daval) 	• M. R.Mohntv) 
• 	 Lm 	MmLeL-.) 	 Vice-Chairman 

- 	 •• 	 • 	 •. 	 •,:.'. 	 r. 



S_J 	r 

27.02,2009 	Mr B. Sarnui, 'earned Counsel 
oppeoring for the Appticantjs present. On 
behajf of Mr M.U. Ahnied, leorned Add). 
Stnding Connse for the tJnon of India, Ms 
iJsha Das is presenl; Mrs M. Das, learned 

lvtK 	 GovernmentAdvocate for Assam is present. 

--'- 	 Call this matter on 25.03.2009 for 
bearing heJre the Division iiench. 

The Department& iecords, if any, 
should he kept ready to be produced on the 
date of hearing. 

Send copies of this order to the 
Respondents in ft e addresses given in ft e 
OA 

(M.H.Mohaniy) 
ViceChoirman. 

n km 

S .  

	

25.03.2009 	List the mattr on 1 1.05.2009. 

(Khushiram) 	 (A.K.Gá)(. 
Member (A) 	 Member (M 

/bbf 

c,2?it r 	 1 .05.2009 	 Call this matter on 25.06-2009. 

S 

• 	 S 	
(M.R.Mohanty) 
Vice-Chairman 

• 	 /bb/ 



jN / 	215 2009 	Mr ILK Nfr, td 	ns1 

'ppearmg for th Apkc-rn. c precn, Mr 

M U Abrned, 	WnM MdI 	trndng 

 is 

- 	Mrc M. 	pM 	AdvtA 
S 	 for e St 	Assa,  1is reo tid M 

-/ ' / 	 I Das TPprPcPr!ing the U SC1c trnt 

No 'ime h-thy Or! OFPflt of the 
- S 	 .. 	 - 

I 1earn 	C'un sel fof !h p4rfle, ca I thi 

m&ter on 72 05 2009 

f 	 (ND ))aya) 	S  
Memi(A) 	. I ViceChairmai 

nkm 	. 	 S  

S 	 S  
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27.022009 	Mr B. Sarrna, learned Counsel 
appearing for the Applicant, is present. On 
behalf of Mr M.U. Ahnied, learned A.M. 
Stan ding Counsel for the Union of India, Ms 
Usha Das is present. Mrs M. Das, )earned 

Government Advocate for Assom is present. 

Call this matter on 25.03.2009 for 
hearing before the Division Bench. 

itL  

\5- 

m- QM 

iikm 

The Departin ental Records, if any, 
should be kept ready to he produced on the 
date of hearing. 

Send copies of this order to the 
Respondents in the addresses given in the 
O.A. 

(M..R .Mohanty 
Vice-Chairman 

25.03.2009 	List the matter on 11.05.2009. 

(Khushiram) 	 (A..K.Gaur) 
Member (A) 	 Member (J) 

/bb/ 

1 1.05.2009 
	

Cdl this matter on 25.06.2009. 

•(M.R ~Monanty ) 
Vi r- ,=- (-hn i rMnn  

---. 	 /bbf 



----r  (M. R. Mohanty) 
Vice-Chaimian 

N 

/ 

• 	 p 

.21.05.2009 	Mr U.K. Nair, learned Counse) 
appearng for the Apphcant, is present, Mr 
M.tJ. Ahmed, learned- AddL Standing 
Cotinsel for the Union .oNndia, is present, 
Mrs M:Das, learned Government Advocate 

•.' for the Stateof Assam;is present and Ms U. 
Das, representing thIJPSC, is present. 

No time 	ayOn consent of the 
learned Conisel for the parties, call this 
mat?rr on 22.05.2009. 

	

(ND. DaaJ) 	(M.R. Mohaiity 

	

Member(A) 	Vice-Chairman 
nkm• 

2205.2009 ' 	-leard 	learned 	counsel 
appeaiing for both the parties. 

For the reans recorded 
separately, this O.A. stands disposed 

of. 

(N.D.Zy ) 
Lm 	Member(A) 

-e} e&Lttg4 	.sr 
fr: 

kt 	 wvo  

Jk 

I 	çi 2- 

,j9k /h7t1s 



/ 
V.  V •  

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 258 of 2006 

Date of Decision : 22052009 

Sri Mamat Kalita 
aLppliCarlt/s 

Mr.U.K.Nair 
Advocate for the 

Applicant/s 
.1 

- Versus- 
U.O.I & Ors. 

.Respondents 

Mr. M. U. Ahmed, Addi. C.G.S.C. 
Mrs.M.Das, G.A.Assam,Ms.U.Das, 
for UPSC 

............................................... ,... Ac.1svoca.te for the 
Respondents 

-I- 

CORAM 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN 

TEE HON'BLE MR. N.D. DAYAL, ADMINISTRATWE MEMBER 

Whether reporters of local newspapers may be allowed to 
see the Judgment? 	 yes/No 

Whether to be referred to the Reporter or not? 	Yes/No 

Whether their Lordships wish to see the fair copy 
Of the Judgment? 	 Yes/No 

Member 



CENTRAL ANINISTRAI1VE TRIBUNAL, GUWAHATI BENCH 

Original Application No.258 of 2006 

Date of Order: This the 22" Day of May 2009. 

HON'BLE MR.MANORNJAN MOHANTY, VICE-CHAIRMAN 
HON'BLE MR.N.D.DAYAL, ADMINISRATIVE MEMBER 

1. Shri Mamat Kalita, 
Son of late Gopal Chandra Kalita, 
Resident of Lakhiminagar, 
Guwahati- 781006 

By Advocate Mr.U.K.Nalr, Mr.B.Sarma, 
Ms.Neei Bordolol, Applicant 	Applicant 

-Versus- 

Union of India, 
Through the Secretary to the Government of India, 
Ministry of Environment and Forests, 
Paryavaran Bhawan, CGO Complex 
Lodhi Road, 
New Delhl-110003. 

Union Public Service Commission, 
Dholpur House, 
Shahjahan Road, 
New Deihi-IlO011, 
Through its Seretary. 
State of Assam, 
Through the Commissioner and Secretary to.the 
Government of Assam 
Department of Environment and Forests, 
Assam Secretariat, 
Dispur. Guwahati-78 1006 

Principal Chief Conservator of Forests 
Assam, Rehabarl 
Guwahati- 781008 

Shn Ritesh Bhattacharjee, IFS 
Deputy Director, Tiger Project, 
0/0 the Field Director 
Tiger Project, 
P.0.-Barpeta Road, 
District-Barpeta Assam. 

\\ 



1'4~ 
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MdSafiqud4iii Ahined, IFS, 
Working Plan Officer, 

• Working'Plan DIvision Lower Assam Circle, 
.Assam Forest School Campus, 

• 	P.O.4alükbari,• • 	Guwahati- 7881014. 
Shri Sanjib Kumar Bora, IFS, 
(Piesently, under training at Dehradun), 
C/O Principal Chief Conservator of Forests, Assam, 
Rehabari, Guwahati-781 008. 

Shri Kailash Khargharla 
Divisional Forest Officer, 
Karnrup East Division, Indira gar, 
Basistha Forest Complex, 
Guwahatl-781029 

Md.AbdulmKuddus, IFS, 
Divisional Forest Officer 1  
Dhubri Social Forestry Division, 
P.0.-Gouripur 
DistDhubrl, Assam (783331) 

Shri Rup Nath Brahma, IFS, 
Presently, under training at Dehradun), 
C/O Principal Chief Conservator of Forests, Assam, 
Rehabarl 

11Md. Debiruz Zaman, IFS, 
Divisional Forest Officer, 
Noprth CacharHilis(TerfltOrial) Division, 
Post Office-Ilaflongm, 
Distiict-North Cachar Hills, Assam (788819) 

By Advocate Mr. M.UAhmed, AddLC.G.S.C., Mrs. MDas, G.A. 
Assam, Ms.UDas, for U.PSC 

•0A258 of 2006 
ORDER(ORALI ••• 

22.052009 

MANORANJAN MOHANTYAV.C): 

The Applicant., while continuing to be a Member of Assam 

State Forest Servce, came to be appointed as a Member of Indian Forest 

1997 batc.. Service and,upon, such appointment,he has been allotted to 
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He filed this case, under section 19 of the Administrative Tribunals Act, 

1985,with the following prayers. 

"(I) For a declaration that the entry to an 
d continuance of the Respondents Nos.5 
and 6 in the IFS is illegal, being void ab 
initlo."; 

(ii) to set aside the appointment of the 
Respondent Nos.5 and 6 to the iFS vlde the 
notifications dated 8-2-2001 and 13-02-
2001 (Annexures E and E-1) respectively.; 
(ill) to direct the Respondents to consider 
the case of the applicant for selection and 
appointment to the IFS for the year 2000, 
by treating his continuous service with 
effect from 1.11.1978; 
Alternatively.- 

to direct the respondents to place 
the Applicant in the select list of 2002 for 
appointment to the IFS ahead of the 
Respondent No.7, by treating his continues 
service with effect from 1-11.1978. 

To direct the Respondents to allot 
the proper and correct year of allotment of 
the Applicant in the iFS treating his 
continuous service with effect from 1-
11.1978. 

any other relief/ reliefs to which the 
Applicant is entitled to under the facts and 
circumstances of the case and as may be 
deemed fit and proper." 

At the hearing, to-day, the Applicant's side confined his case to the 

claim to antidate the year of his allotment to 1995. He has claimed t 

antidate his year of allotment to 1995; because, an un-communicated ad-

verse remark (in his CCR/ACR in state Forest Service ) was alleged to have 

been taken into consideration (by the Selection Committee) while 

considering his case (for promotion to IFS) an previous occasion/as 

against the years 1995 & 1996. 

Although the entire matter has been contested by way of filing 

written statement, in course of hearing to-day, it has been reported from 

the Bar that the State Government of Assam has taken a pragmatic view 

11 
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during the pendency of this case, in favour of the Applicant to give him 

1996 as the year of allotment in IFS. It is also seen from it Annexure-7 

dated 01.02.2007attached to the written statement of the Respondents 

that the PCCF/Assam proposed to the State Govt. to antidate 'the year of 

allotment, in favour of the Applicant,"to 1996". The text of the letter 

dated 01.02.2007(Annexure-Vll) reads as under.- 

"No.FE.24/36/2k Dated Guwahal, the 1' Februry, 2007 

To, 
The Commissioner & Secretary 
to the Govt. of Assam 
Environment and Forest Department 
Dispur, Guwahati-6. 

Sub: Determination of Seniority of promotee officers of IFS 
cadre of Assam 

Ref: This Offce letter No.FE.24/36/2k,dated 	11.10.2006 

Sir, 

In continuation of this office letter dated cited above, I am 
to request you kindly to treat the year of allotment to be 
fixed against Sri M.Kalita (SI.No.7) as 1996 instead of 
1995 as proposed vide this office letter No.FE24/36/2k, 
dated 11.10.2006 under the column of "year of allotment to 
be refixed" in the last para." 

At the hearing, to a specific question, Mrs. Manjula Das, learned 

Counsel representing the State Govt. of Assam,stated that the final view, 

on the proposal, could not have been taken (to antedate the year of 

allotment); because of the pendency of the present Original Application 

No.258 of 2006 ; which was admitted on 30.10.2006 for the reason of the 

provisions under Section 19 (4.) of the Administrative Tribunals Act, 

1985. 

On the face of the above, Mr. U. K. Nair, learned.counsel appearing 

for the  Applicant, states that the Applicant, who is going to retire from 

service by end of March 2010, would be satisfied if a direction is given to 



the State Government, Government of India and UP.S.0 to expedite the 

matter for antedating the year of allotment in favour of the Applicant by 

assigning him the year 1996. Mr. U. K. Nair, learned counsel appearing 

for the Applicant proceeded to state that once the year of allotment is 

antedated to 1996, the Applicant would complete more than 14 years of 

service before his superannuation retirement and, as a result of the 

same, the Applicant would be able to get promotion to the rank of 

Conservator of Forests well before his date of retirement/31.032010. 

With the said sole objective, it is submitted by Mr.NaIr ; the Applicant 

who was treated un-justily (by way of taking into consideration some of 

the un-communicated adverse remarks against him, while cOnsidering his 

case for IFS) has agreed to accept 1996 as his year of allotment. 

(6) 	Having heard Mr.U.K.Nair, the learned counsel appearing for the 

Applicant; Mr.M.U.Ahmed, learned AddJ.Standing Counsel representing 

the Union of India ; Ms.Usha Das, learned counsel representing the 

UPSC and Mrs. M. Das, learned counsel representing the State of Assarn, 

this case is hereby disposed of with direction to the State Government of 

Assam to expedite the matter of antedating the year of allotment (to 

1996) in favour of the Applicant and to put up the matter before the 

Govermnent of India (in order to antedate the year of allotment in favour 

of the Applicant) by end of June 2009 and, on receipt of the said 

proposal, the Government of India (and, if necessary, the UPSC) should do 

well in issuing consequential orders by end of August 2009. 

While parting with this case, we hope and trust that the authorities 

is control of the matter should also do well, after examining the case of 

the Applicant, to take steps expeditiously to grant promotion (to the 

Applicant) to the rank of Conservator 
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4 
6 

7. 	Subject to the above observations and directions, this case stands 

disposed of. Send copies of this order (by Regd. Post) to the Applicant 

and to all the Respondents in the address given in the O.A and free 

copies of this order be also supplied to all the learned counsel appearing 

for the parties. 

(N.D.DAYAL) 
ADNRQSMTIVE MEMBER 

im 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 



O(V 2/rV6 

0508.2008 	None appears for the Applicant nor 

the Applicant is present. However, Mr M.1J. 

Ahrned, learned M.di. Standing Counsel for 

the Union of hidiL and Mrs M. Das, 'earned. 

Advocate for the State of Assam, are 

present. 

L 

bir 

Call this rnar before the Division 

Bench on (3.O92UOU For hearinç. 

(M.R Mohanty) 
Vice-Chairman 

nkm 

• 	
•_. .• 

- , y '-; 
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03.09.2008 	Mr. U. K. Nir Advntfr 	riferv - - --- - 	 - - 	 - -- 	- 
- 	 , 	- --- - 	

..•. 

appearance on behalf of the Applicant by way 
of filing fresh 'Vakalatnama'. He has served a 

copy of an additional affidavit and served the 
copy of the same on the counsel appearing 
for the Respondents, only yesterday. 

While, granting liberty to the 
Respondents to obtain instructions on the 
additional affidavit filed by the Applicant, this 
case stands adjourned to be taken up on 7th 

October 2008 for hearing. 
The 'Respondents need ifie additional 

reply to the additional statement, now made 
by the Applicant, by the date fixed. 

Call this matter on 07.10.2008. 

.~~tm w .Moh 
lin 	Member(A) 	 Vice- chairman 

Li 
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07.10.2008 	MrIJJ( t'Jriir 'I-1yr-.i 	. .--- I uppearing 
for the Applicant 2  is in accomrlpodation. 

However, Mr.M.U.Ahmed, learned Addi. 

Standing Counsel for the Government of India is 

present. 

'/) - O 	' 

C- 

/bb/ 

10a11 this matter on 27.1 l .2008 for 

4  
(S.N.SPiikIa) 	 (M.R.Mo 
Member (A) 	 Vice-Ch 

I .  
27.11.2008 Mr,.Sarma, learned counsel apearing 

for the Applicant is present Mr.M. U. timed, 

learned Adcll. Standing Counsel appeaiiig for 

the Union of India and Mrs.M.Das, learned 

cOunsel representing the State of D are 

also present. 

Call this matter on 12th Janu N, @9., 

fOr hearing... 

(M.R..Mohanty) 
• 	. 	 Vicc-Chainnârt 

Im 

•12.01.2009 . Mr B. Sarm, learn.e 	Co n se 
appearing for théAppflcaI, is present. 

Call this mailer -on 1902.2009 for 
hearing. 

nkin 
	 Vice-Chairman 

a 

01 

/ 
7 

19.02.2009 	Call this matter on 08.04.2009. 

(M.R. 
Vice 	 U 

fbb/ 



DISTRICT: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH ::: GUWAHATI 

[An application under Section 19 of the Administrative Tribunals Act, 19851 

O.A. 	of 2006 

Shri Mamat Kalita 	- 	Applicant, 

-Versus- 

Union of India and others 	- 	Respondents, 

I N D E X 

Sl.No. Annexures 	 Pafticulars 	 Page No. 

Application 	 1-24 

Verification 	 25 

A 	Diploma certificate dated 24-10-1980 

B 	Notification dated 10-.2- 1981 appointing the 	7 
applicant to the post of Assistant Conserva-

tor of Forest. 

C 

	

	Notification dated 20-01-1994 along with the Q g .- 

fln.91 r3c1tiOn 12.t of thc 

Porci orviee (C13c - I) 



V7 	 I 
/ 

0 
Sl.No. Annexures Particulars 	 Page No. 

6. D 	Communication dated 18-4-2000 along with 38-47 

draftgradation. list of the Assata Forest Service 

[Class 
- II. 

7. E 	Government of India notification dated 8-2-2001 48 

appointing Shri P. Katoky, Shri R. Bhattacharjee 

and Md. S. Ahmed to the IFS. 

8. E-1 	Consequential letter of the Government of 49 

Assam dated 13-2-2001. 

9. F 	Letter dated 29-05-2001 by the Joint Secretary 50-5 1 

to the GoverntaenJ: of Assani informing the ap- 

plicant about the disposal of his representation. 

10. G 	Notification dated 6-8-2002 conflrming the ap- 52 

plicant and others in the post of D.C.F.. 

11. H 	Notification dated 1-9-203 of the Government 53-64 

of Assam along with the draft gradation list of 

the Assam Forest Seriee Ciass41 as on 1-6- 

2003. 

12 I 	Orderdated28-1Q-2QQ3passedinO.ANo337/ 65-68 

2002. 

13. J 	Order dated 26-8-2004 passed in Contempt 69-73 

petition No.14/2004 

14. K 	Order dated 12-01-2005 passed in. W.P4C) 74-79 

No.353/2005 



Sl.No. Annexures 

15 	L 

4 • 	 /1 

Particulars 	 Page No. 

Notification dated 25-8-2005 along with the 	b - 4 
draft gradation list of the DCFs as on 1-8- 

2005. 

Notification dated 14-11-2005 appointing  

seven officers to the IFS for the years 2002, 

2003 and 2004 (applicant appointed in the 

year 2004) 

Applicant's joining report dated 16-11-2005 

Order dated 28-3-2006 indicating year of 8 	9 
allocation of the appointees vide the notifi- 

cation dated 14-11-2005. 

Applicant's representation dated 28-04- 9 C) 	3 
2006. 

Filed by:- 

Advocate. 

/ 

16 

N 

0 

IN 
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SYNOPSIS 

The applicant belongs to the 1978-80 batch of officers of the Assam 

Forest Service (Class - I). Presently, he is serving as Divisional Forest Officer, 

Nagaon Social Forestry Division. He was selected and appointed to the In-

dian Forest Service for the year 2004 with 1997 as the year of allotment. The 

applicant's grievance is that he ought to have been placed in the select list 

of 2002 and appointed to the Indian Forest Service and allotted the correct 

year of allotment in the IFS. It may be mentioned that selection for three 

years, that is, 2002, 2003 and 2004 were held together in a single meeting 

of the Selection Committee held on 13-06-2005. The further grievance of 

applicant is the entry and continuance of the Respondent Nos. 5 and 6 in 

Indian Forest Service. 

Filed by :- 

Advocate 	- 

C 	91 



nV 
List of Dates 

1-11 - 1978 - 	Applicant joined the State Forest Service College at 

Burnihat as a trainee for two years' diploma course 

and successfully completed the same. 

1 1-2- 1981 - 

	

	Applicant joined the Assam Forest Service (Class-I) 

in the post of Assistant Conservator of Forest. 

29-3- 1985 - 

	

	On promotion, applicant joined the post of Deputy 

Conservator of Forest, holding the same rank for more 

than 21 years now. 

UP 
	 4. 	18-4-2000 - 	Draft gradation list of the officers of Assam Forest 

Service (Class-I) circulated. Applicant placed at Serial 

No.3 whereas the private Respondents were placed ,  at 

serial Nos.6 to 12. Service of the applicant shown as 

confirmed whereas those of the private Respondents 

as not iconfirmed. 

5. 	08-12-2000 - 	Selection Committee meeting for promotion to the 

IFS for the year 2000 was held. Three candidates in- 
-11 

cluding Respondent Nos.5 and 6 were selected. 

6. 	08-02-2001 - 	The selected candidates were appointed to the IFS. 



fbV  

lvii 
29-5-2001 - 

	

	Applicants' representation against his non-selection 

was rejected. 

13-06-2005 - 

	

	Selection committee meeting held for three year 

i.e. 2002, 2003 and 2004 

14-11-2005 - 	Respondent Nos.7, 8, 9 and 10 were selected for 

and appointed to the IFS for the years 2002. Respon-

dent No.11 for the year 2003 and the applicant and 

another for the year 2004. 

28-03-2006 - 	Seniority and year of allotment in the IFS of the 

applicant and the Respondent No.7 to 11 were deter-

mined. Respondent No.7 to ii have been placed above 

the applicant from serial Nos. 1 to 5. Respondents 7 to 

10 have been allotted the year 1996 whereas the Re-

spondent No.11 and the applicant have been allotted 

the year 199k. 

28-04-2006 	Representation submitted by the applicant. 

Filed by 

Advocate 
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DISTRICT: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH ::: GUWAHATI 

[An application under Section 19 of the Administrative Tribunals Act, 19851 

O.A. No2 SR of 2006 

Particulars of the applicants :-

1. Shri Mamat Kalita, 

Son of Late Gopal Chandra Kalita, 

Resident of Lakhiminagar, 

Guwahati - 781006. 

Particulars of the Respondents :- 

Union of India, 

Through the Secretary to the Government of India, 

Ministry of Environment and Forests, 

Paryavaran Bhawan, C G 0 Complex, 

Lodhi Road, 

New Delhi- 110003. 

Union Public Service Commission, 

Dholpur House, 

1 



Shahjahan Road, 

New Delhi - 110 011, 

Through its Secretary. 

 State of Assam, 

• Through the Commissioner and Secreti to the 

Government of Assam, 

Department of Environment and Forests, 

• Assam Secretariat, 

Dispur, Guwahati - 781 006. 

 Principal Chief Conservator of Forests, 

Assam, Rehabari, 

Guwahati - 781 008. 

 Shri Ritesh Bhattacharjee, IFS, 

Deputy Director, Tiger Project, 

O/o the Field Director, 

Tiger Project, 

P.O. - Barpeta Road, 

District - Barpeta (Assam). 

 Md. Safiquddin Ahmed, IFS, 

Working Plan Officer, 

Working Plan Division, Lower Assam Circle, 

Assam Forest School Campus, 

P.O. - Jalukbari, 

Guwahati - 781 014. 

 Shri Sanjib Kumar Bora, IFS, 



Ii 
[Presently under training at Dehradun), 

C/o Principal Chief Conservator of Forests, Assam, 

Rehabari. Guwahati - 781008. 

Shri Kailash Khargharia, IFS, 

Divisional Forest Officer, 

Kamrup East Division, 

Indira Nagar, 

Basistha Forest Complex, 

Guwahati - 781029. 

Md. Abdul Kuddus, IFS, 

Divisional Forest Officer, 

Dhubri Social Forestry Division, 

P.O. - Gouripur, 

District - Dhubri, Assam 1783 33jj. 

Shri Rup Nath Bralìma, IFS, 

[Presently under training at Dehradun), 

C/o Principal Chief Conservator of Forests, Assam, 

Rehabari, 

Guwahati - 781008. 

Md. Debiruz Zaman,IFS, 

Divisional Forest Officer, 

North Cachar Hills (Territorial) Division, 

Post Office - Haflong, 

District - North Cachar Hills, Assam 1788 8191. 



III. Particulars of the order against which the application is made :- 

The application is presented against the Government of India noti-

fication dated 7-11-2005 as republished vide the Government of Assam 

notification dated 14-11-2005 whereby the applicant was placed in the 

select list of 2004 instead of the select list of 2002 and appointed to the 

Indian Forest Service [IFSI on the said basis. The applicant also chal-

lenges the order dated 28-03-2006 of the Government of India whereby 

the year 1997 was allotted to him as the year of allotment to the IFS. The 

further grievance of the applicnt is the selection and appointment of the 

Respondent Nos. 5 and 6 to the IFS vide the Government of India noti-

fication dated 8-2-200 1 and his non-selection and consequential non-

appointment to the IFS in the selection for the year 2000 [as declared 

vide the notification dated 8-2-20011. The applicant contends that since 

the entry of the Respondent Nos.5 and 6 into the IFS was void ab initio, 

their continuance in the IFS as on date is untenable. 

IV. Jurisdiction of the Tribunal :- 

The applicant declares that the subject matter of the present appli-

cation is within the jurisdiction of this Hon'ble Tribunal. 

V. Limitation : - 

The applicant further declares that the present application is within 



4. 
the limitation prescribed under Section 21 of the Administrative Tribu- 

nals Act, 1985. 

VI. Facts of the Case :- 

The applicant is a citizen of India and is as such entitled to all the 

rights and privileges guaranteed to the citizens of India and the laws 

framed thereunder. 

Following a selection process, the applicant was selected and he 

belongs to the 1978-80 State Forest Service (Assam) batch of officers. 

It may be mentioned that the applicant got selected through a 

competetive examination conducted by the Assam Public Service 

Commission (APSC) in February-March, 1978. 3 (three) candidates 

6k  were selected in order of merit viz., Shri P. %<othe applicant and 

Shri P.P. ChangkalPursuaflt thereto, they had to undergo training 

in the 2 (two) years Diploma Course training in Forestry in the State 

Forest Service College, Burnihat as a trainee during the period from 1-

11-1978 to 30-10-1980. On successful completion of the said course, 

the applicant was awarded the certificate of Diploma dated 24-10- 

A copy of the diploma certificate dated 24-10-1980 is enclosed 

herewith and marked as Annexure - A. 

Pursuant thereto, the applicant was appointed to the post of As- 



4 
sistant Conservator of Forest (ACF) vide the notification dated 10-02-

1981 following which he joined the said post in the Assam Forest 

Service (Class - I) on 11-02-1981. He was confirmed in the said post 
wl 

with effect from 02-12-1983 vide the Government notification dated 

13-02-1986. 

A copy of the said notification dated 10-02-1981 is enclosed 

herewith and marked as Annexure - B. 

After serving as ACF for about 4 years, the applicant was promoted 

to the rank of Deputy Conservator of Forest (DCF) under the Assam 

State Forest Service on 22-3-1985 and he joined the said post on 29- 

03-1985. 

The applicant on such promotion continued in the said rank. Pres- 

ently, he is holding the post of Divisional Forest Officer (DFO), Nagaon 

Social Forestry Division. It may be mentioned that the post of DCF is 
- cv 	Q 	__ 	 p F 0. - -L r, -'- 	f 

stagnating now in the same rank for more than 21 years. 

The Government of Assam in the Forest Department vide notifica- 

tion dated 20-01-1994 was pleased to fix finally and publish the gra-

dation list of the State Forest Service Officers (Class -I). In the said 

gradation list, the applicant's name was shown at serial No.30 and his 

service was shown as confirmed. In the said gradation list, Shri Ritesh 

Bhattacharjee was placed at Serial No.36 and his service was shown 
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07.  
as not confirmed. Md. Safiquddin Ahmed was placed at serial No.37 

and his service was also shown as not confirmed. Shri Sanjib Kumar 

Bora, Shri Kailash Khargharia, Md. Abdul Kuddus, Shri Rup Nath 

Brahma and Md. Debiruz Zaman were placed at serial Nos.38, 39, 

41, 42 and 43 respectively and their services were shown as not con- 

firmed 

A copy of the said notification dated 20-01-1994 along with the 

gradation list published therewith are enclosed herewith and 

collectively marked as Annexure - C. 

7. 	The Principal Chief Conservator of Forest, Assam vide his corn- 

munication dated 18-4-2000 circulated a draft gradation list of the 

Assam Forest Service (Class - I). In the said gradation list, the appli-

cant was placed at serial No.3 and his service was shown as con-

firmed. Shri Ritesh Bhattachaijee, Md. Safiquddin Ahmed, Shri Sanjib 

Kumar Bora, Shri Kailash Khargharia, Md. Abdul Kuddus, Shri Rup 

Nath Brahma and Md. Debiruz Zaman were placed at serial Nos.6, 7, 

8, 9, 10, 11 and 12 respectively and the services of all of them were 

shown as not confirmed. 

A copy of the said communication dated 18-04 2000 along with 

the draft gradation list are enclosed herewith and collectively 

marked as Annexu.re - D. 

8. 	It may be mentioned that in exercise of the powers conferred by 

0 
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sub section (1) of section 3 of the All India Services Act, 1951, the 

Central Government in consultation with the concerned State Gov-

ernments framed, a set of Rules called the Indian Forest Service 

(Recruitment) Rules, 1966, briefly "the Recruitment Rules" hereaf-

ter. Rule 4 of the Recruitment Rules provides for the method of re-

cruitment to the IFS. As per the said Rule, recruitment to the IFS shall 

be by a competitive examination and by promotion of substantive mem-

bers of the State Forest Service. Recruitment by promotion is specifi-

cally dealt with in Rule 8 of the Recruitment Rules. Such recruitment 

by promotion shall be made from amongst the substantive members 

of the State Forest Service. The number of persons to be recruited 

under Rule 8 is dealt with in Rule 9 of the Recruitment Rules. In 

pursuance of sub-rule (1) of Rule 8 of the Recruitment Rules, the 

Central Government in consultation with the State Governments and 

the Union Public Service Commission has framed the Indian Forest 

Service (Appointment by Promotion) Regulations, 1966, briefly "the 

1966 Regulations". Regulation 3 deals with constitution of the Corn- 
I" 

mittee to make selection to the IFS. As per Regulation 5, such commit-

tee shall ordinarily meet every year and prepare a list of such mern-

bers of the State Forest Service as are held by them to be suitable for 

promotion to the IFS. As per Regulation 5(2), the said committee shall 

consider for inclusion in the said list the cases of members of the 

State Forest Service in order of seniority three times the number of 

substantive vacancies. As per the third proviso to Regulation 5 (2), the 

Selection Committee shall not consider the case of a member of the 



State Forest Service unless on the 1St January of the year in which it 

meets, he is substantive in the State Forest Service and has completed 

not less than 8 years of continuous service in the State Forest Service. 

As per explanation II, in computing the period of continuous service, 

there shall be included any period during which an officer has under-

gone training in a diploma course in the Forest Research Institute and 

College, Dehradun or such other training as may be approved by the 

Central Government in consultation with the Union Public Service 

Commission in any other institution. In exercise of the powers con-

ferred by section 3 of the All India Services Act, 1951 and in pursu-

ance of sub rule (1) of Rule 8 of the Recruitment Rules, the Central 

Government in consultation with the State Governments and the Union 

Public Service Commission framed a set of Rules called the Indian 

Forest Service (Regulation of Seniority) Rules, 1997, briefly "the 1997 

Rules". Rule 3 of the 1997 Rules provides for assignment of year of 

allotment of an officer appointed to the IFS. RuTe 3 (3)(ii) provides that 

the year of allotment of a promotee officer shall be determined with 

reference to the year in which the meeting of the selection committee 

was held and with regard to the continuous service rendered by him 

in the State Forest Service upto the 31st day of December of the year 

immediately before the year in which the meeting of the Selection Com-

mittee was held in the manner indicated therein. For the service ren-

dered upto 21 years, the promotee officer shall be given a weightage of 

one year for every completed three years of service; he shall also be 

given a weightage of one year for every completed two years of service 



beyond the period of 21 years. However, he shall not be assigned a 

year of allotment earlier than the year of allotment assigned to an 

officer senior to him. 

The applicant became eligible for promotion to the Indian Forest 

Service (IFS) long back. 

The State of Assam has a joint cadre with Meghalaya under the 

IFS called the Assam-Meghalaya joint cadre having a total cadre 

strength of 81. The Government of India has fixed 27 numbers of posts 

against the promotion quota of Assam cadre out of the aforesaid total 

cadre strength. 

A meeting of the selection committee for promotion to IFS for the 

year 2000 was held on 8-12-2000. In the said meeting, the cases of 

nine eligible officers were considered for promotion to the IFS. In the 

said list of nine officers, the applicant's name was placed at serial 

No.2. The nine officers whose cases were considered by the selection 

committee in the year 2000 were as follows :- 

Ak 	 1. P. Katoky 

M.Kalita 

P.P. Changkakoti 

R. Bhattacharjee 

S. Ahmed 



S.K. Bora 

K. Khargharia 

AbdulKuddus 

R.N. Brahma. 

It is learnt that serial numbers 1, 4, 5, 6 and 7 were given "very 

good" assessment whereas the others including the applicant were 

granted "good" assessment. The selection committee selected Shri P. 

Ak 

	

	 KGtoky, Shri R. Bhattachaxjee and Md. S. Ahmed for promotion to 

the IFS. 

The applicant who at that time was serving as DFO, Social Forestry 

Division, Bongaigaon submitted a representation dated 05-01-2001 

to the Secretary to the Government of India, Ministry of Environment 

and Forest through proper channel with the prayer for consideration 

of his case for promotion to the IFS (Assarn-Meghalaya cadre) by re-

viewing the select list prepared pursuant to the meeting held on 8-12-

2000. 

The Government of India in the Ministry of Environment and 

Forest vide the notffication dated 8-2-200 1 appointed Shri P.Kotoky, 

Shri R. Bhattacharjee and Shri S. Ahmed to the IFS against existing 

vacancies and allotted them to the Assam-Meghalaya joint cadre of 

the IFS. This was followed by the notification dated 13-02-2001 is- 

sued by the Government of Assam. Subsequently, they were allotted 
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1994 as the year of allotment to the IFS. 

Copies of the aforesaid notification dated 8-2-2001 and 13-2-

2001 are enclosed herewith and marked as Annexures - E and 

E- 1 respectively. 

14. 	The Joint Secretary to the Government of Assam, Forest Depart- 

ment informed the applicant vide the letter dated 29-05-200 1 that 

there was no merit in the applicant's representation to be taken up 

with the Government of India and accordingly, his representation 

was disposed of. 

A copy of the said letter dated 29-05-2001 is enclosed herewith 

and marked as Annexure - F. 

15 After the sleection committee meeting was held on 08-12-2000, 

for the year 2000, the selection committee hadaijkt in the year 2001 

and selected Shri P.P. Changkakoti, below the applicant in seniority. 

But because of disciplinary proceedings, he has not been promoted to 

the IFS. 

16. The applicant submitted representation dated 0 1-07-2002 to the 

Principal Secretary to the Government of Assam, Forest Department 

praying before the said authority to do the needful for holding the 

selection committee meeting for recruitment to the IFS by promotion 



• 	 • 

and for consideration of his case for such promotion. 

The Government of Assam in the Forest Department vide the noti-

fication dated 6-8-2002 confirmed the applicant, Shri Sanjib Kurnar 

Bora, Shri Kailash Khargharia, Shri Abdul Kuddus, Shri Rup Nath 

Brahma, Shri Debiruz Zaman and 3 (three) others in the post of 

DCF in the Assam Forest Service (Class - I) with effect from 1-1-200 1. 

A copy of the said notification dated 6-8-2002 is enclosed 

herewith and marked as Annexure - G. 

The Government of Assam in the Department of Environment and 

Forest vide the notification dated 01-09-2003 published the draft gra-

dation list of the Assam Forest Service (Class - I) Officers as on 0 1-06-

2003. In the said list, the applicant's name appears at serial No.1 

whereas the names of Shri Sanjib Kumar Bora, Shri Kailash 

Khargharia, Md. Abdul Kuddus, Shri Rup Nath Brahma and Md. 

Debiruz Zaman were placed at serial Nos.3, 4, 5, 6 and 7 respectively. 

A copy of the said notification dated 1-9-2003 along with the 

draft gradation list are enclosed herewith and collectively marked 

as Annexure - H. 

The applicant and 3 others filed an original application before this 

Hon'ble Tribunal with their grievances relating to non-filling up of the 



vacancies in the IFS. The said application was registered as O.A. 

No.337/2002. It was contended therein that there were five vacancies 

in the year 2002 but the Respondents did not take any meaningful 

step for convening the selection committee meeting for selection for 

promotion to the IFS which was required to be held in the year 2002 

thereby causing prejudice to them. This Hon"ble Tribunal vide the Ii-

nal order dated 28-10-2003 disposed of the said O.A. by observing 

that as per the written statement of the Union of India steps for hold-

ing the selection committee meeting had been taken and it was ex-

pected that the Respondents will take all necessary steps in this re-

gard as required by the law with utmost expedition. 

A copy of the said order dated 28-10-2003 is enclosed herewith 

and marked as Annexure - I. 

Even after the aforesaid order of this Hon'ble Tribunal, there was 

considerable and inordinate delay in holding the selection committee 

meeting. Aggrieved, the applicant submitted representation dated 24-

03-2004 to the Union Public Service Commission with copies to other 

concerned authorities to convene the selection committee meeting for 

promotion to the IFS immediately 

The applicant was compelled to file a contempt petition before this 

Hon'ble Tribunal against the inaction of the Respondents in spite of 

LI 

of the order of this Hon'ble Tribunal dated 28-10-2003. The said 



contempt petition was registered as Contempt Petition No.14 of 2004. 

By the order dated 26-08-2004, this Hon'ble Tribunal was pleased to 

dispose of the said contempt petition in view of the submissions made 

on behalf of the Respondents with the observation that the case of 

the applicant be considered by the selection committee in the light of 

this Hon'ble Tribunal's order in O.A. NO.337/2002 which may be held 

during that year. 

A copy of the said order dated 26-8-2004 is enclosed herewith 

and marked as Anuexure - J. 

Thereafter, the applicant submitted a representation dated 15-09-

2004 to the Union Public Service Commission with copies to the other 

concerned authorities stating therein that the selection committee 

meeting for the year 2002 had not been held thougli long overdue. The 

applicant, therefore, requested for convening the selection committee 

/ 

	

	meeting for promotion fo the IFS (Assani-Meghalaya joint cadre —AssanI 

segment) immediately in compliance to the orders of this Hon'ble Tn- 

bunal. 

The applicant, thereafter, preferred a writ petition before the 

Hon'ble Gauhati High Court raising a grievance on the count that 

this Hon'ble Tribunal in O.A. No.337 of 2002 failed to give any direc-

tion calling upon the Respondent authority to hold the selection com-

mittee meeting within a specified time. The said writ petition was 
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registered as W.P.(C) No.353 of 2005. Similar writ petition was filed by 

Shri Kailash Khargharia and Shri Debiruz Zaman, which was regis-

tered as W.P.(C) No.32 of 2005. 

W.P.(C) No.353 of 2005 was disposed of by the Hon'ble Gauhati 

High Court with a direction to the Respondent authority to hold the 

meeting of the Selection Committee within a period of three months 

and to make recommendation for encadrement to the IFS with due 

consideration of the applicant's case. 

A copy of the said order dated 12-01-2005 is enclosed herewith 

and marked as Anne*ure - K. 

The Government of Assam in the Department of Environment and 

Forest issued notification dated 25-08-2005 publishing the draft gra-

dation list of DCFs as on 1-8-2005. The applicant's name appears at 

serial No.1 in the said gradation list whereas the names of Shri Sanjib 

Kumar Bora, Shri Kailash Khargharia, Md. Abdul Kuddus, Shri Rup 

Nath Brahma and Md. Debiruz Zaman appear at serial Nos.3 to 7 

respectively. 

A copy of the said notification dated 25-08-2005 along with the 

draft gradation list are enclosed herewith and collectively marked 

as Annexure - L. 

26. Ultimately, the Selection Committee for selection for promotion to 
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the IFS in respect of the Assam-Meghalaya cadre - Assam segment 

was held on 13-06-2005. In the said meeting, selection for three years, 

namely, 2002,2003 and 2004 were clubbed together. Pursuant thereto, 

three select lists for the years 2002, 2003 and 2004 were prepared. 

The Government of India issued notification dated 7-11-2005 ap-

pointing 7 officers of the State Forest Service of Assam to the IFS on 

the basis of the select lists for the years 2002, 2003 and 2004 and 

allocated them to the Assam-Meghalayajoint cadre. Shri Sanjib Kumar 

Bora, Shri Kailash Khargharia, Md. Abdul Kuddus and Shri Rup Nath 

Brahma were selected for the year 2002; Md. Debiruz Zaman was se-

lected for the year 2003 whereas the applicant and one Shr Khanindra 

Nath Barman were selected for the year 2004. The said Government of 

India notification was republished by the Government of Assam in the 

Environment and Forest Department vide the notification dated 14-

11-2005. 

A copy of the said notification dated 14-11-2005 is enclosed 

herewith and marked as Annexure - M. 

Pursuant thereto, the applicant joined the IFS in the Assam-

Meghalaya joint cadre on 16-11-2005 holding the charge of the same 

post of DFO, Nagaon Social Forestry Division and submitted joining 

report to the Commissioner and Secretary to the Government of Assam, 

Environment and Forest Department on 16-11-2005. 
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A copy of the said joining report dated 16-11-2005 is enclosed 

herewith and marked as Annexure - N. 

The Government of India in the Ministry of Environment and For-

est issued order dated 28-3-2006 determining the seniority and year 

of allotment in IFS of the seven appointees vide notification dated 7-

11-2005. Shri Sanjib Bora, Shri Kailash Khargharia, Md. Abdul 

Kuddus, Shri Rup Nath Brahma and Md. Debiruz Zaman have all 

been placed above the applicant from serial numbers 1 to 5. The year 

of allotment in respect of Shri Sanjib Kumar Bora, Shri Kailash 

Khargharia, Md. Abdul Kuddus and Shrii Rup Nath Brahma is 1996 

whereas it is 1997 in the case of Debiruz Zaman and the applicant. 

A copy of the said order dated 28-03-2006 is enclosed herewith, 

and marked as Annexure - 0. 

The applicant submitted a representation dated 28-4-2006 to the: 

Under Secretary to the Government of India , Ministry of Environment 

and Forest through proper channel for refixation of the year of allot-

ment of the applicant. 

A copy of the said representation dated 28-4-2006 is enclosed. 

herewith and marked as Annexure - P. 

VII.GROUNDS :- 

1] 	For that in the selection committee meeting held on 8-12-2000, the 
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cases of nine eligible officers of the Assam Forest Service [Class - I] 

\ 
	 11 

were considered for promotion to the I.F.S.. At that time, the services 

of only Shri Probin Kumar KetQky and the applicant were confirmed. 

The services of the Respondent Nos.5 and 6 who were selected and 

appointed to the IFS along with Shri Probin Kumar Kteky vide the 

notification dated 08-02-2001 were never confirmed. Therefore, their 

selection and appointment to the I.F.S. was absolutely illegal, being 

void ab initio. 

For that since the entry of the Respondent Nos.5 and 6 into the 

IFS was void ab initio since they did not fulfil the basic condition for 

entry into the IFS, their continuance in the IFS even as on date has 

become totally untenable in the eye of law. 

For that at the time of the said selection proceeding, the ser-

vices of the Respondent Nos.7 to 11 were not confirmed. They were 

confirmed vide the notification dated 6-8-2002 with effect from 1-1-

2001. At that stage, other than Shri Probin Kumar Ktoky, only the 

service of the applicant was confirmed. That being the position, on the 

disqualification of the Respondent Nos.5 and 6 the applicant stood a 

reasonable chance for selection and appointment to the IFS in the 

batch of 2000. In that view of the matter, the applicant is entitled to a 

direction upon the Respondents for selection and appointment to the 

IFS along with Shri Probin Kumar .Kotoky vide the notification dated 

8-2-200 iwith appropriate year of allocation. 



\fl\ 	4, 

For that though the aforesaid grievance of the applicant relates 

to the year 2000 and the consequential notifications dated 8-2-2001 

and 13-2-2001, since the very entry into the IFS by the Respondent 

Nos.5 and 6 and continuance thereof is void ab initio due to non 

fulfilment of one of the basic conditions for entry into the IFS, it is 

respectfully submitted that the cause of action survives till date. The 

continuance of the Respondent Nos.5 and 6 in the IFS is wholly un-

tenable and the same calls for appropriate intervention of this Hon'ble 

Tribunal. The illegality vitiating the entry and continuance of the Re-

spondent Nos.5 and 6 in the IFS is such that the same cannot be said 

to have become obliterated due to lapse of time. It is respectfully 

submitted that the illegality being a continuing one and which 

strikes at the very root of the continuance of Respondent Nos.5 and 6 

in the IFS, the same cannot be said to have become barred by limita-

tion. Even if it is held otherwise, considering the peculiar facts and 

circumstances of the case, this Hon'ble Tribunal may be pleased to 

entertain the instant application, condoning the delay in instituting 

the present proceeding in this respect. 

For that the Respondents erred in overlooking and not selecting 

the applicant in the year 2002 and instead selecting him in the year 

2004. The applicant's seniority and overall merit justified his selec-

tion in the year 2002. The Respondents committed a manifest error 

in placing officers junior to the applicant (Respendent No.7 to 11) in 

the select list of 2002 and 2003. it. is respectfully submitted that the 

1 
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applicant is entitled to be placed in the select list of 2002 above the 

Respondent No.7. 

For that Md. Abdul Kuddus and Shri Rup Nath Brahma were 

assessed at par with the applicant by the selection committee in the 
CA 

selection proceeding on 8-12-2000 for the year 2000. They were graded 

"good". But Md. Abdul Kuddus and Shri Rup Nath Brahma were Se-

lected for the year 2002 superseding the applicant. It may be men-

tioned that for selection for the year 2002, the service records of the 

candidates were assessed upto December, 2001. In other words, the 

assessments in respect of Md. Abdul Kuddus and Shri Rup Nath 

Brahma for the period 8- 12-2000 to 31-12-2001 were so extra-ordi-

nary that they could supersede the applicant, who were all otherwise 

at par. It is respectfully submitted that there is every possibility of 

erroneous assessment since three meetings for three years i.e. 2002, 

2003 and 2004 were clubbed together in a single sitting of the selec-

tion committee on the same day i.e. on 13-06-2005. 

For that the procedure adopted by the official Respondents in 

finalising the select lists of 2002, 2003 and 2004 is not contemplated 

by the Rules and Regulations governing the field. Selection for three 

years was conducted in a single meeting of the selection committee 

held on 13-06-2005. The procedure adopted is in contravention of the 

provisions of Regulation 5 of the 1966 Regulations. The same has viti-

ated the selection and appointment of the Respondent Nos.7 to 11 to 

the IFS. 
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ni 	 For that the official Respondents committed a manifest error in 

allotting the year of allotment in the IFS to the Respondent Nos.7 to 11 

as well as the applicant. Rule 3 (3) (ii) of the 1997 Rules clearly pro-

vides that the year of allotment of a promotee officer shall be deter-

mined with reference to the year in which the meeting of the selection 

committee was held. The official Respondents erred in taking the 

year 2002 as the reference year for the Respondent Nos.7 to 10 and 

2003 for the Respondent No.11 whereas the reference year in respect 

of the Respondent Nos.7 to 11 and the applicant ought to have been 

2005. Consequently, the same has vitiated the year of allotment of the 

applicant as well as the Respondent Nos.7 to 11. 

For that the official Respondents erred in not including the 

applicant's two years tenure in the State Forest Service College, 

Burnihat while computing the period of continuous service under 

explanation-Il to Regulation5 (2) of the 1966 Regulation. The official 

Respondents consequently calculated the period of completed service 

as on 31-12-2003 as 21 years whereas it should have been 25 years. 

Same has adversely affected the year of allotment of the applicant. 

10. For that the action of the official Respondents in assigning the 

year of allotment in the IFS to the Respondent Nos.7 to 11 earlier than 

the year of allotment assigned to the applicant is wholly illegal and 

untenable. 



11. For that in any view of the matter, the impugned action of the 

Respondents is wholly unsustainable and the same is as such liable 

to be appropriately interfered with by this Hon'ble Tribunal. 

Details of the remedies exhausted 

The applicant declares that he has exhausted all the remedies 

available to him and there is no other alternative remedy available to 

him. 

Matter not previously filed or pending with any other Court :- 

The applicant has not filed any cther case/application before any 

other Court/Tribunal regarding the present subject matter. 

Relief sought :- 

Under the facts and circumstances, the applicant prays for the 

following reliefs :- 

• (i) 	For a declaration that the entry to and continuance of the 

Respondent Nos. 5 and 6 is illegal, being void ab initio; 

(ii) to set aside the appointment of the Respondent Nos.5 and 6 to 

the IFS vide the notifications dated 8-2-2001 and 13-02-200 1 

(Annexures E and E-1) respectively; 
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to direct the Respondents to consider the case of the applicant 

for selection and appointment to the IFS for the year 2000, by treat-

ing his continuous service with effect from 1-11-1978; 

Alternatively :- 

to direct the Respondents to place the applicant in the select list 

of 2002 for appointment to the IFS ahead of the Respondent No.7, 

by treating his continuous service with effect from 1-11-1978; 

to direct the Respondents to allot the proper and correct year of 

allotment of the applicant in the IFS treating his continuous ser-

vice with effect from 1-11-1978; 

any other relief/reliefs to which the applicant is entitled to under 

the facts and circumstances of the case and as may be deemed fit 

and proper; 

Interim Order prayer for :- 

The applicant prays for an expeditious disposal of the present 

application. 

Particulars of the Postal Order 

Postal Order No. 	26 G 326727 



Date 	 : 	11-09-2006 

	 2 
Issuing Officer 	Guwahati GPO 

Payable at 	 Guwahati GPO 

XIII. List of enclosures 

An index showing the particulars of documents enclosed. 

erification 

I, Shri Mamat Kalita, Son of Late Gopal Chandra Kalita, aged 

about 56 years, by profession -service, resident of Village - 

Lakhiminagar,Guwahati - 781006, do hereby say that I am the applicant in 

the accompanying application.I am acquainted with the facts and circum-

stances of the case. I hereby verify that the statements made in Paragraphs 

I to XIII are true to my knowledge and that I have not suppressed any mate-

rial fact. 

I sign this verification this the 26th day of September, 2006 at 

Guwahati. 

Mt KLUz ,  
Applicant 

Guwahati, the 26th day of September, 2006. 
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 S r  bya5CI Sinha,/ 211957 

(achar) 	- 4.1984 1.4.1986 - 	- 
 - 0iaydh2r Gooai,J 11.1960 

(Lakhur) Cant d ;--•. 5/ - 
- - 	- 

ø•;- . ••• * 



- - 	 - 	 — 	 - - -- - 

	

- 	 - 

Jow- 

5 AV ar 

• — 
(:up) 

" 	i1ipKr Das, 	4.1959 	
i.16 	1.4.1986 	—do- 

(Cuchar 	 1.4.1986 

	

) 	
I 

	

rxn1 Kn 	Das 	
1.4.1986, 	—do— 	 - 

rru) 
fld. Giasuddin 	rh3fl 	1.7.1953 	

27.2.1975 	
1.4.1966 

( 	
- 	- -  irme d 

(ch3r) 	I 	 :
5.1 

. 	ri i3heSh fl. Kalita,,' 	3.1958 	
_962 	1.4.19  

(K 	 J 

. Jorges 
	i..1986 	1.4.1986 

	

mrep) 	—do--- 	- 

7.hri 5upan K 	ea1 	
- 	 1.5.1983 	1.4.1986 	 - 	- 	- - 

,ubr1) 

SE. 	Jatindra 5rma, 	126.1963 	
1.4.1986 	•4•1986 - —to— 	- 	— 

953 	1.5.1976 	1.4.1936 

59. Md. Hirzur Rch fl La k r, 	1.1.1 	

—do— 	- (Halbari) 

(Cachar 

	

1.4.1986 	1.4.1986 

7C. 	?tbudifl Ahmed1 	.1.11.1956 	
—so— 	- 

) 	
(Karup) 

. S in 	 1.7.19 
7 	ri 5uk r No 

	

26.3_19 	14.19B6  

(arup) 

72. 	a1 Ch. 5:ra, 	1.11.1961 	i.1986 	1.4.1986 - 	—do— 	- 

(mrup) 
d. 501n Ud! CoudhUrV, 24.12.1962 	

1,.198D 	1.4 K 	 .1986 	 - 

(Cahr) 	I 

	

74. Sh:R 1ib uns 	Dos, 	12.1.i9 	
1.4.198 	1,4.1966 -. —do— 	- 

• 	 a rup) - 	 : 	 • 	 1 	 - 	-- 

	

.4.19 86 	_ 

: Xja Hazi,ka, J 	1O.1U.19 	
1.4.1986 	- 

(5onitp:) 



- 

V 

V 

V V  

1  
2--- 1 4  

(Kzre) nc- 

 

. 	 - 

- 16.10.1c85 - 	V  

- 78. t!  3itEnc: 
VV 

(KtmrLP.' 12.9.16 	- - - 

. Lr - V - 	- - 

- V  

n!ir 
 

£2. fl:. 
VI 

Irru;) - 	- V 	 13.11.1986  
I ..1952 13 

i4119t •u 

3r-hrnz 	:nt 	ri 1;..i9 65 

£5. (3D:ito: V 

	11 •.iE 14..9B  

 Chancr 	:. 3r 	J 
(taç._3n) 13.1 	8E 	13.11.19 - 	- 

V  -  a flazic J. j 	Husz±r.  

.19E 	12.1.1965 - 

aB. Diy 	r.t 	3az:jrfl 
V 	

- V 

19 
 " j3y 	t)uri 

 

( 	Dibrujh) 	j 
V  

 aankim 53rr 	/ :o.19E3 V 

(N1bri) n t ri... 	7/- 

V 	
- • - 	

- 

V•4 	 • 



- 	 - 

2.10.12 Conrirmed 	- 

Ku 	r Cogoi 1.12.1945 as F.R. 
k:jabruczrh) 

31.3.1963 19.,c.1;;2 —do— 	 - 
Cb 	Prad Sik10 1.3.1945 

(1cgcn) 2.10.1992 —do— 	- 

7. KC 	C2nd:ahcr 1.2.1944 
r 92 2.4.1969  —do- 

1. Nd. It:zh..m Shah 1.10.1944 
(Koorup) 	? 

- 2.4.1969 29.1C.1 2  —do— 	- 
. 

.:1 IhEn °arkor 1.6.1940 
(auari) 

2.4.1969  
I' 5hekr 1.5.1944 

2.4.1969 6-1G.12 —do— 	- 
P r 	t-kur 1.7.1943 

It 

2.4.1969 .1.1993 —do- 
U  3J 	 ur— N 	h 1.6.194' 

o:- 	(:-irugorh) 
2.4.1969 23.11.12 - -do- 

i: 113. '•'' 	rdoiQI 1.9.1944 

1.3.1946 
19.10.1 	2 do 	- 	- 

V 11. 5r 	Krt: 	:rma - 

1.4.1970 i4.10. 113 2 —do— 	- 
115. Ci:r.:ra Fcth 	czbu3h 1,4.1945 

Ji V 1.3.1945 1.4.1910 .12.192 —do— 	- 	- 

5 h 	st 
(char) 

1.4.1971 20.10.192 —do— 	- 

117. flifl! 	K: 	iki3, 22.7.1950 
(?:on) 

1.4.1971 2.1C.1;92 Z3 	 - 

liE. " D--'ndr2 	K2!t 1.4.197 
V  V  

V 

- - V  - 

77 



-S .  

-c 

- S 

;-- 	

—: 

:. -...:i rtonndr 	IJath 1.2.47 1.4.1971 2C.10.1992 Confirmed 

.! • 
USj! Kr, To1uk.r 1.8.1945 1.4.1971 2C.12.192 . 	. 	- 

(Kmrup) - 

• 	JabincjraK.Coozjj 2.9.1946 1.4.1971 28.10.1992  

(t.agzon) SS  

122. - 	abitra Kr. 5ar 	/ 1,4.1947 1.4.1971- _9.1993 -ZD- 	 - - 
(Oarrang) 

123, • 	
r4 171345 1.4.1971:. 12.1C.1992 -D 	 - - 

- 	(ibsaaar) 
12. • 	bes ---h 	)cka 	/ 1.5;- 930 31.3.1972— 	- 23.1C.992 - 

(3oruozrh) 	V 

12E. • 	'nr.to •aci 	Dhuyan 	( 1 • 3 • 1947 31.3.1972 19.1C.1952 - - 
• (Kam.rup ) 	J 

126. • 	Karir 	Cogoi 1.12.1946 31.3.1972 22.2.1993 -- 	 - 	 - - 
(Oibrugzrh)  

127, ubhash ChJ(hatonizr 3.3.1950 31.3.1972 12.10.1992 -d- 	- 	 - 
(Kamrup) 	J - - 

12C. Eirezhand Duara 1.3.1935 1.11.1954 23.11.1$.2 —d.:?— 	-- 	- 	-- 
(5ibsar) 

123. Lohit 	Chai- dra Kalita 2.3.1341 23.1.1963 12.10.192 —do— 	- 	-- 	-. 	-- 

(Karrup) 

 Prafuala Oh. Sarma 2.1.1950 31.3.1973 21.10.192 -d3- 	 - 	 - 
• - 	(Kamrup) 

 ' 	 Ashok 	Kr. 	fiizra, 1.9.50 31.3.1973 . 	- 
(&nitpur) 

 a 	Eijit 	Kr. Dhcr 1.10.1948 31.3.1973 	. 30.10.1992 do- 	 -•• - 
r) 

S 	
-- 

(Ca:a

40,  

- 	- --- --- - . --- . --- - 	. --- - 	- ------ 	- -- - ------ -- -. 	-- - 

kS1 .a  

4: 



. 
. 

.. - 

- -- 
- 

a  
JTTI  

P.C. ;hsa' 1.5.1947 31.3.1973 12.11.1992 C:rrirrned 
(hLri) 	.f 

U 	RnjitKr. Patory 1.6.1948 31.3.19?3.:)'I1.1993  
'.1 

R. 	y(Lakimpur 1,9.1951 31.3,1973, 4. 1  1.1992 -- 5 • 7,(:) 

Tlrthesu3r 5ik1, f 1.6.1952 3.3.1974 23.10.1992 : S.T.(:) 
(Diruarh)  

uren 	(0 ) 12.12.19 7  3.3.1974 : 25.13.1992 -:- 
136. u 	Thonesua: Oas 2.1.1944 14.,11,19E7 24.12.1992. -Z2-- - 
i3. " 	NiThoni 13:a1— 1.9,1954 .i.5..1977... 12.10.1992  

(Kam:up) 
 " 	Shcnk2r Ficzarjka, 27.1.1957 1.5.1977 12.10.1992 Ct 

(Kamrup) 	. 	1 

 U 	Chitta Rnian Das (i'I) 21.6.1954 23.4.1978 19.10.1992 z,— ... 
(3crat) 	. 

 " 	'flanda Char.dra 1.1.1945 .19.11.1955 21.IC.1932 Z:- .C. 
(CoIht) - 	- -. 

 " 	1'Joba K.zr fla1akr 	/ 2.2.1959 26.4.1980 36 	iO.1992 S.L. 

'I (Scni5ur). 

1 	.--.--- 

- 	. 	 Deputy Secy to t 	 of 
. 	 F2ret 	Z.ipur. 
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4 	
GOVEflN7jEN1 OF ASSAM 	 L FICE OF THE PUNCIPAL CHIEF CONSERVATOR OF 	zASS GUWAHfTI 

 .. 

U,.. 	
. \ 	tJ NO.FE.22/II/GL/99 	 Dated Gówahatj,thi8th Apri/2ôoo, . 	 . 	 .. 	

. 	. 
I 	 I  To, 	 . 	 , 	 . 1, 

II1 the Chief Conser,pto of Forests et,c in Assam, . 	 . 	.. ). 
411 the Conservatcx of Forests 

'g•- 	: 
 . All the Divisional Forest Officersetc.jn Assm . 	 . 	

t - - -'R OIG 

BSub :- 	Prepertj()fl of gracitj 	11 	of 	 . Class_I Oif1cr,r. 	. 	.. . 	 •, 

t*t I 	 I ;ji to ifli'.'rm yu t1it (;ovt. In 	!p'ost UQpLj tinont directod to prepere th 
Gr(cJAtj()fl 1it of thQAF.$ (C1i.) 	rjce 

- 	 .. 	 . 	
.t 

and Ccoring1y a (Jr1'i. grrit 	.1 i t I s Propèrod.rI cni opnrii n hrro 
 411 

with a Copy of tho (1rif1 j 	i t1 	ii 	with doquest tOCiCIJitQ thoô amongst th S.).S.()fujcQrs nd if 	:any 	 nd COffl(fljSSjOfl tht should lflfl1Od1ato1y be broughtfà the noticGof the 0  
the same can e rcportod tqGov, fOr1fiai' noti-

ficatjon cf the correct gradatj(fl list, 

IN  •: • 	
This may Plesebo a1vn Prior1ty.: 

• 	
: 

\ 	PjflCp(1 Chief Cosorvatr f Ff)rO m 	Cuw a1 8. 
Memo No. FE. 22/Lt/GL/99_A, 	

Datoc Guwahati , tf'18h Apri'i400 
Copy alongwith a copy of draft, Gradti$1.j5t icMr(Iod to t e Joint Scretry to .he Govt. of 

Guwa atj-6 for iformatjon with roforec to 
	

1otg NO.FRE. 
106/9 /i, dtd, 7.12.99. 

4 

I 	
I 

• 	. Princip'L. Chjf: CQnvDt()r 
I 	 • 	

. T. 
AN  

tv 

I 	 I 

1 	
1 

- 	••f ....• 
-M 	• 

\ 

• 	 • 	•. 

I 	 • 	 - 	
-1• 

, 	1r• I 	 •• 	•• • 	 . 



1, Nrne of officers with 
Home District. r 

4 	 .. 
1 	2 

jDato of 	Dte of fir— Dto of int— Vhcthcr 	'.Thothcr 'birth. 	st entry,  in ry Into or— confIrrnd 
the Govt, 	st:srvce.. 	--- - 	 , S.T. 

C 	
(H) 

SerVXO. 	C1s—I. 	- 

-6 

Rc-rnrks. 

8 
,1. 	Sri Chandra K.nnta Ds, 	1.6.1942 2.4,169. .. 2.4.1969 (Ng'ton) 	.... 	. 

Sri Prabin Kr. Kotoky, 	1.11.1952 27.2.1975 	do - (Sibsigar) 	- 	-.• - 
Mornot Ka1ite,Kr:rup 	1.4.1950 31.3.1972 	11. 	- do - 

" 	Pesanta Prari Charg— 	- 	11.2.1981 	11.2.1981 	'No. - 	.- 	kakati,(K3rnrup) 	 . 
5, 	." 	Rajoridra Nath 5ancwa1, 	1.3.1942 1.10.1963. 	.21.10.1981 	ftrñiod (Dibrugarh) 	. 	' 

" 	Rish Bhattach'arjeo, 	18.5.52 	1.5.1977 	6.1.1981 	No, (Dibrugarh) 	- 
7. 	iid. Saf_uc'c- ,' d,7,Sc, 	23.31959 	6.11 19 (Krup) - - 	- 	- 
8 	Sri. Sarjib Kr.Bera, 	- 	1.1.1958 -  6.1 i.J98f 	6.11.1981 	No iJ 
901 	17 	Kaijash Kharr1a, 	 31,1.1982 	31.j • 1g82 —do— M.   Sc. Joxhat, 	- 	 - ''- 	 - . 	---- - - -- _.O.-. 	-.  IC. jtd. iibdufKuddus(a 1 Darj) 	1.1.1953 1.11.1)82 	1.11.1982 —do- 

	

r 	- 	 4_ 	- 	 •• 
* i1 	Sri up I'th 8r", 	 .. , I 

Bongaigaon) - 	 - 
- 	 •0. 	 ( 	-r-•_..: -- 	 - 	 -. 	 -. 	 .. 	 - - Md.Deb1ruzZarr.,,.- 	14.1.1956 	

- 

13. 	" 	Mu:.kk -r 	19.1.19591.11.1982 	1 .1 1 . 1982 ,—d-- 
-14.Sri. J.hanindra 	3errnàn, 	-1.1.1956 .tl.i1..1982 	-1.11. 1982 —o-.--•- 

ZIMohe 	NathDIr, 	 11 1982 	- 1.11. 1982* No, 

	

• 	(Sibsagar) 	 - . - • 	- 	16. 	" 	Arup Kumar Das,(Kar1irup) 1.1.1957 -- -1,11. -1982 	1.11.1982 —doe- 

l) 	 . 

51(P) 

- 1 

- 

Contd. . . .2. 

--- 	 --- -. 	 - -- - - •:._ 



	

S 	 • 	
- f& 

	

- 	 2 

 

4 	17. SrI marecra 	. - as,- 	14 	 ' 

	

- 	•(!<amrup) 	.--=--... 	..---..-. 	 . 	.1984  

	

18. 	"  

	

19-0 	
• ??!. 	23.4.1978.: 	2.4.1984 	- 	 .. 

Hck 	Telukdar, 	31.12.1961 2.4.1984 	294.1984 	do— 	- 

	

20. 	ChIttanjan Bhobra, 	1:1:1 	26.4,1980 	2.4. 1q84 	 . - -.1. 	1 	A.rnrlt Kr. . 
(S1bsagr) 	 . 	1961 	7.4.1984 

2. •. 	adhsudan Sirth' 	30 	 . (Cachar) 	 9 . 	.. 	 . .156 2.4.1984 	204.1984 	. 	 - 

	

' Md.. 'sfe.que /(J(mr 	' 	 . 	 - 	 - 

	

24, fl 	Fajzrul 	
• .1 57 	2.4.1984 	2., 1984 

(Kamrup 	- 	,. 	- 	21.5.1959 J.4.1984a, 	1.4,1984 	—do 	- 	- 	 -, 	 -- - • 	- 25. SrI Hiranya Kr,, Sarza 	5 1 	 - 
(Nalbari)•. 	- 	. '----- -. 	 20.3.1985 	2.3,1985 - -do 	 .... .. 	

-. 	- 

260 	Pr:dipKr. hazarika, 	- 1.1. 1958 	20.3.1 e 20.3. 1985 
 

27. Md. FircIu 'Al /hzned,  

	

• 	.(Kamrp) 	.. 	-. . 	20.3.1985 	20.3, 1965 -  
28 SrI;SS1 sj ;;: :; 	 y 	

3f9ij.  ". DIby.  dh 	 - 	 * r•-'------ 	C L'kh 	 :i 	 S. 	 •;_;; 	:t ii 	Rar'i 	si-Kamp) 6.12,1961 	 - 
• 	31. 	: ,I1ip K.es,(Cachar) 	1.4.1359 •1 4 - 	- 	 ... 	

. 	. T.(p) 	
..:.omted to t'o. . 

32. 	sdd.Batuyari, 	 ' 	
..

..rom 
- 	 . 	... . .. . 	 -, 	 . . 

	86 	COnfn perreservetjor 

Ccrritd., 

- 	

. 	 ..... . 	

. 



3. 

	

. 	 2 	3 	4 	5 	. 	 .- -- 	 . 	 ,7 	. 	8 _A 
--- Sri Mohesh Ch.Ka1it, 	1.3.1958 	1.5.1982 	1.4.1986 	

V 	

• • 	 V  

, 	 (Y(rup) 	 V 	

VV V  ' 	• 	 . • 	 .: 	V 	 S  

3. 	Md. Jorges Ahmed,(Jorhat)
V : 1V VViVVVVVVV 

. 1•41986: 	1.4.19B6 	. 	 —do—  

3; Sri $'p•rn Kr.Seal 5arr'a •V 	 1.5.1983 	1.4.i93 • 	 (Jubri) 	'V 	V 	 • 

	

V 	Jtindra Sarma,(Nalbarl) 12.8.1963 1.4,196 	1.4.1936 	d 	— 	S 	 - 
3•7. 1d. H.tfzur Rhmcn Laskar, 	1,1.1953. 	1.5.1976 	

V 
 1.4,1936 	—do— 	— 	 • (Cachar) 	

V 	 V 	
V 	

V 	 • 	
V 	 -. 

Aftbuddin Ahmed, 	1.11.1953 1.4.1936. 	1,4.1936 	-do—  - S 	 (Kmrup)  

34. .8r1 Sukurnr Mamin,(Kunrup) •,.1.7.19oi 	28.393y• 1.4,1936 	V S V d 	 — 	 — 

•i;in1 Ch. Srma,(Karnrup) 	1.11.1961 1.4.1986. 	1.4.1986 	—do—  
V 	:.. Md. Sc1mrL Uddin Choudhury, 24.12.1962 1.4.196 	

V 	
1.V. 1 996 	—do—  (C.)char) 	. 	V 	 • 	

:5: . 	 •V 	 . . . 	V 	 . 
V 	

Sri Rajib Kumr Ds 	. • V:1210194 1.4,1936 	
V 
 1.4.1936 	—do— 	— 	. 	 P*initQ.d oVthe 	. 

	

, 	 (Karnrup) • 
	V 	

rank of DCF.as 	7 
93. 9 	I(unj Hzarika, 	10.10,1962 1.4.1936 	1.4,f93ó 	—do— 	— 	 per reservation 	7 

	

V 	(Sonitpur) 	:•V.V V • 	
.. 	 •:j:_• 	 act w.e.from 

	

- 5- -V. 	• 	VV' 	•V V 	
555 	•• 	 2 • 5 • 9 0. 54; !' 4 : 	 m Prbhakar !as(Kerup) 	 1.4.1986 	1.4.1986  

- 	1.O. 4194431.3,1968 	.6.1O.i9Jo 	 S.T.(p) - Prómot2d on to (Kcikrajha) a. 	&$the ankdf ACF.  • 	 - 	 4L& -- o' '4 	 - 	
r re eTri t Ion 4 	Kh3gendrh€gu,j. 2. 1943 	1 • 4.1971. 	12. 1936 . 	

VV;VV. UOtaV •• 	 VV 	; -SS  VVV V 

441 ( Lajthimpur) 
~17 7 r- ç--'j S3rm?,(Kmrup) 	1.10.1943 2.4.1968 .Y 6, 10.1906 	— 	 — 	 — 
Mr U 	:yn Mhn±,(Nagaon) 16.1.1962 13.11.1936 V 

 13.11.1936 	Wo.  

	

Nnda P3tirl, 	19.1.1966 14.11.198&14.j1.j93o 	•T.(P)t:. 	 --' itp  
Nuoz- 

	

.G. It 	Chandra Kr. Bora, V 	 5.3.1961 	14.11.1936 	14.11.1936 	_.dVo_ 
 (N gao r) 	 - 	 - 

	

61 Md. Mp.±du1 Huss!r,(Na1bari)C.4.1962 	13.11.1986 	13.11.1905 	—dc.. 	— 	 — 

	

V 	 Co  At 



. 

—4._S 

Sr 	ulganta dart
:' :. 

	

: 	 ( ' 	8 	. , .. 	.
1.

I, 	• 	
Sagar - 	-: 	- 	- - . 	- 	. 	. 	S 	• . 18A  	 COnf1red 	- 	- . 	3, 	Ajoy Deuri BharI, - 	. . 	. 	

•: 	• 	i3S  (Dibrugarh) . 	. 	. 	. 	•1c8o 	
—do 	• 	S T (P 

	

" 	Bankjn Sarrna,(NaIba:j) 	3.10.1963 1.1.1987 	1 1 1987 

	

ô5 1 	
GoMn Ch. BorCNagaonj 	. 	1.1.1987 	1 • t . 87 1 	

No 	- 	- 

	

66, " 	Glrindra Nath Adhikary, 	. 	. . ;.. . 	 No 	- 	•-. 	- 
• 	 (Dhubri) 	 • 	' 	. 	1.1.1987 	1.1,1987 	.—do 	- 	. 

.7. ?d. uk1es, 	
I 00 	 - 	 - 1987 	1 • 	.Srj Asharya Moi Goswarnl, 	. 	•.. 	—do— 	- 	- • (Dibrugarh) 	. 	. 	15.4.1987 	. 15.4.193 	—do--  

	

" 	Rajen Ghoud-ury, 	28 (SonitDur) ., 	.• 	•L 1704 8.4.1987 	8,4987 	--do 
70, 	Jibananda 	 11.4.IQoO 1 3.4,197 	 - rhat
71 	•i ....JoySjflgh Bey, 	20 	 . 	

. 	 - - 	
Karb1.Ang1or) 	- 	.5.1286 	14.4.1987 	—do— 	Promoto to the • 	,Z. 1 	

Anirudha Bfi7,(Kamrup) 	• 	13 4 1987 	 rank of IDcF.w.e.f 73, 	!vlrjthl. Kuar Df 	•• 
i c 	re 	13.4.1987 	:—d'- . 	. - 	. 	•2.9àper 	S - • 	•• 	•- 	.•. : 	• 	. 	•.1.13f 	. 	_.. 	.-..• 	•• 	reserva.jon 

	

:; 	
1x:- 	

7 9y2J 	do— 	
. 	, 

	

- Satya Brat 	• 	 . . 	2 	—do— 	- 	- 	- 	- 1419o7 	3.121992 '6 	 J• 	-- 
77 	H 	A" 	 - 	 - 	 - • 	Jit . Umr 	 1 12 1045 31.3  

	

(Dibrugarh) 	. 	' ' • 	. 1968 	 129 10.lc2 	-do— 	_ 
78; Md. 	 1.1 	1944 • 2 4 	- 	• • 	

• 	 ••••••• 
47  -jv..-- 'AkdaI1(Kapirup) 	 12 	1o.!9c? 	---do- -  

	

Chkr?Sorty,(Char) 	
1.5.194 	2.4.169 	1.11.1992 	—do—  

-- 

-, 

	

5 	A 	 •- 	- - 



'3f 	
. 

I' i4i 
 

.c 	
-: -::-I:T_ - _: -- ___-  3 	" 	------ 	 -- 7. 

Sri 	 zT*i 
asJ1, 	-' 	— 

Joçncra ath Bura— 	.1.6.1944 . 	. 2..1c&9 	4.1.1993 : . 	: . 	•. 	_ 	 . 	. . 

-19924 
-. 	 - 	 V.,  • 	 • 	 ; na..(.43ru2arh). 	0 	

. 	 . 	
. 	 - 	 - . 	 V V 

;V4 	 S9k1 eswar3ardo1oi •V 	 2 .4. t% : 	2 
(ajaon)..V 	- 

JJ1! 	5 çf 	* 
- 	4. 	' 	:irirr 	eth 8e7baruct 1.4.1945 	1.4.1970 	14 0  10. 1992 '-.do.- 	 ._r 

(Ltri uo)  
I' 	Bhoba:osn hatt-cherj 	1.3.19 45 	1.4,1970 	4.12;1992 :—do-... 	 — 	 — 

(Cchar) 	 - — 

	

OL...1 Li.r Saikia, 	22.7.1950 	1.4.1971 	20.10.199t  

18 7.
\ 	G.4'QJ 	 V 	 .. . 	 . 	 •.. 	 :--- 	 VV V 	 V. 

	

hal , d: (alita, 1.4.1947 	1.4.1971 	12.1061992 	—— 	 - 	 — 
V 	 __•V 	V 	

- 	 V 	
V 

. 	 . 	 . 	 V 

$8. 	 '- 	tn Thi-a, 	1.2.1947 	1.4. 1971 	2o1o.q992 	—do— 	 — 

89. 	Sust':.! r.1dar, 	1.8.1945 	1.4.1971 	28.12.1992 	—do— 	 — 
.' 	 r3 Kr.Gogoi, 	24.9.1946 	1.4. 1971 	2.10. 1992 V_do_V 	 V 

V 	
V 	

V 
9A. 	' 	?eb1t -- .V..r. Sarmah 	1.7.1947 	1.4.1971 	9.9.1993 	V —do—  

(rrng) 	 V 	 •V _• 
	

V 	 V V 

'2. 	" 	Chhdra 	nta Gocoi 	1.7.1945 	1.4.1971 	12.10.1992.. —do— 
. 	 V 

V  93 1.•19 31. 3 ,1972 23.1.1992do--,  
(ihrur)  

:janta ara :Thuyan, 1.3.1947 V - 31.3.1972 - 19.10.1992V3VV ,—d0— V V V  

(Knruo) 	 - 	 - 	- 	- 	- - 	 -- - 

to 	"
' 

1 

	

iaC'.O1 	 1.12 146 	31.3 1972 	22.. 1993 	—do— 	Coitd'.p*zw,, 

V 	 V 	 . 	
• V 	 - 	

. 

V 	 ---. 	

. 	 V 	
VS • 	 . 	 - 



7b- • ( 7 	. 	 . 

I
—___-;-----------------------------------------. 	 ------ 	 -__ 

-- 	. 	--.-- ---------------------------H--------------------• 	
5 	 - 	- 7 	8 

.. Sri Subh?shCh.Kjiatanjar 	3.3.1950 --- --- 31.3.1972 . 	12.10,1992 	Ccnfj (j 	. 	 . 	 .. 	 . 	: 	 .as -.- 	...-. 
3?.3.1c73 	2110.1092 	 - 	- 

	

c8 " 	.Asnok Kr.Mi sra, 	1.9.195C 	31,3.7993 (Sonitur) 	 -- 	- -- 	- 	1 	 - 
99. '1.10,1948- 	- 	31.3.1973 	30.10,1992 	do- 

	

achar)
100. " 	P.C.Ghash,(Qnubri) 	105.1947 	31.3.173 	12.11.1992 	-dc- 	 - 	- 

	

101• " 	Rnjit Kr.Patcwery, 	1 . 6 . 1 91 	31.3.1973 	17.5.1993 	-Jo- 	 - 	- (samr-up) 	 -  
" -P.s c1ey(LJ!pur) 	1.9.1951 	31.3.1973 	4.11,1992 	-do 	 S.TP) 	- Promoted 

on reserva- 

	

103. . 	Tirchswar S!kia, 	1.8.1952 	'33.i974 	23.10.1992 	-do- 	 S. T (p 	tlCfl cucta .Dbruern) 	 . 	 / 	do 
Suren 3oro(Co?lpara) 	12.1'.1947 	3,31974 	26.10.1992 	-do.-. 	 S.T.(P) 	-do- 

- 	(Sisagar)_ 	2 . 1 .. 1944 .:: 	..i.11.i967 	24.12.1992 	-do- 	 s.c. 	-.dc- 	
- 

1.9.1954 	1.5.1977 	12.10.1999 	No 	 s.c. 	-do- 	 / 

*(Karnrup)c ':. 	
7.10197 	1.5:c77 	12. 10. 1992 	 S.C. 	-do- - 	-- - 

as,(1I) 
 

109 	"fl?fld3.1Chapdre gas, 	--.-1.1.194 	1g:i 	"1 10 199' - t 	 'cr ,. 	 - -I - 	 - 	 . 	
, 	 . 	 . 	 .1 	. 	. • '.•  

ii 	I' 	dbaKumr Ma13r, 	2.2.1959 	204 .1980 	31.10.1992 	-do- 	 S.C. 	do 
q.C.Deuri,(Dib.ugarh) 	1 . 11 . 1945 . 31.3.1972 	 1995 	-do.- 	 S.T.(P) 	-do- 	 * 

1973 
- 	-4J 

	

- 	Contd...,.7.. 

7 



	 • 	. 	. 	. 	.•. 

-7- 

3 . 
	 5 

	 - 	7 	- 	 • 

t 
- • hdiflg Terofl 	

1 1 -  • - 7• 	. 	31,3,1973-T 	 . 	• 	 •• 	- •; 

	

' 	.rri a,(amrupJ 	S  .S 	
- 	

a s!  
31.3.1973 	t95- 	 hirdu 

I • V
zji •r1 	 995 p,KSart,(Nagacn) 	 _- 	 . 	

1995
t. 

j 	 T.K Ka koty,(SiL'sgar) t,11.1950 

/ 	i." 	Lo¼ih 	 t.i;.1950 	3.3.1974 	 1995 	do 	 -do- 	

- 
12 	-n5a (a1bri 	1.3w 1952 	3..1974 	 i95 	,-do- 	 - 	 - 	- 

I - 8 - 	- 3 3 1974 	 1q95 	-do- 	- • -do- • 	 :.. - 123. 	P.K. 	::r3,(g30n) 	'' 	 S 	 - 	 • 	
+ : • • -.. •. 

	 - 

14 	 - 	(Di5rurt') 	?.1°50 	3.:.1c 	 1- 5 	-O- 
/ • 	

1974 	 1995 	-do- 
125. " 	A. 	 9 -r..19'- .-• 	 - 

16. " 	P.C. -ru:h,(r g3on) 	I 12.1°50 	3.3. 1974 	 1995 	
-do- 	- .' 	 3 3 1974 	 199 	- -do- 	- 	 • 	:- - 	- - - 127. 8 	LN. Th.t 	chrjee, 	i . . 	 . . 	 . 	. 	. 	• 	- -. - 

LCch.r) 	 . 	 - •1995 - 	-. 	• 	d 
12, : . 	:. C)V, (Jhuhri) 	1.3.19--. 	. . 	. 	

-. 	-do- 	•• 
129. " 	R.N.C}:ti,(31iS2r) 	2. 7 .198 	3,3,19 '.- 	 1995 	.-o-. 	 - 

	

- 130, " 	H.i(. Sikia,(Sihs2g3r) 	1.10.1951 	. 27.2.1975 	- 	- 	1995 . • 
	•. 

131, " 	R K iar1i,(Nagaon) 	23..1951 	27.2.1975 	 1995 	-o- 	
- 7 2 175 • 	- 195 - -o- 	. 	-. 132 	 :Cec".r) 	1.1.I9 	

1;75 	 -95 	-do- 	 MueJ.im. 	.4 - 

033 	: 	sm • L :'--v(K -. I- uo) 	2C..1951 	27 .. 	. 	 • 	.:. - - • 	 • 	- 
0 19'9 	27 2 1975 	 1995 	-do- 	 S.T./ 	Drorroted of 

- - 	134, " 	P.K. Dri,(Jirugarh) 1.1 	
7 ' 21975 	 1995 	do 	 - .h.usi'rn 

	

" 	S. I 	 - . • 

(Lt1QUr) 	1.1.I5-+ 	8  '1.3.1976 	 1995 	-do- 	 in 

---- -- - - 

	

- ------------ 	-- - 	LOfltL...' 



- -. ;:•-.;. - 	- - 	.-, -' 	S  •_ - 
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RE 
—8.. 

8 
3 .4 5 6 7 

1 2 

147. 
— 

Sri N.C.Ka1ita,(Na1bari) 	1.1.1954 1,5.1976 - 	1995 Confirmed 
asF.R. 

ndu - 	- 

188. J.N.Bora,(NaQaOfl) 1.3.194 1,4.1970 - 	1995 

" C.R.Das, (KamruP) 1.1.1947 1.4. 1970 1995 —do— - 

' M.S.U.Laskar,(Cachar) 1.6.1947 31.3.1973 1995 —do— i&slim - 
-14•. 

" MM.Deka,(KafflrUP) 1.1.1951 1.5.1976 1997 —do— Hindu 

 
" h.K.Goswarni,(Kamrup) 31.3. 1951 1.5.1976 1097 —do— —do— - 

 
" 5 N • Gogoi,(Sibsegar) , 19.8.1?46 1.5.1976 1997 —do— —do-  — 

1 43. 
 " Piar Ali,(KamrUP) 1.3.1955 j,5.1976 199 —do— Mdsim 

S.T.CP) 

- 
Promoed 

 ." Jahidra Brahma, 	
- 	

- 
2.5.1951: j • .197 1995 —do— 

agaifl 	r 

(Kokrajhar) 

Ahmed .12.1)51 
: 

1.5.1976. 
.. 

-, 	-5- •  do— . ?.,s1im. 
serVaOfl 
quo a. 

 " SyedMUktar 
Nagaon. 

S.K.A1i 	thmed,(JWbri) 28.10.51 1.3.1976 1995 —do— —do— — 

Nath Talukdar ..:BhUpeflra 16.9.1954 1.5. 1977 March/199$ —do—  

' 
(Barpeta)-- 

S.K.BarUah,(DhUbrl) 30.1.1954 i.5.i977 —do— 	1999 
- —do— 	- —do. - — 

 

 Akbar 	uaifl,(Naga0n) 28.1.1950 j,5, 1977 —do— 	1999 —do— 

n Rong QebNath,(CaChar) 
—do— 	1999  

s.t.(P) Proote 
15 Tr1penda Easumatary, 	1.1.1953 'i.5,1977 	dO_ 	1999—d0— 

- 
1agab'st 

¼4. 
/ 

reservatifl 	- ... 
7&k 	 qUa.; 

ST.P. 	Promoted 
tW1hSibsa 

- 

• 	. 	. 	'-S 	 .5 	
S - 	. 	. 	. 	. 	-• 	 .: 	 . - •-i-- 

- 	S 	
•• 	 - -: 

Cc &at Kókrajhar).- 	 ... 	.. 'i 	''''

AZ - 	.... 	 .-. 	•..'_.,..• 	 tjon'quota.' 
b 	ar 	i.&.i954 	1.5.1977 	do. 	1999 	—doi- 

u.r.Bora,Si sag 	- 	- 	
fr--'  

	

- 	 '2 1 7 '6 	5 
	_ -, i o 	— ,_  

" 	 - 	• 	, 	. 	. 	. 	. 
•k;':' :. 	 - 	- - - 	- 	 .. 

1 12 1956 	1.5.1977 
It 	M.M..Thm.ed,(stbsacar) 	. 

	

.. 	 . 	 --.. J 	 4 	4077 

!!15.r M  
- 	-:-:--.  Ad 



:- 	

I 

 ;ygi 

2 	 3 	 4 	 5 	6 	 7 	- 8 

t51. Sri-B.i.Uarzary, 	 27.10.191 	1.5.177 	March/19 	Corfrned 	So TwRp . s 	Promoted -' 	 as .L.t. 	 ag1nst 
reservation eel  

ca. 	P.N.Chut1a,(Dibrugrh) 23.2.153 	1.5.1977 	-- 1999 	-do 	 2Uota. 
... 

19..il 	Syed :\nsr kli,(Dhubri) 23.11.154 	1.51977 	-do- 1999 	_do_.. 	. 	. . 	. 
. 1o.. ri 	Terun Cogoi,Dibugrh) 2.2.1•97 	23.4.1978 	.1999 	-do-  

161w 	R.PD.s,(Kokrajh3r) 	1.3.1952 	• 	20.4.1979 	Sept/1997 	-do- 	 - 	Promoted to . 	 . 	 .fs.C.F. as 
. 	 . 	 . 	 . 	 . 	 . 	 . 	 . 	 .. 	 . : • 	 '• 	 • 	 . 	 .. 	 . 	 . 	 . S. 	 • • 	 reservatior. 

t 	 ,$ 	 act. 

Fz  

- 

-.- 	 - 

-- 	 ---- 	

-: - 	 - 	 --- 

-- 	 --- 	 r 	 - 	 /! 
r • 	' 	 4_ 	 ti 	 _ - - 	 - - '. 

-- 	---- 	--__:  - 	- 	t , 	 ---- 	 i  
. : 	 .•; -',.-.. ,. 	 ---. 	 •- .- --. 	 0 	 ' 	 •. 	 .. , 	 . 
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F*IQ.J.(Ul3/O2/2.0OO IFS . 	,• 	 . 	
. Goverrimen 	o;' India 

Plitlistry of Environment and Forests / 	 ' 
Paryavaran Bhavan, > 	 0 0 	
CGO Compl 	'tcdi Rd., 
New Delhi 	'110003 

Dated, the 0th February, 2001 

iiQiiUATjoN 

In exercise of the powers Conferred b sub-ru)e(i)c Rule 8 of 	the 	
Indian Forest Service. (Recruitmelit) 

	Rules, 1966 read with Sub_regulation (1) of Regulation 9 of Indian Forest 	Service 	(Ap'pointment 	 the 
by . 	Prornotjo11) 

Regulatj05 	
l966,the Presjdetis pleased.to appoint 

vith 
imedjate effect 

the undermentloflad XbL•office, 	of State Forest Service of Asm to the 
	 Pre" 	rv$c 

• 	against 	 vaca,icjø 	and to aflocate .them 	to .tlie 
Assam_Meghalaya 	Joint 	Cadre of the lodjaru . Forest 	Service 

• 	
undep sub-  rule 	(1) 	

of Rule 5 of the Indian Forest 	Service 
: 	(Cafre) Rules, 1966: 

I 
. 	7,, 	

:ofthe'officer 	
,.. 	of Birth 

01 	Shrj' P. 
02 	 Kt.oky 14  

Shr I 	 ,.. 	.11.j52 

	

/ 	
R, BhattJiarj,,e 	 0i. 03 	Shri S. Alimed 	 18.05 1952

23.03.1959 

R .Saniewal ) 

. ' 	

. 	Under Secretary to T o  

The Manager, 	 . 	. 	 . 
Govt. OfIndja Press, 	. 

copy 	
- w i t h a Copy of HidjVersj 

	

to 	 , 
: 	 . 	 . 	 •. 	 . 

The Chief Secretary, Govt.'0f Assm Dispur 
, 	

. The Chief Secretary, Govt. of .Meghalay 
	Shillong The Secretary Forest Departmetit 	Govt 	of Assam 	t, Dispr, 

. Th 	
Secretary, Forest bepartfl,. 	

. of Meghal aya, 
Shill09 1 	 Goy 
The Principal Chief'  Guwahati . 	 Cotiservat 	

of Forests, Govt. of Assam, 
The Principal Chief. Coniservat 	of Megha1ay 	Shil10 9 	 Forests, Govt. of 
Tile Accoutitanit General 	Assam,a Dispur Ihe Accotjnitant General 	Megha1y 	Shill ong. 
The Secretary,. Union Public Service Commission, Dho1p. 
House, Shalljahati Road, New Delhi. 

	
( 

Guard file. 	 0 	
( 

(.R.S;,flI,w81 
) tinder Secre,-y 	 f.

to the Govt. of 1idj 

,0 

J' k. 



. 	 0 	 . . 	 J A 	.\. 	 i_•• : ,f 	 . 	. 	 \ 	. 	cv 	•••?- 	 •:c IBM 

Axu-tIt o  
A 	 , 	GOVR.MENp OF ASSAM 

	

'FOREST':tEPARTT 	.1's'.: DISPjJR 	 l)( . 	 . 	 . 	
.;. 	 : 	 .•• 	 ;: 	 • 	 ' . 	

.4. . 	, 	.., 	..  . . . 	 ORDE1 	THE GOVEROR 	. 	. 	.J . 	..,- 	 . 	- 	- 
 

.. 	 ,t 	.4OIFICATIoN... 
— 	 .. 

.. 	 . 	. . 	ated DiSpur,the13th February/20Q1. 
I . 	• 	 . 	, 	. 	 ,. 

NcJFRE.1S9/94/pt....I/1 	* . . The 	 India is reproduced for general information, 	. . 	. 	. . r•.7,. 	.., 	.. 	. 
 

II  Notification No.17O13/O2/2OSs_Ip...Ii, dtda8th.Febru.iry;ZOo1, . 	Issued by the Govt,of India,M1nisof Environment'apdFrests - 	 . 	. 	
:- 	 • 

NOTIFICATION - 	-.. 	: 	• . • : t  : 
,. 	 .., 	 ... 	 - 	 . 	

... 

In exercise of the powers co -iferred by 8th.ru1e(j) of Eu1e 8 of the.F.s.Recr 1.itent)Ruiès,i,.66 read with. u1jon(1) of 
; S 

Regulation 9 of the IFS(Appointrnen t by rreajdont i13 p1ctci to appoint ith nsmed4 
.I----- . officers of the State ForGst 

Forest Service against existing Vsicancjeø 	 the ASSarn.-Meghalaya Joint Cadre of the Indian Forsteviceundetwj Sub-rule ( 1) of Rule 5 of the IFS(Cadre)Rulos, 166,  ( 	tr . 	. 	. 	 . 	. 	., 	. 	
... of the officer 	DateOB.j±th 	. 

11 	Shri P. Kotoky 	- 	S1111952 
02 	Shrj. R, Bhattacharjee 	- 18-05-1952 
P3 	Shrj S. Ahrned 	 23-O3-15, 4 

	

,.., 	• 	- 	. 	 . 	,... 	. 	 •1 s/— w. Sanchwal, 
Under Seczetary to eQtvt.of Ina. 

441 

1V 

Joint Secretaryto.the.0v0f Asam, 
)/orest DeparthIeflft.Dispur 

Merto No. FRE. 109/94/t.I/1j6..A, Dated Dspur, the 13th Peu'r42OO1. 
Copy to : — 

. ..The Accounta 
The Principal Chief Conservator of ForessBsam,Rj, 

uwahatj...9. 	. 	 .•. . 
The ?rincipal secretary to the Qovt.of M 	&eatfld Envjonent Department,shjllong. 

4 	c' The rjjcL). Chief ..Conservator of PsrestGovt.of 'Meghj.aya, Shjion 
	.. 5, 	The Under Secretary to the Gvt,of India, Ministryof 

Environments and Fore9t5,c.G. 	plea Lodhi Road, New Delhi_.111003. 	 .. . 
6. 	The Chief Carvc,tor of 	r(t3jj. 	 .. . (wthtttj-24 

I -  

3 . . 
-- 	 -. — - — 	

.---- 	
conta...r,p/2... 

$ 

.1 	 I 	 3P 

'I 
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A. f4ExuE F 
GOVEPdT€NT OF ASSAM 

FOREST DEPARTMEIp 	s z: DISPtR:, 

	

- 	 I 

	

.NO.FRE.109/94Jt_I/147 0 	Dated Disour,the 29th May,2001. 
From 	 Shrj A.B.Md. Eunus,ACS, V...... 

ZTO

Joint Secretary to the Govt.of: !saam. 

 Shri M. Ka1ita 
Divisional Forest Officer, 	..• 
Social Forestry Division, 
Bongaigaon, 	 : 
Dist... BongaigaOn,s •  

?J' 
Sub 	 Appeal for promotion to XF.S. 

I 	V.. Ref 	 Your representation 
dte 5-1-2001. 

Sir, 

I am directed to say that your representation r 	• 	.;• dated 5-1..2001 has been received from the'1Prjncjpal.C1ief 
Conservator of Forests,Assam vid 
dated 251..2001 and examine 
your main grievance is non-
list of 2000 for ppointmen 
of two officers who are jun 

•-,1..!:., 	 :'' 	
4 AS regards Yourconenionatpar 

14 répr esen tati on I t 15 1 ntorrne ';tat'U.p IM i•. 	 •? 	rr... of the tact c, dxopping oEthe departmental proceeding 7agn 
you vicie Government lttet 1o.FE.109,94frt68dç711200o 
In the minutes of the selection committee imeeting:dhe lon 8.12 • 2 000 a. ;  7 •p4 	'I there is no mention of pendeney o aepartmental proceeding agair you.  

As regards your contention at pare(7) of your 
representation it is intormed,that the aboeenjonea.'deparjefltal. 
proceeoing was drawn up against you on the basisf, allegations 
recejveci trom Politica1(vjgjj 	cell)Department. Theretore, 
atter dropping of the departmental proceeaing, the Poittical. 
(vigilac Cell)Department Was requested to furnish a revised 
vigilance report., But, by the time of receipt o?the vigilance 
report, the meeting of the selection committee was over. 

As regards your contention at para8 e aria 9 at 
your representation it is informed that the selection committte 
reWommended the name of the officers on the basis of overall 
assessment of the records of all eligibleoffje.. 

V .  

Contd...p/2 0 .. 
, I  

I  ' 
... 

1_4 



- 1 
: 	 r 	 : 

-(2). 	
1 

, 	 .. 
40 	 As regards your Contention at para 10 it i 
Informed that the Vacancy due to death of I). K. Baaumátary :: 	• 	•'••? occured in September,2000,.Hefl

,

ce this o 
into consideration during the 1 selectioncommitteecmeeU.ng held •* 	Wp 
on 8-12-2000. As per the.I.F.S. (Appointjnenty.by promotion ) 

- 

Amendment Regu1atjons,gg'7 " the numbet'of vacancjes Shall be 
l determined by the Central Govrriment irconsüItatjon i4ith the 

State Government and Shall not exceed 
vacancies as on 1st day of January of the year inwhjch the  
meeting is he.d '. Since this vacancy occurafter1j_2oOo 
it will be considered in the hext selectjonojtt,H 
during,2001. The nnber of vacancie8 dujng 2000 Was 46t:eriniued 
by the Government of India, Ministry of Erivionrnent and Forests 

• in consultation with the State Government. There. werç:only 
3 vacancies during -2000 ( as on 1.1.2000) aa deterrnjned by 
the Central Government and adcordlngly selection commIttee 

- considered 3 vacancies only. 
-:

• 

In view of the position, stated above1 there. is no 
merit to take up the'matter with the Government of 7nta for 

• 	revision of the selection cotnrnjttees recomnndatjong of 
iJ their meeting held on 8912 *2000 .YOU repro nt on L 

accordingly disposed of. 4 	u 	- 
 

A. 4 

. Yours faithfully, 
( 	31' 
c/wv- 1 

Joint Secretary to e- jt.of Assaxn, 

re  

1 

Memo No.FRE. lO 9/94Jt'I/l47.A -  Datj Dispur ,the 29th tay, 2 001. 

Copy to the Principal Chief Conservator ofForests, ASsam, Rehabarj,Guwthatj1,8 with reference to his 

	

letter NO.FE.24/36/2K, dated 25-1..200i. 	• 

By order etc., 

3jnt 	ct€ry t30 *4i U1i 	, 
Forest Departnent,Dj8pur 

- 	

- 

- 	

• 	 • 

• 	 - 	

: 

4 

.•.1_ 



7 

• 	

. GOaNMENT OF '3SM 

	

Ft.jkj 	OEPI;TrIENT : ::::: 

OR 
JLEflN! 	.. 

Datcid Ll.3pUr,tho 6th iugust, Or]2 NQ.Efl, 64 	: 	1hi GQv i 	 , rndr uP 	j •p1 	cI t c:Jr?jrm th fo oE1)puty Conirv;itor of 
Fur:t8, undr u10 9.(ij) of thr 

'3$jfl 
Foru3t !S2tViCU (c183_I) 'Aej942th potp in 	Foru3t (C1G53I) Stvic tjjth :;rct 	 dot3 

ohn, 	g:iin5 	ch, 
Namu 

uhih 
tmw Shrj 	mt 	UCF 	1. l.2u 	Po 	0IF 'nuu pLIrmog).j,t 

I 
 

vidu NO.EZE,gg/86/490 
dtd, 12.6.2001. 	; Shrj Sonjib 	

1.1.2001 	- 	• 	(: Shrj Kci1h 	 1.1.2001 
4, Shrj'Abdul Kuddu3, OCF 	1.1.2001. 
5. Shri Rup N.ith 	

1.1.2001 
6, Shxj Objruz Zamr, 0CI 	1.1.2001 7. Shri Arup Kr. Ons, OCF 	1.3.2001 	POst of OCF ma(jJ Ptmnnunt 	H • 	Uid0 No.FE.43/89/425, 

dtd.9,7,2001.  
3, ii1j Hcm Karta 	

1.3,2001 

9 ShriChit0 	rjn Bhciborr, 1.3.2001 	• —O. 
::. 

ocr. 	 .. 

Sd/ 0.8. Hngjijr t  
Socratnry to th4i tivt. of 

	

Forut 	nrtmunt, )icpur. Mumo No.FiU, 64/97/174, 	
O -  tud 	

200, 
• 	Copy to ; 

1 Th. Accountant Gun 	l( &E) 	-rn ,Maidrngone1iji 	• Guu:h,tj2g 2 Th Princjp1 Chiop GOfl.v.itur of Fur, lissam Thu Chi of Cunsciruator f 	Wijj Pa), Is m,il .,h .3b:]rj ,Guwh ti-8. 4 Th0 Chp Cung..rv,tor ? Furt8 Torritorl;]1),,3cmpn S Th Chj.p 
Consrvtôr uP Furutu Socj1 Furutry), 	'Zuo Nurngj 

1occI, GUiah.t.j...24 	 • . 
6) Th0 Chj0p Coflgrv3tc3r up 	

ductiur nn Wrkinq P1n), 7) 
 1iS3c3m, Guwhati_24. . . 

COflcurnod, 
Thu DOputy Uirt o r•sm 

Gvt. Pu33, Darnufljrnjdfl .Guihuti2i fur Povour r Publication of thu obtJV) 	
in thtn j x of thu 	Gazotto. PQrona1 PiJ.0 or thu 

BY ardor 

- 	
-: 

- 	Ouputy 	 u th Guvt Forust ° 	
. Cf 

'J rtmon, 0PUr, H 	• T •; 	 '• 

I  

/ 	
I - 	*------- 	 F 	 H' 
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DEPAkT.Et.T OF Er'IRON Et'FF AND FOREST 
ASSAI 	DISPUR 

ORDERS 	BY 	THE 	GOVL RNOR 

NOTIFICAI.ON 

n. 	
• 	 D3tpd Dispur,the 1t Sept. Z003. 

No.. FRE106/99/2 * The Governor of Assam is pleased to pubhish the 
enclosed draft gradation list of the Assarn Forest Service 
(Class-I) officers t  as on the first day of June, 2003(1603). 

• 	Objection if any on the draft gradation list are 
hereby invited from thc'Sttc Ebrest Service Officers who 
should submit their objections alongwith supporting documents 
directly to the Government in Depaitment of Env1ronxnnt and 
Fores.t witLhin 60 days f torn the date of publication of this Notification. 	In no sase objections, received after the 
5pecifjed period mentioned here±n will be entertained. 

• 	Principal' Secretary to the Govt.of Assam, 
• 	Department cf Envirthament and Forest. 

Memo No. FR.106/99/2_A 	sated Dispur,the )st Sept.., 	2003. 

Cony to ;- 
k 	The Principal Chief Conservator of 	I .................. 

Forest,Assam,hebarj,Guwahatj_8, 	X Copies of the Draft 
•2 	The Chief , Conservator of Forests,Assami gti0n list are enclocd 

J. 
The Conservator of Forest, 	kssam, 	IHe is rEcjquested to Obtain 
Guwahati_ 	. 	 Ian acknowledgement from the 
• 	 officers concerned and to The Divisional Forest Officer, 

send the same to this Deptt. 
ifor record. 

5, The Officers concerned. 	They are hereby asked to submit their •• 
objection, if any within the stipulated date. 

6. The President/Gera1 Secretary of the srssQciatjon '(if any). 

"By.order etc., 

• 	
4 	I 	A 

- 

Under Secretary to the (ovt.of 
Assam,Depar.tment of Environment and 

Forest Department. 
. 	 •-, 	. . 	 .. 

&, 

p. 

.. 

• ' 	 "- 	. 	 . 	 . 	

: 	 r 	 :.:. 	 • 	 ., 	, 	 ' 	 . 	 ',... . 

'. 
,. 

• 	 •' 



/ 
GRADATION IIST AS ON 1-6-2003 (. 	0 5  

slj Name of officers 	Date of birth 	Date of first entryDate of entry Whether Whether 	Remarks 
To. with H:me District 	 into Go:t.Service 	into A.F.S. 	

B 

Shri Momot Kalita, 	1-4-1950 	31-3-1972 	11-2-1991 	Confirmed 	- 
Kamrup 	 . 

Shri. Prasanta Prari , 	28-2-1956 	11-2-1.981 	.•.. 	11-2-1951 	Confirmed 
Changkakati,Kamrup 

Shri Sanjib Kr. Rora, 	1-1-1958 	6-11-1981 	6-11-1981 	-do- 	- 
Kamrup  
Shri Kailash Khar- 	 . 	•. 	. . 
gharia,M.Sc,Jorhat 	12-3-1952 	31-1-1982 	. 	31-1-1951 	-do- 

5.7 Md. Abdul Kuddus, . 	1-1-1953 	1.11.1982 	1-11-1952 	- 	-do-- 
Nalbari 	. 	 . 	. 	. 

Sriri Rup Nath Brahrna, 	1-8-1955 	. 23-4-1978 	1-11-1952 	-do- 	ST(P) 
Songaigaon . . 	 . . 	. . 	. 

Md. Debiruz Zamarz, 	14-1-1956 	1-11-1982 	1-11-1982 	-do- 	- 
Dibrugarh 	. 	. 
Md, Mufakkar Mi 

p
, 	19-1-1959 	 1-11-1982 	 1-11-1932 	 -do- 

Kam 	f . 	 - 
- 	 . 	 ...'-. 

9 	 9. Shri Ithanindra Ntht 	1-1-1956 . 	- 1,11.1982 	 1.11.1982 	 -do- 	- 
Sarman,Nalbari 	....... .... 

.. 	 . 	. 	

........ S .-.-. 	 .... .. ........ .. 

	

: .. 	 . 	10. 5hr1...hendra NathDuaa 	. 	- 	...........-....... 	. 	. 	. 	. 

3ibsagar 	1-10-1958 . 	1-11-1982 	. 	1-11-1982 	-do- 	- 

- 
ShrI Arup Kr. DaS, 	1-1-1957 	 1-11-1982 	 1-11-1982 	-do- 	S.C. 

	

....•.. 	 amrup 	 . 	 . 

Contd...2/- 
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( 	1 	2 	3 	

- 2 	

6 	7 

shri Amarendra Ch. Das, 	1-4-1955 	2-4-1984 	2-4-1984. 	Confirmed 	- 
Karnrup 

Shri Ranjit Ch. Goswarri, 1-1-1956 	2-4-1978 	2-4-1984 	-dd- 	- 
• 	Barpeta 

14, ShriHemkanta Talukdar, 	31-1-1961 2-4-1984 	2...4-1984 	-do- 	- 
• Kainrup 	 • 

Shri Chitta Ranjan 	1=1-1956 	26-4-1980 	2-4-1984 	-do- 	ST(P) 
Bhobra,Darrang 

Shr.i Amrlt Kr. Das, 	1-3-1961 	7.4.1984 	7-4-1984 	-do- 	S.C. 
Sibsagar 

17, Shri Madhusudan Sinha, 	30--1956 2-4-1984 	2-4-1984 	-do- 	- 
Cachar 

Md. Isfaque Ahmed, - 	6-5-1957 	2-4-1984 	2-4-1984 	-do- 	- 
Karnrup 

Md. Faizrul Rahman, 	21-E.-1959 	1-4-1984 	1-4-1984 	-do- 	- 
Karnrup 

Shri Hiranya Kr,Sarma, 	25-1-1961 	20.3.1985 	20.3.1985 	-do- 	- 
Nalbari 

Shri Pradip Kr.. Hazarika, 1-1-1 958 	20-3-1985 	20.3.1985 	Not confirmed 	- 
Nagaon. 	 • 

Nd. Firdus Mi Ahmed, 	31,12.1955 20.3.1985 	20-3-1985 	Conf1nid 

Kamrup 	 • 
ShriSabyasachi. Sinha, 22-1-1957 	26-3-1985 	26-3-1985 	-do- 	- 
Cachar 
ribyadhar Gogoi, 	1-1-1960 	2 7-4-1984 	r-t986 	

-do- Contd . 3/- AW W  * *1!70 



-3- 

4 5 6 7 	8 	- 
2 	-- 3 

i d) 5-12-1961 1-4-1986 1-4-1986 Conirtd ST(P) 
 Slri Ran)ari Kr. Das,KamrU7 

 Shri Djljp Kr. Das, Cachar 1-4-1959 1-4-1986 1-4-1986 - 	do- . S.C. 

 Shri Giasuddirl 8orbhuya,CaCh 1-1953 	..272-19S :  1-4-1986 ._---. -_ 

 Shri Mahesh Ch. Kalita,KamrUp 1-3-1958 1-5-1982 .1-4-1986  

1-4-1986'; 	. 1-4-1986 -do- - 	- 
 Md. Jorges Ahmed, Jorhat - 

 kr- Shri Swapan Kr. Seal Sarma,Dri .. 	: l-5-19.3... 14-9 -do- - 

3-1. Shri Jatindra Sarma, Nabari 12-8-1963. 4_1 ,96 1-4-1986 . - 	. 	- 

-32. Md.ifazUr R an askar,qat 1-1-1953 	.. 1-5-197 1-4-1986 . 	- 

 Md. Aftabuddin Ahmed, Kamrup 1-11-1958 	. 1-4-1986.. 1-4-1986 

 Shri Sukumar Mamin, Kemrup . .1-7-1.961 	- 28-3-1981 1-4-1986 do- - 

35, ShrI Amal Ch. Sarma, Kamrup 1-11-1961 ,14-1986 ,  141986 dO - 

 Shri Salamuddin choudhury, 24_12-1962 14-1966 	. .1-4-1986 

/ Cachar 	 . 
- 

. . ... 
- 	i2-10196 

. .- 
1-4-1986 1-4-1986 Nq,t .  co.flfrmed ST(P) 	/ 

 Shri Rajib Kr. Des, Kamp 

Shri Kunja Hazarika, sonitpur iO-1O-19. . 	1-4-1966. 
1. 

-62 149B6 - ... 

 1-4;18.6 	.. 1 74-1986 Confied - 
 Shri Prabhakar Das, Kamrup .. 	. 	- 

16-1196.. 1.3-11-186. 	.. 13,-1-1986 N9_COflied •  .. 	. 	.. 
 Shri Naayafl Mahaflta,NagaOfl 

.19-1-966 . 	1411-,19.8.6.,. 1411-1986 .NQt .cofirmed  
 Shri Brahma Nanda patire, 

. 	- e Lakhimpur  
.5-31961 14-11-1986 411-1986Ot .confirmed.  

42..Shri Chandan Kr. Bora,NagaOfl 

Contd. 	.4/- - 
t*W 	' 

--- -- 	- 



, 

--.-----.- 	 - 

no 

-: 	 4 	:- 

43. Shri 

2 	. 

MazidUl HUSSain. Na1bi 

3 4... 	.... ---•- 	6 	8 	- 

8_41962 13-111986 1311-186 Confirmed 	- 

 

 

 

Shri 

Shri 

Shri 

Diganta BarbarUah,Ditrg8th 

FJoy Deuri 

Bankim Sarrna, Nalbari 

1-3-1960 

1-4-1961 

3-10-1963. 

12-11-1986 

- 	
1211-1986 

. 	1-1-1987 

1-1-1 O7 

12-11-1986 

12-11-1986 

1-1-1987 

1-1-1987 

-do- 	- 

-do- 	ST(P)  

-do- - 

-do- 	- 

 Shri Gain Ch. Bora, Nag2 

 

 

 

 

.,53. 

Shri 

Shri 

Shri 

Shri 

Shri 

%49.Hd.Muk1eshA11,B8Zta 

Girindra Nath Adhikar', Dhubri 

AiswarZymai Goswami. 	brugath C 

Rajen ChoudhurY,.S0fl 	P 	. 

Jjbanenda Hazarika, 3rhat 

Joy Singh Roy, Karbi Ang1ong( 

13-8-1959 

. 

28-2-1264 

11 -4-1960 

26-12-1960 

. 	 27-4-1984 

1-1-.1987 

8-4-1987 

13-4-1987 

7-5-1986 

15  4-1987 

1-1-198 

1-1-1987 

15-4-1987 

8-4-1987 

13-4-1987 

14-4-1987 

°- .- 	- 

Not confirmed  

- -do- 

Confirmed 	- 

-do 

Not 	5T(H) 
confirmed 

13-4-1987 13-4-1987 Confirmed 

54.. 

55, 

 

 

 

Ahri 

Shri 

Shri 

Shri 

ShriUddhabCh. 

Mridul-Kr. Dhar, Cacar 

Srikaflta Sarma, Darang 

Mohi 	Kr. Saikia, NagaOn 

	

Kalita, KamP 	- 

inirudha Day, Kamrup 
 

11-06-1959 

1-3-1946 

22-7-1959 

1-4-1947 

9-9-1981 

1-4-1970 

1-4-1971 

. 	
1-4-1971 

15-11-1987 

19-10-1992 

20-10-1992 

12-10-1992 

-do- 	- 

Not Confirmed  

-d 

-d 

Contd....5/- 
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-52-  

59• Shri Mahendra ath Bora,C_aat 	
i-21947 	14-1971 	2O-10-199 	ojrni-m.d  - 

60. Shri Sushil Ch. Talukdar,T 	
t. •  i9 	

2811992-..° 	.on 
31

tired 

Kam1P. 	 .. .. 
- 	- - 	703  

61.. Shri 	bindra Kr. GogOi,1° 	.. 	24r44 	- 	1_4.1971.,. 	onf - rme ... c 	- 

7 
62. Shri Pabitra Kr. Sarma,DrQ 	

14-i97......- 	
9-9-1---- 	..... 	.. -. . 

	

163. Shri Chandra Kanta Gogoi,b 	.• 	 -.-. 	J, 	
Ret1 	. 	- •- -,
on 

- 	. 	30-6-03 

64.-Shri 	th Deag DibQarh . 
	

io9 9 	
:. 

j _i0 

659 Shri Ananta Ram Bhuyan, 	mrUP 	.... i-7: 	. 3.1- 3-197,. 	 .. . 	
-- 

Confirmed 	- 

Shri Karufla Gogoi, Dibruarh 	
1.1946.' .31_3,_1922. 	. 22-2-1993 .. -do 

c  
120 199 . . 

Shri Subhash Ch. Khatafl rK 	
3--5P.:... 	31_3_1972 	

2 

Shri prafulla Ch. saa, KamrUP 	
3-317 	- 	 - 

69 shri 	hok Kr, Misra. 50tpur 	i-91950 	31-3-1973 	_10-1992 	-do- 

7Q 	Shri Bijit Kr. Dha 	Cacar 	- 	. - 
	

-. 31_1O99. 

71 Shri Ranjit r. Patowari, KamrUP: 

: 72 	
Shri D.R. Doley, Lhimpur 	

.• 	 •.31-3.7 	
4_1i1992_;:0t 	. 

confirmed s.r.1) 

73. Shri TlrtheSWar. 
 $jja,D1brUga 	1-8-1952, , 3-3174 	2.L3.1992 	d- 

	

Contd.:.- 	

/ 

- 	 - 

-. 	 - --- a---.  -- 	 - - 	 -- 	 - - -- 
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 Shri Suren Boro, Goalpar 12-12-1947 	03-03-1974 26-10-1992 Not confirmed ST(P) 

 Shri Nilmoni Moral, Kamrup 01-09-1954 	01-05-1977 12-10-1992 Confirmed S.C. 

Shri Shnkar Hazarika, Kar_up 27-1-1957 	91-05-1977 12-10-1992 •  -do-. s.c. 

Ranjan Des (I a1tta 21-06-1954 	23-04-1978 19.10.1992 -do- S.0 

 .Shri Naba Kr. Malakar, 02-02-1959 	26-04-1980 31-10-1992 - 	-do- S.C. 
Sonitfur . 

 Shri U.C. Deuri, Dibrugarh 01-11-1945 	31-03-1972 23-11-1992• do- S.T(P) 

.- 	80. Shrj R.N. BorQ 	. . 	04-12-1989 01.-07-1992 -do-. ST(P) 

 Shri A.K. Patowary 04-12-1989 0107-1992 - - 	 - 	- 

 Shri Garnia Ram.Eoro, 01-04-1947 	31-03-1973 18-07-1995. Confirmed as ST(P) Kokrajhar S  F.R. 

 Shri Phud.irig lerang, 21-10-1957 	01-05-1982 1995 -do- ST(H) 
Karbi Anglong 

 Shri Abani Kr. Sarma,Kauup 01-12-1947 	31-03-1973 25-09-1995 -do- - 

 Shri Kirtinath Ilahanta, 01-09-1950 	31-03-1973 25-09-1995 -do- - Jorhat 	 . - 	.. 
 Shri Padma Kt. Sarma,Nagaon 21-09-1947 	31-03-1973 25_:09_1995 -do- - 

• 87. Shri Pradip Kr. DaSibsaaar 1-03-1950 	29-08-1973 . . 	. s.c. 
88. Shr.j Chandra Kr. Dutta, 01-10-1948 	29-08-1973 25-09-1995  

Sibsagar. 
. 	S 	S 	 . S 	 •. .: S  

Contd..7/. S  

I 
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-:: 7 

2 3 4. 5 7 

Shr. Ku1eC.ra Das, 	.amrup 30-05-1949 29-08-1973 	r 25091995 	..Confied a 
F.R. 

Shri 

Shri 

Shri 

Shri 

Shri 

Shri 

Md. 

Shri 

Shri 

Shri 

Taru 	Kr. Kakoty, Sibsagar 

Sadaflda Das, KamrUP 

Loknh Baruah,Sib5ag 

Here Deka, Nalbari 

prar 	Kr. !lahaflta,Nagaon 

N1 	
Kr. 5ah,Dibgarh 

Abdul Motlib, EongaigaO 

N Putul Ch. Baruah, 	aaon 

Pur 	Kanta 

Ratbfldra Math BhataCh8rjee..Q79-9S0 

-oi-i95O 

O2--)94.9.. 

	

.o1-1i190 	. 

.01.O3-1952 

	

01-9-198 	S  

:0.2_T9SO 

. -,O2-2: 

.01-10-19 

3-03-1974 

0Q3.74• 

03-039&; 

03-03-1974... 

0303-19.74 

03-O3-.974.,; .' 

Q3-03.-i974.  

27p2-197,. 

O.3-.03-1974 

25-09-199$:1* ':T 

25-09-1995,: - 

25-09-199.: 

25-09-199. 

2r-l99 S 	._... 

59*l9._f. 

.2p-19 

09199 

14-1299. 

-- 

-O 

-do- 

- 

Cachar. 
Shri Muruli Dhar Roy, Dhubri 

Shri Keshb3 Nanda ChetiapSibsay 

Shri R.K. Bharali, NagaOfl 

Shri Hemanta Kr. 5 jja ,sibsaga 

Shri Banbir Sinha, cachar 

Shri H.A. ChoudhU, Kam1P 

M 	S.I. Ahmed, Sibsagar 

• 

257.7198 

:O1q19. 

23-q7i. 

03O-.7 	 12-199 

03-03 .i.9 	14 5  

:i14 

27O2-197:.- 	14-12 . 	9 	_ .. _9 

- 

2.702?7 	.5 	
14-12-9.93--° 

-. 

do 

ctci..' \ 

ft 
	

'Ii 
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ShrI Madhab Ch. Bax-ua,Lak,ur 01-01-1954 	01-050196 	. Confirmed as- 

rY" 	 F.R. 

Shri Narayan Ch. Ka1ita,NE1ari 01-01-1954 	01-05-1976 	14-12-i.9 
 

Shri. Jalrdra Brahma,Kokrar 	02-05-1951 	01-05-1976 	14-12-1995 	-. 

• 	J 110v Shripendra Basumatary,KokrJhar 01-01-1953 	01-05-1977 	19-03-1996 	-do- 	ST(P) 

ShrI Murari. Mohan Deka, Kri1p 	01-01-1951 	01-05-1976 	30-O-1997 	-do- 	- 

Shri C.R. Das(I),Kamrup 	01-Q1-1947 	01-04-1970 	25-07-1997 	-do- 	- 

Shri M.S.U. Laskar, Cacha 	01-06-1947 	31-03-1973 	25-07-1997 	-do- 	- 

Shri. Hara Kanta Goswamj,Knrup 	31-01-1951 	01-05-1976 	25-07.--1997 	-do- 	- 	 S.  

Shri S.N. Cogol, Sibsagar 	19-08-1946 	01-05-1976- -:25_07_199'7 	-do- 	- 	- 

• 	116. Md..Piar All, 1(arnrup 	01-03-1955 	01-05-1976 	25-07-1997 	-do- 

117. Md.. '.!uktar Ahrned, Nagaon 	09-12-1951 	01-05-1976 	25-07-1997 	-do- 	- 

118.. Ud. S.K. All, Dhubri 	28-10- 1951 	01-05-1976 	25-07-1997 	-d- 	- 

Shri. J.N.. Dutta, Sibsagar 	02-09-1956 	01-05-1977 	25-07-1997 	- 	ST(P) 	- - 

Shri R.P. Das, Kokrajhar 	01-03-1952 	S  20-04--1979 	25-07-1997 	do- 	- 

Shri. T.N. Handique, Dibrucrh 	11-09-1952 	01-05-1976 	25-07-1997 	-do- 	- 

ShrI Bhupendra Nath Talukda:, 	16-09-1954 	01-05-1977 	01-03-1999 	-do- 	- 	- 
Barpeta. 

ShrI S.K. Ba.ruah, Dhubri. 	30-01-1954 	01-05-1977 	01-03-1999 	-do- 	- 

• 	 . 	• 	• 	. 	Contd....9/- 

	

- 
-- 	 -• 	 • 

.--.-------------.-. 	 . 
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999 Confirmed 

Md. Akbar Hussain, 	
28-01-1950 	01-05.1977 	01.03.1 	s 

P.R. 

Shri .Rong Deb Nath cEchar 	
25-01-1953 	01-05-1977 	01-03-1999 	-do- - 	- 	 •• • 

	

01-06-1954 	01-05.1977 	01-03-1999 	-do- 
1d, Ubedul Islam Bora. SibsaQar 	

• - 

- i•ld. M.i. Ahmed, Sibsar 	
01-12-1956 	01-05-1977 	01-03-1999 	-do- 	- 

sT(P) 

Shri M,N. Baah, Sigar 	
07-02-156 	01-05-1977 	01-03-1999 	-do- 

Y.K0ajh 	
27-10-1951 . 01-05-1977 	01-03-1999 	-do- 

i29. Shri 3.N. Narza

130. Shr P.N Chutia, Dibgarh 	
23-07-1953 	01-05-1977 	01-03-1999 	-do- 

i 

	- 	- 

Sd Ansar All (Dhubri) 	
23-11-1954 	0i-05-1977 	O1-031999 Not cnirmEd 

ShriTarUn Gogoi, Djgarh 	
2-02-1957 	23-04-1978 	01-03-1999 - -do 

b 	
• 	- 

Shri BLP. Singh Bhui 	
01_01.1952 	0105-1976 	03_11-2000 	-do- 	- 

Shri P.N. Dora, sjbcar 	
31-12-1956 	23-041978 	03-11-2000 	-do- 	- 

135.. Siri Rafladhir Das,Koajhar 	
14-02-1954 	23-04-1978 	03-11-2000 	-do- 	- 

Shri N.N. DebchOUdhu.Bta 	
O1-021956 	23_04-1978 	0311-2000 	-do- 	- 

Shri S.F. Rahrnafl, Joat 	
01-07-1955 	23-04-1978 	03112000 	-do- 	- 

rhat 	O1.-01-1958 	23-04-1978 	03-11-2000 	-do- 

Shri Gunin Saikia, jo 

	- 

, 	
O101_196 	23_04-1978 

139 	Shri sadiuz Zaman, 	ajhar 	
03_11_2000 	-do- 	- 

S 	 --... 

140.. Shri parimal Ch. Roy, Dhubri 	
26-02954 	2304-1978 	03_11_2000 - -do- 	- 

141. Si Aditya Khound, orhat 
	Oi-031955 	3-041978 	03_112000 	do 	- 

contd., 10/ 
4 

M. 



- 
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4 5 6 7 	8 
1 2 

10-02-1955 23-04-1978 03-11-2000 Not confir- 
 Shri R.N. Borbora, Nagao med 

 Shri Utpal Bhuyart, Sonitpr 23-01-1954 28-04-1979 03-11-2000 -do- -. 

 Shri Ham.idul Haque HuSSairL.Dth.1bi 01-06-1957 28041979 03-11-2000 -do- - 

 Shri Rajib Kr. Gogoi,Dibrugarh 01-06-1956 28-04-1979 03-11-2000 -do- - 
 Ud. Nurzamal Haque. Sonitpur 01-07-1953 28-041979 03-11-2000 -do- - 

.147. Shri Gazendra Narayari ioy,Dhubri 02_071952 28-04-1979 03-11-2000 -do- - 
 &iidur Rabman Laskar, Cachar 01-01-1957 28-04-1979 03-11-2000 -do- - 
 Shr Raghabendra Bagman, Dhubri 01-09-1955 28-04-1979 03-11-2000 -do- _ 

150-. ShrI 01-03-1952 28-O4-1979 03-11-2000 -do- 	. ST(P) 

151k Shri. purneswar Pangirig, sinsagar S  28-04-1979 03-11-2000 -do- sT(P) 

 Shri J'ush1 Goswami, Jorh.t 01-01-1948 26-04-1980 03-11-2000 -do- - 

 Shri Prasanna Kr. Goswam.i,KafltrUp 
26-04-1980 03-11-2000 - 	-do- - 

 Shri Si-rj Ahmed, Kamrup 01-02-1955 26-04-1980 03-11-2000 -do- - 
01-01-1957 26-04-1980 03-11-2000 -do- sT(P) 

 6 ri prahiad Boro, Kamp 

 fr. Noor Islam. Kamrup 01-12-1954 26-04-1980 03-11-2000 -do- - 
 Shri Bidya Bordoloi, Nagaon 23-02-.-1960 28-04-1981 03-11-2000 -do- - - 

P1iir. 	w1bari 	01-03-1957 	26-04-1981 	03-11-2000 	-do- 	- 
.L.). 	HL..I. ,1aL& 	-...------.---- --- - 

159. . 5hri Mrinal Báruah, Kanrup 	01_01-158 	28-04-1981 	03-11-2000 - -do- 	- 

,160-. Shri Guna Ram Das, Dlbrugarh 	01-03-1954 	28-04-1981 	03-11-2999 S.C, 

- 	. 	 Contd,.. 11/- ______ 1 
5-_____.---.-------  =5--  - 	---5------  -5----- 	

r 	/V - - 	- 
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- 

JJ' 	161. Shri Ajay Kr. Brahma, 	28101952 	28-04-1981' 03-11-2003 Notonfirmed ,ST(p) - 
- 	Kokrajhar. 	 - 	 - 	 0 

• 	162. Shr,. Abraham Iswary, 	17-04-1961 	01-05-1981 	03-11-2000 	-do- 	5T(P) 	' KokrajFar 	 - 

163. Shrj B.C. Das,Kamrup 	30-08-1960 	01-05-1983 -: : 03_ 11 _ 2000 	-do-. 	Sc 

- 	164. Shri horsing Bey,Karbian:1ong19-11-159 01-05-1983 	03-11-2000 	-do- 	sT(H) 

165. 5hri Jiten 	Nagan 	01-09-1960 	27-04-1984 	03-11-2000 	-do- 	- SC H 166. Shri Rob Siagh 
Karbi An9long 	30-09-1965 	01-04-1986 	03-11-20O0 	-do- 	• 	ST(H) 	 - 	-- - - -- I - 	 ' 	 -. 	 0 	 - 	 • 	 - 	 - 

'i 	 167. Shri Jagcnath Rongpi, 
Karbi Ar11ong 	

0 	 30-06-1964 • 15-05--19Z6 	03-11-2000 	-do- 	ST(H) 

168. Shri N.R. Teron 	22-08-1966 	10-05-1987 	03-11-2000 	- -do- 	ST(H). 	- 

0 	
0 

/ 	 0 	 0 	 •1 -- 0 	 • 	 - 

- 	 - 	 - •• 	 ' • 	 V  

__ 	 - - 	 -------- -- - - - 

	 - 

0 	 --------- - 	 - - 	 - 



U TH 

GUNARATI 

Apl 
Or: t •'U 

te 	 4- 

j 	 .lcatL0 
i 	 S . 	" 

- 

° 	

SIOfl: 	 ' Of 20 IT' 	 J13 
4fleH 	

0• 	
4 fl 	 I 

	

'b 	... 	 8tj 

'2ha 
IIOnIbl 	 D . N .  C h 	f 	ctob e r , 2003 

1 	 Prj10,. 	
d 	

. 
	

ri KaUa s 1 	 dan,/ 	 a,tman 
ml 	

.. 	 S . 

flLst r  

19t1 	•Ocia1 1•S sST16rI 
01)atO81rY Dlvj 

er, 	•. 	

C. 

	

oPflg::oiviskon, 	
.: 

	

• 	 Soit 	
, 	

't)rg 	
I 

	

• 	 Hafl 0 ,. 	•'I.fcI jai . 	 .. 	
4, 

• 	N . C .  c 

	

• 	 t3or 
 ono • 	 '-'OOsn() 	:SOt fIIT ,. 	 - 

Orn 	7' 	- 	 Ofr 	 . 

omcioo, 	•ert o .lcer, 	 S  
Adv:... 	' 	'tfl3ukL 	0'inj0 	,,• 	 • 

...(ii• 	- 	ta,. 11 r 13 1< :.  

5. 	
4 	

afl 	fir j) 	tma, 	4) 	
S 	ta 	ILiq 

1'ar1 	 $4. 	 I canta  

S 	 - 	. 	

. 	 •55 	

' 

 ~t ate Of A s S,  
)11Pa1 	8 am 	. 	 S 

• 	 S 	 0Ptmentctetar 	tOugj i?le  

b ! e rnment 	}O rests 

	

tj 	•: 	 w /%8 m.. 	, S 	 S 	
• 

• .:..-•.: 

Assam 	flC1p 	
Chir c 

• 	

°fl aervat o 	 S 	
S 	 ••• 

• T 0 	 ' uWhat 	 Of 

S.?cretof I nd ia  
t tfl1tr y Y0 O the Cove'19h  tile 	

5 

• 	 - -• 	
Vj- 01. 	Ori 	O 'dl 	 C( 	nd 

 COIIIPI 

GC 	t)eb ioy S 	
• 

Sr. c 

	

e j• .l,1( 	sPondentm 

.4 	I 

- 1- J71  
a. 

. 	 . 	.. 	 - 

•.ii 	S 

5'  

• 	 S 	 • 	 \• 

j 
..• 	

.','S- 	—. 

.5 • 	.7 

.4 	 S  

1 

I) 



/ 

2.: 

S. 

	

21! !l El !211AL 
	I 

The coflto 	
to. apPojfl0. by Promj 

oll  

	

,. 	. 	 . 	

hII 	

•, 

to the 1ndj 	Foreat Sej0 .(i 
	

for chort) in conformity 
	

' 	. 

• 	 . 	

: 	 . 

the Prov1aj03 	
in . IFS 	by Eront t ton) 

:Re%,1Al() 	

with IS ( 
UocrLJItme t) 

u1e, '1966 	 F  

.2.,, 	Th 	
Icants 	are  

g 	 four in number and their i evances ; 
 ar Confined to non_f1j1j 

	
Vacanclea i I[s. Accord1 	to th 	ap 	 n  

vacnrcles In t 	 five year 2Q02 but 
the d 	

are y 	to 
t 	 reapo 
ake any meaningful 

•3tep5 fot con 	a 

	

on 
 01ct.0 tCpro,0j 	 meeting for 

Lne to tho Ir WhiCh 	to be hejj 

	

Y°r 2002 and thereby Pre)udlCQd ther 
Career 	

4 
the applicanta to 

1hState of 
Aom 

and the 'Principaj Chief 

• •. 	

of .  For 	
-, eapoflaent N08 	

an 2 i 	their. 

i 	 . 	. 	 • 

ataementdj 	

claim of the 
S 	 - 	 . 	 . 	

... 

contended 	that 	thOUgh 	there 

the vacaflCj 	

were

ant 

 five for Promotion quoe, 	

e3 could not be aacarta1,d due to 

tle 

	

	 of the Pot 	
by thepartment Under State d 	Ze 

Peci fYing 

and 	 oputatjo 	
th respofldfl lay theblame 

Deparp, 	
for 

	

under 	ate derutntjo 	Which 

I 

vent cii 	 St 
t horn from 	

'd I no the Pto aa I to t hi U' 	I or 
h U 

	
pJ 

'1  

F 	
able. The 

I'rO,fl01 
DPPaLtm 	n sic) L 

r23 	Departi, 	
ar? the Part of 	

a 
th 	State 	ach1rry. are t 	act 	 In Ia Iintq 	

t Ii 	 . 	it 
I lflt r'renta ity I:o rP)EVfl the 3 



-::-- 	- 	• 	 ... 	 . 	:, 	• 	 .. 	..' 	- 	r 	' 	 . 	. 

	

;1 	 • ° 	 , . . . . 	 j..,. 	 . 

	

 

, 	 . 

 
--- 

	

. 	 . 	, 	 ' 	 S 	 • 	 . 	. 	: 

,.. 	
:b.. 	 . 	.. 	 . 	' 	. 	.. 

.. 	 . 	.. 	. 	 .. 	. 	
y 	 • 	• 	. 	 . 	•: 	 . 	 , 	. 

ce 

'til er0 	is no 
Select1 	c,1 8putte. 	, 	' 

	

't 	tl' 	' 

	

'tee 	e 

	

bOld •nd the 0n10 
	

t.he Year 2OO2 	
!etit,g 	

tl0  

	

Cl 	r.i 
POinted 	

,0f : 
	1d1a 	

s requj0 	
to b0

out th1' 	tlrj 
t the 	 tte II 	 S  

a tpment 

by the Corn,1 Co ittee rneeti9 
Wa 

or and obeerved 

	

Prorn0t0 quote j 
	

tOb0 convenea 

	

quota , 

	
of 	1ve VaCan1Q 	

1 Of  

	

14 	 i 

	

of tile 	
1 	

PS fl fIJ 	
A 

	

the meeting is 
	

tten statenlert 	'ld 	
(ro 

	

shortj 	 ' 
V the tC 	

Y to be 	Of 1nd•
S 

for 
e Year 2002 

	

U.)On hearit1g tj 	' r 0.K.. 	
.Leijrned  

	

rn It 
P9011 	 .5 	

CQ01 
for 	10 

	

19 Ofl b . 	' 	 •' OVq 

MU A 	n 	
Cilaif Of 	

u 	
1t /%dVocat 

	

flo d 	
learned Sr 	

At 	 01 	 f on 

Cu 	 . 	ret10 	' . 	'' 	'.' 	' 	.' 	.. r Ori 	 ' 	ar0 	' 	. 5. 

	

• "•;. 	Per 	e 	Lor 	
the 

	

th 	
, 	e writtentateme 
	

tng n  ' 

	

nOd 	
s 	- 	' 

	

coin 	
.'ori 	

SuldS.taken 
d r. 	 mttee ' 	s.e 

me 	
3 

for ho 	: • 	ak 	. 	' 	A.lr 	Hg 

	

P1ac. Ar, not 
hn 	

}' a 	
iderabl 

 

	

le respode 	,,; di9 

	

t1Olcj,r, 	
the m 	

taJ 	a1i tb 	
meeting 

	

qu1Q by th 	
and tak0 	

e necessar Steps 

	

6. 	
e 	

'.Lth 	
0 approp r . 	' 

	

tir D.i. D 	 ' 'I ' •' 
	 Stexpediti 	StOPS  

	

Ut 	
ar, 	

COj1 	
0& 	

I 

keiy 	
° 2 	1-flts,t. 

	

°"ra 	 11orno1 	1 

	

to 	
e 	ancj 	

tctrc 	
_L.JJ, is 

	

I)I)Jdln I 	t. 	
tI) 	•i'; 

	

Sle t 	 ropri51  

	

10 	 Ii 

it 	
• 	'•ffi'.n.g1 	 ''S 

	

I( 	hI&Ig 	' 

	

t 'IC 3; 	t 	
.•. 	°S' d1 r 	

IHIQ 	 - 

• 	tt, 	' 	ec10 	
k 

	

, 	S 	Y 	a.UtI)o1 	
W•'1l 	

Pip 

	

• 	 Uflcloub 

	

• 	accord a  

S. 	 -. 	f) "•_ 	 S. 	S  

I  

• 	.5.. 	- 	4•, 	5••_ •i • 	,S 	__, • 	•_, 



I. 
S. 

	

• 	
. 	 'ic.•- .. 

	

- 	 _-. •. 

	

0 	 V 	 • 

	

WQ 	'Pp 

4 
• 	

. 	 • 	
a..\ 

	

•.4• .i 	- 	. - 	 •0 	 •0 • 	I.4 . 	 V. 	 . •• 	. 	• 	 . 	- 
the t)ovo ohervrtori the app1icaton st&nds 

	

of 	Thete 	ha11, hoievar, be no order as 

	

- 	
. 	 0 	

0 	

. 	 . I', • '  
CO,t 8. 	 .4 	 . •; 

f 	 4 	 V  

	

V 	• 	 . ___.__... 	,.- 
4 V •0 -- - •• — •• 	. ---.----•.---- 	 . 4 

0 	
Sri/V 1Ct CHAiRMAN 

	

Sn ritntR (A) 	. 

to 

nh 
illhl 

- 

V 	
00 	 0 

4 	

) 

• 	
-: . 

' 	tr 	.! 	 f 	t%t 
4• 	

I 	 t 

:

tc . 

	

jt 	 C I 

lift

1. 	
I 

I 
.54 	 .4. 	

4 	• 	 :, o3. 	/e..4. 
• 	;.t 	• 	 0 	• 	 • 

	

.9. 	 • 	
4 

i-.4., 	',..• 	-. 	 V_I 

	

I 	 - 

	

p 	
I 	 I 

•0 	V 	 • 	 • 

- 	 II' 	4 	 4 	• 	• 

	

It 	
IC 

-' 	V,•. 	- 	
V 	 4 

.4 	 .4 	 .• 	
. 	 ':- 	

• 	

•1 

- 	 -• 	• 	:'. 	
• 	

,._ 	
- 	•• 

- • 	0 	

- 

• 	'¼ 	 0 	 . 	V 
4. 4, _- _.•_-_-.r--• '..$ ..... 	 -_-__.---- 	- 	 4 	

4 



•=-- 

5/.fvo' 

/ 	Ati NC, x o 	3' IN THE CENTRALADMIN.ISTRATIVE.TRIBUN 	r GUWAHATI' BENCH 

Contempt Petition No14 of 2004 
(In 0.A.337 of 202) 

Date of decision: This the 2J day of August 2004 

The Hon'ble Shrj D.C. Verma, Vice_Chairman 

The Hon'ble Shrj K.V. Prahiadan, Administrative Member 

Shrj Mama.t Kaljta, 
SIO Late Gopal Chandra Kalita, 
Resident of Lakiminagar, 
Guwahati 	

Petitioner 
By Advocates Mr U.K. Nair, Mr B.' Sarma 
and Mrs N. Bordoloi. 

- verf 	- 

Secretary, 	. 

Assam, 
Forest, 	. 	.. 

I 

L.I.nc1paI Chief Conservator of Forests, Assam, 	 . 

• 	Rehabari, Guwahatj. 
4. The Secretary, 	. 

Union Public Service Commjssj0, 
Dholpur House, Shahjahan Road, 

cistrN N ew Delhi. 	 . . . 

.. .Respondents ti~:, Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
/-' 1 7irs 	

Das, Government Advocate, Assam. f(J 	\ 
W' 	!J 

D.C. VERMA,, VICE-CHAIRM AN  

T his Contempt Petition arises out of the decision 

dated 28.10.2003 in 0.A.337 of 2002 in the case of Kj1ash 

Kharharia and three others Vs. Union of India and others. 
The preant petjtjner was one of tho 	pplict 	lii 
0.A 337/2002 	 I  

,r4,W#*W  

-•'.-- -'--.- _• t_.-._---•---_,.. -- 
J 

1. The Secretary, 
Government of India, 
Ministry of Environment and Forests, 
Paryavaran Bhawan, 
CGQ Complex, Lodhj Road, 
New Delhi. 

2.. The Principal 
Government of 
Department of 
Dispur, Guwah 
rp 

• 	 , 



T'. 
/ - 

44 
2. 	While deciding the said O.A. the Tribunal observed 

as below 

"Upon hearing Mr D.K. Das, learned counsel 
for the applicants and Mts M. Dás, learned GoMern-k 
ment Advocate, Assam appearing on behalf of the 
respondent Nos.l and 2 and also Mr A.. Deb Roy, 
learned Sr. C.G.S.C., we are of the opinion that 
no direction is called for at this stage from our 
end. As per the written statement of the Union of 
India the concerned authority has taken steps for 
holding the Selection Committeemeeting. Already a 
considerable delay had taken place in not holding 
the meeting. We expect the respondents will take 
all the necessary steps for holding the meeting 
and take all the appropriate steps as required 

• 	by the law with utmost expedition. 
'Mr D.K. Das, 	learned counsel for the 

ppli.cnt, poind nut; thnt tho applicant No.2, 
• 	tlomoth Kalita, is Likely to be oveard9ad 	mi 

' • •.• 	therefore a direction is required to be made to 
the appropriate authority for holding the 
Selection Committee meeting within a time limit. 
We refrain from giving any direction keeping in 
mind that the statutory authority will undoubtedly 

\ 	act justly and.fairly and in accordance with law' 

N. 	 The learned counsel for the petitioner submitted 

that in terms of the Indian Forest Service (Apppi.ntment by 

Promotion) Regulations 1966, . the. Selection Committee 

meeting for considering o't eligible State Forest Service 

Officers is required to be convened every year. The 1et 

meeting for consideration of the cases of eligible State 

Forest Service Officers of the Assam segment of the As8am-

Meghalaya Cadre was held in the year 2001 and the next 

• meeting was to be convened in the year 2002. In spite of 

the express provision the respondents have not complied 

with the Tribunal's direction. The petitioner, Mamat 

Kalita is likely to be overaged. Hence the inaction on the 

partof the respondents brings the case for contempt. 

4. . - Learned counsel, Mrs M. Das appearing on behalf 

of respondent 2 submitted that the State Government has 

already forwarded the iruformation/doCUfflefIt4 to tho l  iJtIC iii 

respect of the eligible State Forest Service Officers 

including the applicant against six vacancies for the year 

2001 



* iSyS, 	

:3: 

fj 
• 	2001 to 2004 wi 

CA 
as r 	

th departthefltal letter dated 
28 . 5 .2004 and 

heue8d the UPS.c to Convene the Selection Commit 
meeting. Her 3ubmis80 	 tee

is that for delay orfor flon- Compljan c  
Tribunalis direction the State 

Government is not responsible 

5. 	
Learned Counsel, Mr A. Deb Ry appearing on behalf 

of respondent 4 i.e. UPSC submitted that the 

vide letter dated 2.12.2002 
req ues

ted'the State Government 

to furnish a seif_containd proposal for convening the 

Se1ectjo Committee meeting for Preparing the Select List 
of 2 002, hut n 

" b  teceived train the  
Government till 31.12.2002 and a 
	

State 

s such no meeting of the 

Se1ecto Committee could be held during the year 2002. 

The reply on behalf of respondent 
 

vacancies 	 4 also Show8 5that 
for the year. 2002 and 2003  Service 	 for Indian Fore8t 

Cadre of the Asam 8egme 
	was determined Vide 

Government of India letter dated 28/31.10.2003. 
The State 

Government however dld not forward any ropo551 However 

/ the UPSC scheduled a Selection 

Committee meeting in anti 	
S. 

of receipt of proposal from the 
St'ate 

f 
overment, on 6.12.2003 The State Government was also \: 	

to send  
State Governmethe proposal prior to the said date. 

w t sent the proposal on 4.12.2003, but 

incomplete in so far as some basic documents were 
So missing 	

the scheduled meeting of 6.12.2003 had to be 
POStponed. On a request by the 

Commission by letter dated 8 . 12
.2003 and informing thesState Government about the re-

scheduled Selection Committee meeing on 30.12.2003, the 

deficiencies were to be completed but even then the State 

Government did not furnish all the documents with 
 letter dated 20.12.2003 	
the 

in the meantime a representation 

from........ 

• 75 

• •S 
lei 



I 

from R.C. Goawami, one of the State Forest Service Officer 

was received and the case of P.P. Changkakati, another 

State Forest Service Officer who had filed O.A.260 of 2002 

was required to be considered. Consequently, the direction 

given by the Tribunal in O.A.260/2002 was also required to 

be complied with. 

6. 	The facts given above and some more facts given in 

the reply of respondent 4 shows that the Selection 

Committee could not proceed in the matter due to various 

reasons for which tho UPEC h I l a I '1 runiI hI a . No 

doubt, the delay either on part of the State Government, 

the UPSC or because of the representation or the case 

decided in respect of other State Forest Service Officers; 
/.tJ tQth re8ult is that the case of the applicant has lingered 

and the applicant has not been ble to be considered 

ec se of such delay. So the ultimate loss is of t  the 
\ 

	

	k ap  icant. So far the present contempt is concerned, none 
of the respondents may be made liable as the delay is not 

wilful, but it is not a denying fact that delay is there. 

because of the slow moving machinery and some other 

reasons resulting the applicant to approach the Tribunal. 

by this Contempt Petition. Here also we cannot provide any 

relief to the applicant as the meeting is to be undertaken 

by the (JPSC and 6trictly speaking, which appears from the 

	

records, the main delay is caused, because of the delayed 	0 

action of the State Government; 

7. 	Learned counsel for the petitioner submitted that 

he would be satisfied if in the coming scheduled meeting 

of Sptember 2004 the name of the applicant is considered 

by the Selection Committee. The lorned counel for 

respondent 4, however submitted that he is not aware of 

a fly . . . ..... 



l .  

5 -70) 

any scheduled meeting in September 2004. We, however, 

dispose of thj ontempt Petition with the observation 

that the case of the applicant be considered by the 

Selection Committee in the light of the Tribuna1a order 

in O.A. 337 of 2002 Which may be held during this year. 

The Contempt Petition is disposed of. Notice is 

discharged No order as to Costs. 

-. 	 C1FN 

/ t1tt'U1Lii (il) 

nkm 	-------- 

I 
rCti 	()"jierr (.T) 

C.A. T. GI Y W.1 
ii 	'cir 

• 
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Date of'deiJv.eryof'the 	Date on which the cy 	bate of making over the 
requisite stem e.nd 	was ready for delivery, 	copy to the applicant. 

folios. 

wr II\ 
iN THE GAUHATII 

(High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura. NZ 
Mizontm & Arunachal Pradesh) 

CIVIL APPELLATE SIDE 	\N t4 E)( U 

Appeal from 	 0 () No. .....
.) .. ....... of 200 5 

Civil Rule 

Appellant 

Versus 

Respondent 

Opposite Pirty otAAl 

Appellant  
For—  

Petitioner  vj.9 	N 
C 

ReOndeflt Ia 	Pg'W 1ourt t Guwahati 
For Opposite Party c, - e 3- (.( 

... .. 4 
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Resident of1 Lakhiminaga  

quwghatii. 

S 	

•/' 

1. 

:A 

••••• PETITIa1ER 

as vs 

'I 

State of MsaTi, 

Reprorented by the Principal Secretary 

to the Government of Meam, Forest 
• Department, Dispur, Guwahati-'6. 

The Princlp4 thief Conservator of 

Forests, Mam,Rehebari, Guwahati-8, 

3, Union of India, 	 / 
Represented by  the Sectazy to the 

Environment 

and Forest, Paryavaran, 
C.G.O. Complex, Lodhi Itoad, 

New Delhi 

4, The Chief Secretary to the Government 

of Msasn, Dispur, G.zwahati-60 

5. The Chief Secretary to the Government 
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Noting by Qfficr or 
Advocate 
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- -- -- 
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iP(C) W.353/2OP. BErORE 
THE H N'BLE I E CHIEF 3USTICE(ACTGS), 

BISWAS  
• THE ON'L.E M 3USTICE AM1TAVA ROY 

1. .1.200 
He rd Mr K Goswami, learned senior 

unsel r thew it pethiOfler Mr H. Rahrnafl, 

med r.CGSC r the Respondetit No.3; Mr 

B Tatuk ar, tea ed State counsel appearing 

r Res ndent n .1,2. and 4 and also MS B. 

o tta, te med S te counsel, Meghalava.. 

Th writ 	tioner herein as applicant 

N .2 fIt 	OP No.33712002 before the 

I med Central Administrative Tribunal, 

G a u h a t i Hiç vi 	echi,cJi 	pelln, threOfl 

con ideratlO. of 	s case by the 

tecUOn Comm! 	for promotion to the 

c dre of FS. The earned Tribunal disposed of 

afor Id app icatiofl by an order passed 

o 28.10 2003 w1 the observation that the 

in rdinat delay datned by the Respondent 

a thority in nsideriflg and making 

re omme dation for promotion of the 

a plican has be n due to inaction on their 

p rt In at con" ning the meeting of the 

S lection Commi ee. The teamed Tribunal 

vnr sed th hope that the Respondent 
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autiority w uld take all steps for holding the 
me ting and pass appropriate orders as per 
law with u ostexpedition. 

C 
The, applicants, 	namely, 	Sri 	Kailash 

Kh rgharia and 	Sri 	Dablruz 	Zam, 	rI. 

ap roached this 	Court 	challenging 	the 
afo esaid d cision of the teamed Tribunal In 
WP C) No. 2/2005 as because the learned 
Tri unal fal ed to give any direction calling 
-upcn the  Respondent authority to hold the 
m ting within a specified time. 

While isposing of the aforesaid WP(C) 
Hi& i2oos, atthTsuvcottj directed 	the 

R nden to act upon the observation 
ma e by th learned Tribunal I.e. by holding 
the meetin of the 	Selection 	Committee 
wi in a period of three months. 

Mr G wami, 	learned senior counsel 
submitted that a 	similar 	direction 	in 	the 
instant petil Ion would suffice and meet the 
en of jus ce. Mr Goswami further pointed 
out that 	the writ 	petitioner 	also 	filed 	a 
cor mpt petition, 	being 	Misc 	Case 	No. 
No. 4/2004, against the Respondents as they 
fall d evn o comply with the direction given 

AGP. High Court-8/0 1-80,000 21-8-2001 
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y the arned ibunal and the said petition 

v as dis osed of in view of the assurance 

g yen fo and o behalf of the Respondent 

'mat the meeting of the Selection Committee 

v ould bE held within 2004. 

WC IF there •  re, dispose of this petition: 

ith a d rection o the Respondent authority 

t 	hold the 	eeting of the Selection. 

mmitt e as pe the direction given by thl 

Cpurt by the Ord r dated 5th  January, 2005 in 

V'P(C) 	No.3 /2005 	and 	make, 

rcomm ndation r encadrement to the IF 

Gauhati l 
lttiué cpnslde 	kof*ipeitioner's caselif  

irl accord nce witli the provisions of law.  
No costs. ,  krc  
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GOVERNI1ENT UF ASSAM 
DEPARTMENT OF ENvIRürj1ijT AND FORESTS 

DISPUR ::: GUWAHATI 

ORDERS BY THE GOVERNOR 

iPIIFICATIow 

Dated Dispur,th8 25th August, 2005. 
• 

	

	
No. FRE. 106/99/ 2(0 'i: The Governor of Asssrn is pleased to fix the 

Inter—seseniority of the Deputy Conservator of Forests as • 

on 1st ..Augu3t./ 2005 and publish the draft list aspur 
Statement enclosed. 

Objectio n  ir any 'in. Umn draft tififlJoi-ity J4p1. 'ir Le made 	
Deputy Conservator of Forests &ith necessary uiapporting 

dOcuments to Environment and Forest Oopartmunt within 
60 days from the date of publicatjon.of this NOtIfjctjon 
in no case obj(3ctjons received after thu Spocifil)clporjod 
mentioned aboj will bo or.turtnjnud. 

Sd!— R.N. Sarma,, 
Socr3ary to.th Got,or Aa'arn, 

Envi xii hmurjt; Fo.rujt Uujmnt, 

Momo No, FRE. 106/99/2,0\,  ... j 	DttcI 	3pur,thi 25th..uguu 	2005, 
Copyto... 	. 	 .:. 	• 

1.. The Principal Chief Conservator of Fort3$ts,A533m,Rohabari 
Guuahat - 80 

vim The Chief Consurvatur of Forests ...,, 

Thu Conscjivator of Forests 	 . 

The Director Kaziranga National Park, Bokakhnt/Iold 
0lrjctor, Manas Tiger Project, Barpota Road, Aiil  
Shri  

U 

By order etc,, 

Joint Secretary to 
Environment and For.et Dapnrtmurit. 

ng 	 ___ 
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hri Mo'mat Kalit3 	1.4,195o 	31,3.1972 	11,2.1981 	22.3.1985 Sh:j Prs3flt a  Prn 	28.2.1935 	11.2. 1981 	11.2.1981 	22.3, 1985 
Chngk a tj 

	

3, Shri 5njb Kr. Bra 	11.1958 	6.11.1981 	6,11.1981 	22.3.1985 

5, 

	

4, Shrj Kai1sh Khghjri 
- 12,3.1952 	31.1,1982 	31.1.1982 	22.3.1985 

	

d. Abdul Kuddus 	
. 	 1.41953 	1,11.1982 	•1.11,1982 	26,3,1985 Shri Rup Nath Orehrn3 	1.8.1955 	1.11.1982 	1.11.1982 	22,,165  (Id. Oobiruz Larin 	14.141955 	1.11.1982 	

5.r.(p) 
1.11.1902 	22.3.1985 Be 	d. 'iurakkar All 	19.1,1959 	1.1' 1982 	

- •- -.11.1982 	22.5.190 9, Shri Khadr Nth Crn 1.1.1956 	1.11.1982 
- 	 1011.1982 	2295.1990 Shr! Poh undra Neth Duarah 1.10,1958 	1.11.1982 	1.11.198 	02 	20,9,199 Shri Arup Kr. 0s 	1.1.1957 	111.1982 	1.11,1982 	21.11.1986 5hr 	rndr Cii. Ocs 	1.4.1955 	; 	2.4.1984 	2.4.1984 	2,3.1993 / 	

4 Shri Ranjt Ch, Gsri 	1.1.1956 	2,4.19C4 	2.4.1984 	23,3.1993 

	

14. 5hri. Ham tant Tlukcjar 31,12,1951 	24Di84 	2,4.1904 	23.3. 1993 	/ 

	

1.5,: ShrI Chitta Hanjon Bhobora 1.1.1956 	2.4.j9S0 	2 4 4.1984 	25. 1990 	5.T.(P) 

	

16 Shri ,miit Kr. Dcs 	 1.3.1961 	794.1984 	7.4.1984 	2.5.1990 	S.C. 

Con t ci. 
. . 21 
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17. Shri 1dhu iinhc 	 30.9, 1955 	2.4, 1984 	2.4. 1984 	22.6, 1994 
$ 	 - Nd. Xaf'aqua thmed 	 1957 	2.4.1964 	2,4.1984 	309.1994 

19, Nd. F'azr4 Rahrnan 	 21.5.95 	2,4.1964 	2.4.1984-a 	5.12.1994'. 
20 0  5hr Hiranyo Kr. ZS 3 rna 	 25.1.1961 	20.3.195a 	20.3.1985 . 5.1.199 
21. 5hri'Rn'jn Kr. 3as 	 6.12.1961 	14.1985 	1.4.1986 	2.5.1990 s.T.(p) 
22, Shri Rajib Kr. OdS 	 12.10..154 1,4,1986 	1.4.1986 	2.5,1990 S.T.'(p). 

Shri Di1i p Kr., Oas 	 1,4.1959 	1.4,1986 	1.4.1986 	23.6.1993 S.C. 	. 	 S  

Shri Joy Singh aiy 	 20.12,1963 75.1985- 	14.4,1937 	1-50.199 S.T.(H) 
• 250 Shri Pradip Kr, Hazarika 	 111358 	20,3.1985 	20.3,1985 	29.6.1995 

26, lId, Firdus ku Ithrnjd 	 31.12,1955 21,3.1965 	20.3,1985 	29.6,1995 
27..Shrj Sabyasachj Sjnh3 	 22.1.1957 •26,3.1955 	26.3,1985 	29.6.1995 

Shri 	byadhr Gag3i 	 1.1.1960 	274,1984 	1.4.1986 	29.6.1995 
1d. Giasuddin Barbiivyar 	 1.7,1953 	27,2.1975 	1.4.1986 	4.7.1996 

30, Shri Nheh Ch, Kalita 	 1.3.19513 	15.1982 	1,4,1985 	47.1996 
31. lId. Jorges Rhmed 	 9,8,1960 	1.4,1906 	14,1936 	4.7,1996' 
22. Shri Swapan Kr. 3e31 Sarrna 	1.3.1958 	15,1983 	1.4,1986 	4.7.1996, 

Contd...3/- 
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J j 	33. hri 
,. 

Jtind:a 53rm 12.. 	3J i.4. 1986 

4..ShriKUfli Hajarika 	 ' 10,10 	1962 

.:.33 •  3h'ri Sukumar (lamin 1,7.6i 22.3.1981 

/ 	•. 

	

35 rd HifzurRahrnan Lakar 1.1.153 1.5.1976 

/ 	
37. lid. Mrtabuddin 4hmad 1.1 1,4. 1906 

38, hri A'nal 	Ch. 	Sarma 1.11.1961 1.4.1986 

1k.. 5olman Uddi.n Chcidhury 24.12,,162 1.4.1936 

4, hri FbakaraS .• 	1.1.1961 1.4.1986 

• 	4. Su:.' Erahnionanda patiri ' 	19.1. •..Ls5 1.4.1906 

 i:i N:3ycn tiahanta 16.1.16' 13.11.1986 

43, Shri Chandan Kr. Bora 5.3.1961 14.11.1986 

 (ld. Mozidul Husain 8.4.19S2 13, 11.1986 

45, Shri Oiganta Oorbourah 1.3(D 12.11.1906 

S.i Ajoy 	Ocuri 	9hrte 	. 12.1.1.1986 

• 	47 Shri 0cnirn Sarma 3.10.163 1.1.19137 

 5hri Gohin Ch, 	Sora 12.5.9E8 1.1.1987 

49. Shri C..rndra iJath 	Mdhikari 13.8' 195 13 .  27,4.1904 
4  

iJ  
1 • . 

1',4.1986'' 4.701996 ,.••. 

1.4.1906 •  4.7.1996 	ST.(H) -. 

1.4.1986 18.7.1996 	 . 
• 	. 	•; 	.•. 

1.4.1986 
. 

18.7.199 
•• 	: 

. 	 ••• 

1.4.1906 16.7.1996. 

1 0 4.1906 1. 7.1996 - 

1.4.1986 - 16.12.997_ 

1.4.1986 18. 12. 1997 	s.T.() 

13.11.1906 2912.1997 

14.11.1966 29.12.1997 

13,11.1905 29.12.1997 

12.11,1986 15.10.1993 	- 

12.11.1986 	.. 15,10.1998 	s.i.(p.) 

1.1.1987 1,iO1'J98 

1.1.1987 	.31.1.2002 

1.1,197 31.1.2002 

• . 	 . 	 . . 	• 	. 	
• 	Contd...4/- 

• 	• 	•. 	 • 	 • 	 •• 	
• 
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/ 	
50.112961 	15,4.1987 	15.4,1987 	29.8.2062 

51. Shri Rajen Choudhury 	 23.2.J64 	8.4.1987 	8.4,i987 	8.4.2003 

f 52. Shri Jibananonda Hazariko 	1 i.4 10 	13,4.1987 	13,4. 1987 	8,9,2004 	' 

53. 	i. Shr ,nxruddha .Jey 	 30.12.1960 13,4.1987 	i3.4.187 	8.9.2004 

54, Shri firidul Kr. 3hr 	 . 11.6.162 	9.9.1931 	15.11.1987 8.9.2001 	 - 

55. Shri liohiru Kr. S.tkia 	 22.7.1950 	1.4.1971 	20.10.1992 15.12.004. 

,it,Scretary o thi Govt of Assrn, 
- 	 nvir.nment & Forest .Jepartrn3flt. 
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0ISpUi 	: 	GJ,i1ftTI 

BY 	TH.Jj 

1JUTIFIC,TI JrJ 
:  

ated 0ispur,the 14th tJu'O5, 
No. 	FIE. 	109/94/Pt...III/357 	Th 3 F011owing flOtjfjtj on issuadby 

the 	Cvernrnent OP 	India., 	Flinistry 	of 	Envirnmnt and 
Forusts, 	Iu 	Joihi i3 repulj3hed for general information. 

F. 	No. 	l7b1/2/2003_IF5II 	dated 7.11.05 
ri lJauuli,:tj r 	iJt' 	I lHil i 

III UI 3TU Y 	tiE 	[U 'JI 	JUI'lEIIT 	;3!1 1) 	FhJflE3T3 
:JHnU.N, 	CGLJ 	CJu1PLx 

LLJDIII 	WI0,NEWDLIII_110 003. 

New Delhi, the 7t- h November, 2005. 

jrIricwri tiri 	 t 

In exo'j0p thu powars conPurrd by iub-rulu (i) o 
Uu15 0 of thj Ifldj Forst Survicu (f?ucruitrn3nt)iuls 1966 ,I 
read with suU-r;391l3tjon (1) or Rgu1ation 9 of tho IndiForat 

(Ap.i..n.tnjjit by Pro:noton) RuguIntion, 1960, th Pruine 
is pJ-uasad to apojnt with iminudiatu uffoct tho undor mntiunod' 

SCven Officurs of thu State. Forest Service of 'ssarn, to the Indn 
Forest 

Service on the bajs of thu Select Lists for tho yuar 2002, 
2003 and 2004 and to allocate them to the Assam — tl..3ghalaya Joint-

Cadre-of th0 Indian Forest 3ervjc under Sub-ru1 (i) or Ru10 5o? 
tho Indian For5st Service (Cadre) 1 ulos, 1966. 

Sr 1 tList of 2002  
_ 

_________ 

1, Shri 	Sanjib Kr. Dora • 01-01-1950 
2a Shr5 	Kail3ah Rharghar3 1203,1952  Rd. 	Abdul Kuddus  01-01-1953 

 Thri 	iup Nath 	[3rahrna 01061955 

3?lUct List of 	2003 

- 	 T batu of birth 
1 fid. 	Dubiruz 	Zciman 

• 	 Contd...2/_ 

ff 

/ 

• 
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3lct_List Of 2004  
•LiL 	r 
1, 	ihri flamat Klit, 	 01-04-950 
2. 	Shri Khanir.dra Nath Darman 	O101-1956 L  

Sd/— 	 .. 
(ASHUK 	KU1LU) 	. 	 . 

Undir 	crotary 	to 	th 	Govt.. or 	Iridi. 

Commioninn jr 	&' 	 tj 	tl#: 
OP 	1\ssarn, 	nvi z'onment 	and Vore3t 	Oupartinirt. 

[lomu No. 	FEO 	10)/94/Pt—I1I/367-.I 	Doted 	Diupur,th• 	14th Nov'05,; 
Copy fJruardod to 	:- 	 0 

 The 	4ccuunt:3nt 	General 	(A&E),ssam, 	1tola,u;jahti — 290 
 Thu Undr iiucr .;tary 	to the 	Govurnm3nt of India, Ministry of 

Envircnmentard Forests, Paryavaran Ohauan, 	CGJCornplox,Lndhi... 
oad, 	New DuJ.hi 	- 	110 003. 

 Thj Chief 	ocotary, [iughalaya, 	Shillong. 	
.  Thj Principal 	3ecr.3tary 	Government of flughalaya, 	Fores 	and 

Environnont Oepartmunt, 	Shillong. 
5, The P rinc..pol 	Chi of' 	Conservator of 	Forests, ,ssm,iL h3barx, 

Guwahati 	•- 	
- 

6. Tha P1nc.pu' 	Cif 	Cunsorvztor of Forusta, f1439haloya,Shll. 
1, Th0 	Ch.1 	Ci 	rv3 tar or 	Forafit 	... 	 I 

8 Tho P.S 	:u 	Ciief Secrotary, 	Mssam, 	Qispur. 
0. T h o Uiy 	•i.r.jtary 	to the 	Govt. 	of 	,ssam, 	Personnel 	(j) 

Ospartmt3nt, 	Oispur. 	 . 	 . 

10. The 	C3n33rvator of Forests 	...... 

ii, Tha Field Director, flanas Tigher Project, flarpeta fload. 
• 	12. Tho Director, Kaziranga National Park, Ooknkhat. 

3 Shri  

• 	14. Th P.S to tha.Minjster of State (md), Znvironmunt and 
Forest Dopart.mnt, issm, Dispur for favour of information 
of 11inisr.  

15. Personal fil0 of thu Uf'Piurs. 	 - 

16, The Deputy Director, Alssam Govt. Press, Oarnunhanaidan,. 
uhat5 - 21 for Pevour of publication of. tho ahovu notif'ica-

tiun in the '-s3cm G3ztt0. 

Dy Ordur rjt:., 

•f.v \\A. 
3oint Secretary tøh 'ovt.oP I-33Q(fl 
Environment & Forest JopirtrnL?nt.. 

U, 
ng 	 . 	 . 

4$' 	 774 
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Dated Guwahati, the 16Lh  Novèinber, 2005. 
To 

	

	 j 
The Commissioner & Secretary, Govt. of Assam. 
Environment & Forest Department, 
Dispur, Guwahati - 6. 

(Through proper channel) 

Sub: 	Joining report in the Indian Forest Srvice. 

Ref: 	Govt. notification No.FRE.109/94/ Pt.11i/ 367, dtd.14.1 1.2005. 

Sir, 
In pursuance of the above Govt. noiIication and the Government of India's 

Notification No.F.No.17013/ 2/ 2003-IFS. II, dtd.7.I 1.05. I have the honour to submit my 
joining report in the Indian Forest Service of Assam-Meghalava Joint Cadre in the forenoon 
of 16 November, 2005 holding the charge of the same post of the Divisional Forest 011icer, 
Nagaon (S.F.) Division, Nagaon, 

This is for favour of your kind iif'rnation and i,icccssary action. 

Yours faithfully 

(MiKahta) 
Divisioflal Forest Officer, 
Nagaon (S.F.) Division. 

Copy to: 	
Nag) 

1. The Principal Chief Conservator of Fts, Assam, Rehabari, 
Guwahati 8 for favour of his kind infbrrnatidi and necessary action. 

2, The Chief Conservator .  of Forests, Social Forcstry, Assmn RasiUfl%, 
Guwahati - 29 for favour o1 his kind information and tiecssary action. 
The Accountant General (A & li), Assam, l.3eltola, Guwahati -• 29 for 
favour of his kind information and necessary action. 
The Under Secretary to the Government of India, Ministry of Environmeht 
& Forests, Paryavaran Bhawan, CGO Complex. Lodhi Road, New 
Delhi - 110 003 for favour of his kind information and necessary action. 
The Conservator ofT Forests, Upper Assam Social Forestry Circle, Nagaon 
for favour of his kind information and necessary actio 1. 

(Mam 	'alita) 
Divisiona Forest Officer, 
Nagaon (S.F.) Division, 

Nagaon. 

4L 

I 
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No. 17013/2/2003-IFS-II., 

Government of India 
Ministry of Environment & Forests 

Paryavaran Bhawan, CGO Complex, 
Lodi Road, New DelhI - 110 003. 

Dated the March 28, 2006 

ORDER 

9JL 

• • 

' 

The under-mentioned State Forest Service Officers of Assam Cadre 
were appointed to Indian Forest Service yLioe Notification of even number dated the 
7th November, 2005, TheIr seniority and year of allotment are required to be 
determined in terms of the provisions of Rule 3(3)(iI) of the Indian Forest Service 
(Regulation of Seniority) Rules, 1997 whIch stipulates that "the year of allotment of a 
promotee officer shall be determined with reference to the year In which the meeting 
of the Committee to make selection, to prepare the select •iist on the basis of which 
he was appointed to the Service, was held and with regard to the continuous service 
rendered by him in the State Fore5t Seriic, up to 31 dby of D.mhr of tl year 
Immediately before the year In which the meeting of the Committee to make 
selection was held". 

2. 	As per the information furnished by the State Government of Assam, the 
details of service rendered in the grade of State Forest Service by these officers are 
riivr htrw 

Name 	I Year for which Completed Year of weightage 
S/Shri the Selection years of service admissible in terms of 

Committee rendered In SFS Seniority Regulations 
Meeting was as on 

held 31.12.2001  
Sanjib Kr. Bora 2002 20 6 Years 
Kailash Khargharia 2002 19 6 Years 
Md. Abdul Kuddus 2002 19 6 'i'edr 
Rup Nath Brahma 2002 19 6Ycra 

Name Year for which Completed Year of weightage 
S/Shri the Selection ,years of service admissible in terms of 

Committee rendered in SFS Seniority Regulations 
Meeting was as on 

held .31.12.2002  
Md. Deblruz Zaman 2003 20 6 Year 

Name Year 	for which Completed Year 	of 	weightage 
S/Shri the 	SelectIon years of service admissible in terms of 

Committee rendered in SFS Seniority Regulations 
Meeting 	was as 	on 
held 31.12.2003  

mat Kalita 2004 21 .7 Years 
6khAnindra 	Nath 2004 21 7 Years 

I Barman  

t7 
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1. In terms of Rules 3(3) (ii) and 4 of the Indian Forest Service (R(gula1ion of ' 
Seniority) Rules, 1997, their seniority and year of allotment in the Indian Forest 
Service is as follows 

4 

S 
! 

Name 
/L___ 

Year of 1 

199. 
19U6 

Placement 

5 
Below Shri C Samymoohy(RR:1996) 
Bow Shri Sar.BorjF51996) 

1 2 
1 Sanjib Kr. Bora 
2 Kailash Khargharia 
3 Md. Abdul Kuddus 1996 

1996 
Below ShriKailahKhargharia,(SFS:1996) 
Below Shri Md. Abdul Kuddu 	(SFS: 1996) 
Below Shri Utp& Bora,(RR:1991) 
BelowshriMd,Debiruzzaman,(SFS:19rJ7L 
Below Shri Mamat Kalita, (SFS: 1997) 

4 Rqp Nath Brahrna 
5 Md. Debiruz Zarnan 1997 
6 Mamat Kalita 1997 
7 Khanindra 	Nath 

Barman 
1997 

13 

(Ashok Kumar) 
Under Secretary to the Govt. Of India 

Copy for distribution to;- 

The Chief Secretary, Government of Assam, Dispur, Guwahati. 

The Chief Secretary, Government of Meghalaya, Shfllong, 

The Secretary, Union Public Service Commission, New Delhi. 

3—The Principal Chief Conservator of Forests, Assam, Dispur, Guwahati. 

The AccountantGerieral, Assam, Dispur, Guwahati. 

Copy for Guard File/Civil List. 
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(I()\'kl(NlEN'! Ui:  ASSA\1 

OFFlCE OF THE DIVISIONAl. R)RES'l OFHCER: SOCIAl. F( )RESlRY )I\'ISI( )N 
KA!1\IARI :NA.iAUN 

No. SFN/A/N'l,KalitaTPF''l 	 I ).ited 29" April, 20( )(, 

i he Under Secretary to the Govt. of India, 
Ninustry of,  Environment, and Forests, 
C . G . O. Complex: Lxii Road. 
New Delhi- 110003. 

('I'hrough Proper Channel) 

I'. 	•. 	'''a 

,ST 	. 

Sub 
	

Refixation of year of allotment in respect Sri N laina( Kalita.  

Ref 
	

'foui'!)idct t':(i.l7l3,'2()(;-;i ;ii. ihicd ). 
Sir, 

With reference to the ab ve, I have the honour tu I)I'in!. 0i your kind ii' ,t ice 
that the information shown in the dei1s of service rendered in the giade of State Forest 
Service pertaining to me is not correct as because it has not included the period (1uring 
which I have undertaking training in Diploma Course in the State Forest Service College, 
Burnihat under Government of India. Hence it is clarified that 1 have undertaken training 
in 1)iploma Course in the State Forest Service, Buriiihat during the period from 1.11.78 to 
30.10.0 in the 1978-0 S.F.S. batch of of licers and have successfully passed the 
requisite examination and obtaired the ceitilkate awarding me the diploma (photocopy 
enclosed). Thre!'orc I euestvou kindly 10 include my above mentioned training period 

\ (i. e) from 1 . 1 1f78  io 30. J U. 0) while computing the penod of continuous scr\1cC 
rendered in the Stale Forest Service under the provision u1 l':xj)ltnat1un_11 tt SUb-10k 

of rule --5 of Indian Forest Service(Appointtnenl b ptomutu;11 ) R QgIl l" llions 190,  

	

. 	 .,....... 
That alter completing thy above mentioned training I have rendered 

continuous service in the capacity as A.C.1'. and D.C.F. in State Forest Service under the 
Department of Environment and Forests of Govenunent of Assatim upto 31.12.2003. As 
such the correct position of service rendered in the grade f State Forest Service by inc as 
shown below  

-.-.- 	 . i' ame 	of- 	the ' car of l)ate 	of Completed 	\ ear 	of,  \ ear 	of 
officer 	 select 	entry mid year 	of weightage 	allotment 

lisi 	the SF5 	service 	admissible 
tendered in in terms of 
SFS as on seniority 

	

_ 	31.12.2003 	regulation 
SriN4amat Kaliut 	öO4 	L1i.78 	ca 	- 72 9 	H995 



• 	 - JEW. .- 	 -.---  

-- 

In view, of the above, I request your honour kindly to refix mv year of 
allotment as 1995 instead of 1997 as communicated ide your order under ieicrenee as 
admissible under the rules. 

Enclo :- As above. 

Yours faithfuU 

(Sn Mam' Kalita,IFS) 
1)ivisioual Forest 011icei', 

Nagaon S.F.Diision, 
P.O. Uaihargaon, Katirriari 

Dist.Nagaon, Assain 

Copy in advance to the Under Secretary to the Govt. of !ndia Ministry of I A iviroiwic til 
and Forests, C.G.O. Complex, Lodi Road, New Delhi-i 10003 for favour of his kind 
infornution and necessary action. 
Copy in advance to the Commissioner & Secretary to the Govt. of Assam, Environment 
and iorests, Dispur for favour of his kind infotmation and neccssaiy action.

7  

 

(Sri Mamat - tJS) 

. 	 . 	 . 



Ipu1uII 
44 

UI STRI CT ::: 	 LL 

IN THE (.NThAL ADvIlNI STRATI yE TRI JNAL 
GJ1WAHATI B'JCH :::::: WWAHAU. 

0. A. NO. 258/20. 

IVIATTER 	:- 

O.A. No.258/2006 

Sri Manot Kalita. 

*004 Applicant. 

- Vr $ - 

Union of In di a & Others. 

Respondents.' 

IN THE MATTER Ok' : 

Written Statement filed by Sri 

KaiiashKhargharia, IFS, DLvisional 

Forest Officer, Kamrup East Division, 

Indira Nagar, Bai stha Forest Cbmplex 

Guwahati-7-8 1029, who has been 

impleaded as Respondent No.8 in the 

0. A. No. 258/2006 filed by the Applicant 

WRITTE'STATEM B'J I k1 LEU BY THE PLESPON D1 T NO.8 

1. 	That the deponent has received a copy of the 

O.A. filed by the applicit, he has gone through the sne 

and understood the contents thereof. The deponent states 

Qntd... P.2. 

1 
.1 -A 

/ 

I 



• 	 • 	 ,, 	 , 

: 

	 2 

-:2:- 

that save and except the averments which are specifically 

• 	adnitted herein below are denied by this deponent. Further 

the oeponent also does not adnit any of the avexments m&de 

in the application which are contrary to and incoflsistent 

with the record of the case. 

That the deponent states that inspite of 

answering all the paragraphs, the deponent answers the 

paragraphs which are related with the deponent and the 

Hon' ble Tri.inal be pleased to accept the written statement 

filed by the deponentonly touching the paragraphs whith 

have contain the nne of the deponent and his service 

career. 

That the deponent states that. the statement 

made in paragraph-Il of the application are correct iflas 

much as a meeting of the Seiectiori' - mmjttee for promotion 

of I.F.S. for the year 2000 was held on 8.12.2000.. It' is 

also a fact that in the said meeting cases of petitioner 

as well as the deponent was also considered for promotion 

to the I.F.S., and prepared a list wherein 9 (nine) orrics 

were included and the nae of the deponent was shown against 
serial No.7 and the nane of the applicant was placed at 

• 	Serial No.2. It may be mentioned in this connection that 
the Selection Committee while considering the merit of the 

each candidate and found the person against Serial 1os.'i, 4, 

5, 6 and 7 were given "very good" assesnent whereas the 

others including the applicant given "good assesnent". 

Further, the Selection Committee selected Sri P. Kotoky, 

• 

	

	Sri R. Bhattacharjee and Mohd. S. Ahrned for promotior to 

the I..F.S..  

Ontd...P.3 



—:3:- 

.4. 	That the deponent stètes that with regard 
S 

	

	
to the statements made in paragraph—il of the application 

the deponent states that the Gbvt. of Assan in the Forest 

ptt. vide Notification dated 6.8.02 confirm the 

applicant, Sr Sanjib Kumar Borah, the deponent (Kailash 

Khargharia), Sri Abdul Kuddush, Sri Dèbiruj Znan and 

3(three) others in the post of D.C.F. in the Assn Forest 

Service w. e. f. 1. 1.2001. 

- 	5. 	That with regard to the statements made in 

paragraph-18 of the application the deponent states that 

vide Notification dated 1.9.03 the draft gradation, list 

of Assali Forest Service (Class—i) oflicers on 1.6.03. 

/d the said list the name of the applicant appears 

against serial. No. I whereas the, names of ShrI Sariib 

Kunar Borah., Kailash Khargharia (deponent), Mohirned . 

Abdul Kudus, Shri Rup Nath Bxahna and Mohnmed Debruj 

Zn an were fi gured at Sen al No s. 3, 4, 5, 6 and 7 

/ 	respectively. 	. 	 .' 

6. 	That with regard to the statements made in 

paragraph-19'of the application, the deponent states 

that It is also a fact that the deponent, the applicant 

and two others, as applicants moved before the 'f-n'ble 

Tribunal by filing an application to vertilite their 

grievances for not filling up the, vacancies in the i.F.S. 

which was'registered as O.A. i'o.337/202. It was contended 

that therein that there were five vacancies in the year 

2002 but the respondents did not take any meaningful steps 

Gontd.... p.4., 



-: 4 :- 

of convening the Selection Cbmmittee meeting for 

HF 
promotion to the I.F.S. to be held the year 2002 

thereby causing prejudice to them. The i-n'ble Tribunal 

vide o±der dated 20.8. 2003 disposédof the L aid 0.A. 

observing that as per W.S. of the Union ofIndia steps 

for holding the Selection Cbrnmittee Meeting had been 

taken and it was expected that therespondents will 

take necessary stépà in that regard as required by Wbia 

uno5t expedition. 

That with regard to the statements made in 

paragraph-20, the deponent states that even after order 

dtd. 28. 10. 2003, there was V considerable delay in 

holding selection committee meeting being aggrieved the 
	11 

appli cant subit ted a representation dated 24.3.04 to 

the U.P. S. C. with copies to other concerned authority 	.c- 

• to convene the selection committee meeting for promotion 

to the I.F.S. immediately. 	 - 

8. 	1 That with regard to the statements made in 

paragraph-21 of the application, the deponent states 

that it is a fact that a contempt petition was filed by 

the applicant alleging inactIon of the respondents inspite 

• 	of the order of the }-n'ble Tribunal at 28.10.2003 

- 	registered as Contempt Petition No.14/2004. By the order 

dated 28.10.2004 the Hon'bie Tribunal was pleased to 

disposeof the contempt petition considerIng the sub'nission 

made by the re'spondents by 9bserving that the case of the 

applicant be considered 'by the Selection •cbmmittee  In the 

light of the order dtd. 28. 10.3 passed in 0.A.No,337/2002. 

Ontd... P.5 
- 	
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That with regard to the statements made in 

paragr.aphs-23 and 24 of the application, the deponent 
/ 

stales that the deponent alongwith one Sri Debruj Znan 

al so like the applicant moved a writ petition 'befoie the 

1-n'ble Gauhati High Court which was registered'as 

w.'P.'(C) N0,3'2005 and the Hon'ble Ourt was pleased to 
dis'óse 'of the 'writ petitIon directing the respondent 

authQ.rities to 1ld the meeting of the Selection mmittee 

within a.period Of 3(three) months and make recommendaton 

for encadrement to the,IF.S. with consideration of the 

eti'tioners case-in accordance with law. 

That the averments made in paxagrap4s-25, 26 

and 27 of the application ieing matter àfrècord of the 

case,'he does,not 'adnit anything'which a±e contrary to 

and thcônsistent with the said record. 	- 

r 
That with iegard to the averments made in, 

p ar agr aph s- 29 and 30 of. the application, the deponent 

states that the seniority and appoiritthent of I..F.... 

(appointment by prornotion)'was made without' considering 

the trainIng period of the deponent alongwith the others. 

In this connection the deponent states that he was 

seieted by APSC for the batch 1979-81 andthe other 

•candates in the same 'batch joined in the S.F.S.ODllege, 

rniht which was started in'the year 1979. HOwever, the 

deponent was sent to imbatora' S.F.S. Oallege which was 

started from january, 1980-instead of November, 1979, i.e. 

_Qntd... P.6 
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/ 

two months later that S.F. S. College, Bornihat. Though 

the sessIon 'was scheduled to be started from Novernber 

1979.' There±'ore, the deponent is entitled and eligible 

for,, all the benefits applicable to the 1979-81 batch, 

o"f. S.F.S. Officers for all practical purposes. Further, 

the deponent states 'that as per provision of Rule (2). 

of the Indian Forest Service (Appointed by promotion) 

Regulation, 1966 and ExplatiOn—II provides that 

in computing the period of 'corrlinuous service for the 

purpose of regulation, there shall be included any ' 

period durirg which an Officer has. under—taken - 

(a) training in the Diploma Course in the 

Forest Research Institute and Colleges, Deradun ; or 

(b) such other training that may be approved by the 

Central Government in consultation with the commission 

in any other. Institution. Hence, service rendered by 

the deponent upto 31. 12.2001 including two years in the 

S.F.S. College comes to 22 years, but not 20 years as 

'considered by the Selection Committee. 

The deponent further states that the year 

of weihtage in term-s of seniority and regulation is 

1(one) year for every completed 3(thee) years of service 

upto 21 years of service rendered and 1(one) year weightage (  

for.every2(two) years of service beyond the period of 

21 years of completed service. Hence, the year of weightage 
I 

of completed service rendered is permissible for 22 years  

7( seven) years. thus, the year of allothent of the deponent 

on the 'basis of select 'list of 2002 after considering the 

7(seven)yarsOf weightage skuid be 19.95 andnot 199 

as' claimed by the applicant. . 	 . 
/ 

Contd... P.7. 
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In this regard, the deponent subnitted a 

representation to the 'Under Secretary, Govt. of India, 

MOEF through the PCCF, Assn on which the PCCF, Assan 

communicated the sane recommending the representation 

vide No.FE.24/36/Z( dtd. 11.10.2006, 

So far the grounds taken in the application 

the deponent has no comments' to offer except stating 

that the confirmation in a post is not a criteria for 

promotion. !-wever, confii'mation has been made vide Govt. 

Notification No.RE.64/97/174 dtd. 6.8.2002, so far the 

other ,  grounds areconcerred the deponentstates that the 

answer to the said grounds would be as s"tated• hereinabove 

in reply to paragraphs-29 and 30 of the application. So 

• far the last ground is concerned, the deponent has no 

comment-s to offer. 

12. 	That with regard to the remedies as prayed 

for in ParagrapiII the deponent states that the :dofleflt 

belongs to 1979-81 batch of officers of the AFS (Class-I) 

presently working as J.F.0 0 , Kanrup East Division,Basistha, 

Guwahti. The deponent was selectedand appointed to the 

Indian Forest Service for the year 2000-2002 with 1996'as 

the year of allotment, however, the. seniority year ought 

to have been fixed as 1995 and not 1996, the details of 

which has been stated above in paragraph-li of this written, 

statement and therefore, the deponent has already subnitted 

a representation vi de No.KK/Promotion/I. F. 5.12005-06/1-5 

dated 2..4.2006 stating inter alia that seiectionor I.F.S. 

F 
Ontd... P.8 
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- • 	Cadre of Officers for the year 2003u04.was held inthe 

• 	month of June, 2005 wherein the year of aliotmerit of. 
V the deponent Was shown as 1996 on the basis of select 

list of 2002 prepared '  by the Selection Qrnmittee. 

Further, in the said representation, the deponent 

pointed out that he has completed 21 years of cntinuos 

1services as on 31. 12.2001 whIch is wrongly shown as 

years. Further, atter successful completion of t 	years, 
t'he deponent under-went training in S.F.S. 

tore, Tnilnadu wherein the deponent was awarded witth 

higher standard Diploma in Foresty and Allied subjedt 

139 1.82. It is also mentioned in the rePresentatio?atj 

the deponent was selected by the IAPSC for the bat(Z9 
S  The deponent also mentioned in the -.  said represent 

 

' S  

his case ought to have considered from Noember2 
• 	 .-;, 	 1T- 

instead of January, 198.0 and also the 

of the Indian Forest Services (pppointeo 
I 	 . 	 1 	IL_1. 	• 

Rules, 1966, special reference to ixplanatibd..iIbfcthd 
.!'.it.Y3. 	' 

said Hules which provides for the continuou :sjse, p. ce 

inclüding the. training period rendered inth. steFdie, 1  
I 

Service Collegesi, 	 I 
- 

By the said representation, th ,;orntI 
44 	1I• 

requested the P.s. C.t., Assam, Rehbari,' 

the Uovt. forrectificatjon of the year  olIA-11 - '16-`~ '* 
p 	 i1 

seniority of the deponent with immediate fft;' 

41,  I - 	

• / • A copy  of  the r'epre 	tipr 

24.4.2006 is 'annex' 

marked as AnnexurG' 
I 

• 	 •nta( 



/ 
/ 

- 

—:9:-- 
-- 

I. 

• 	• 	13. 	That the deponent respectfully states •!. 	 •. 	
• 	 - 

. 	 and suit th A the applicant could not make out any 

--case for interference by the n'ble Tribunal and 

therefore, the Hon' ble Tribunal be pleased to disjss 
• 	

the peet 0. A No 258/2006. 

• 	 J 	- 
• 	- 

I - 	 - 

• 	
.-• --- - 	

• 	 S 	

S 

Ontd,., P.10. Verificafion... 

- 	
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VERIFICATION 

I, 	Sri Kailash Khargharia, 	aged about 54 years, 

at present working as Divisional Forest Officer, 

KanrUP East Ujvj siOfl, 	BaaI stha, Guwahati-29, 	do 

hereby solemnly affirm and state that the ' statements 

made in paragraphs-i to 12 are true to my knowledge, 

U jnformation and believe and therest are my humble 

I sukrnissions before this Hon' ble Tribunal, I have 

not suppressed any material fact. 	' 

d I ,sign this verification today the 

day of Decembe, 	2006, at Guwahati. 

IC  
Identified by me - 	_E P_Q! ENS.  

A~e  
Advocate, Guwahati. 

I 
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K.KJPrOmOti0fl/S120056/5 	

dtd.24-04-06 	. 

To, 

I 
Sub; - -. 

Ref. 

Sir, 

The Principal Chief Conservator of Forests Assam. 
Rehabari, Guwahati 

Seniority and year of allotment of I.F.S (Appointment by 
Promoti) 

-111 I) Govt. NotificatiOn No.FRE.109194t'367 dtd. Dispur the 

on  

14" Nov'05 
ii) Govt. of India, MOEF Notification F. No.17013/212003-IFS -11  

New Delhi dtd.3 Oct 05 

With reference to the above 1  I have the honour to state the 

: following few lines for favour of your kind information and onward requisite 
action for rectification of the year of allotment and seniority etc. 

k 1. The meeting of the Committee for Selection of syitable S.F. S Officers to 
the I.F.S Cadre foi'the year 2002, 2003 and 2004 was held in the month of 

11. 	June' 2005. 

2 

3 

I 

The year of allotment of the u ndersigned is shown as 1996 on the basis of 
select list of 2002 prepared by the above committee. Where the completed 
year of service rendeied'in the S.F.S. as on 31-12-2001 S shown as 20 

years. 

After successful completion of 2 (two) years (1980-82) State Forest 
Service Diploma Course in the S.F.S. College, Coimbatore (Tamil Nadu) 
the undersigned was awarded with the Higher Standard Diploma in 
Forestry and Allied Subjects on 13-01-1982 (a copy of the Certificate 

enclosed). 

In: this connection ills to be stated that the undersigned was selected by 

the A.P.S.0 for the batch of 1979-81. The other candidates of the same 
batch joined in the S F.S College, Burnihat which was started from 
Nov'1979. But the self was sent to the Coimbatore S.F.S College which 
was started from Jan1980 instead of Nov 1979 i.e. two months later than 
the S.F.S College, Burnihat though the session was scheduled to be 
started from NoV1979. As such, the undersigned is eligible for all the 
benefits applicable to the 1979-81 batch of S.F.S Officers for all practical 

purposes. 

4. As per the provision laid down in the Rule 5 (2) of the Indian Forest 
Service (Appointed by Promotion) Regu atton96eE2 	.1..th±-_----.._—.-------• 

1, 	•lIS.I 
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)he 

 in the State 
CofltiflUOuS service includes the training period rendered  

ForeSt Service College. Hence, the continuOus service rendered by the 
undersigned up-to 3112-2001 includinQ 2 (two) years in the S.F.S.1 
CoUegO is 22 years but not 20 years as considered by the SeleCtiOn 

	N 

t 	Committee 

5. The year of w
eightage admissible in terms of seniority regulation is 1 (one) 

year for every completed 3 (three) years of serviôe up-to 21 years of 
service rendered and 1 (one) year weightage for every completed 2 (two) 

yearS of service beyond the period of 21 years of completed service. 

Hence, the year of weightage permissible for 22 years of completed 
service rendered is 7 (seven) years. Thus the year of allotment of the 

un
derSigned on the basis of Select List of 2002, after considering the 7 

(seven) years of weightage should be 1995 not 1996 as considered now. 

Therefore you are requested kindly to move the Govt for 
rectification of the year of allotment and seniority of the 

undersigned with 

immediate effect. 

your kind and sympathetic action in this regard is highly 

solicited. 	
0 

EnclO.. 	As stated. - 	 "(ourS faithfully, 

iashk c.aLi) IFS 
Divisional Forest Officer, 

IKamIUP East DivisiOn, Basistha 
Guwahati - 29 

Copy to: - 
ner & Secreta to the Govt. of Assam, Environment & Forests 

i. The Commissio  Departments Dispur, Guwahati - 6 for favour of his kind information and 

neCeSSaIY action. 
The Under Secretary to the Govt. of India, MOEF, Paavaran BhaWan, CGO 
Complex, Lodhi Road. New Delhi - 110003 for favour of his kind infoati0n and 

fleceSSary action. 
The Secretary. Union Public SeiCe Commission, DhotPur House. New Delhi for 
favour of his kind information and neces5&' action. 

4 The Chief Conservator of Forests (T), Assam, Gahati - 1 f9r favou( of his kind 

information. 	
0 

(KailaSh $rgharia) IFS 

KamrupEaStD1vjsj0nBa 5tha  
Guwahati - 29 

_0,_. •,fl I 	(fl", 	.1*1'. 	1.  

t. 

I,... 



- 

I 

BI FORE THE CENTRAL. DMINI TRATIVE TRIBUNAL 

UWAHATI. 

OA No. 258/2006 
	 Li 

BETWEEN: 

SHRI MAMAT KALITA 
	

APPLICANT 

UNION OF INDIA & OTHERS 
	

RESPONDENTS 

WRITTEN STATEMENT FILED ON BEHALF OF RESPONDENT No.2 

Written Statement of N.T. Paite posted as Under Secretary in the Union Public 

Service Commission, New Delhi. 

I solemnly affirm and state that I am an officer in the Union Public Service 

Commission, Dholpur House, Shahjahan Road, New Delhi and am authorised to file the 

present Written Statement on behalf of Respondent No. 2. 

That I have read and understood the contents of the above Application and in reply 

I submit as under: 

4 	At the outset, it is submitted that the Union Public Service Commission, being a 

Constitutional body, under Articles 315 to 323 Part XIV (Services under the Union and the 

States) Chapter-li of the Constitution, discharge their functions, duties and Constitutional 

obligations assigned to them under the Constitution. Further, by virtue of the provisions 

made in the All India Services Act, 1951, separate Recruitment Rules have been framed 

for the IAS/IPS/IFS. In pursuance of these Rules, the IFS (Appointment by Promotion) 

Regulations, 1966 [Promotion Regulations, in short] have been made. In accordance with 

the provisions of the Promotion Regulations, the Selection Committee presided over by 

the Chairman/Member of the Union Public Service Commission, makes selection of State 

Forest Service [SFS, in short] officers for promotion to the Indian Forest Service: 

PRELIMINARY SUBMISSIONS: 

5.1 	This respondent is filing the present reply to bring out the factual position vis-a-vis 

the role of UPSC in so far as the preparation of the Select Lists for promotion to the IFS 

are concerned. 

5.2 	It is respectfully submitted that promotion of SFS officers to the IFS is done in 

accordance with the IFS Promotion Regulations. 	Under these Regulations, the 

Govrnment of India, State Government and the UPSC have each been assigned specific 

roles. The Central Govt., in consultation with the State Government concerned, 

urw 
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determines the number of posts for recruitment by promotion of SFS officers of the State 

to the IFS during a particular year in terms of Rule 4(3)b of the IFS(Recruitment) Rules 

1966 read with the Regulation 5(1) of the IFS (Appointment by Promotion) Regulation 

1966. Thereafter, the State Government forwards a proposal to the Commission alongwith 

the Seniority List, Eligibility List (upto a maximum of three times the number of vacancies) 

of the State Service Officers, Integrity Certificates, certificates regardin 

disciplinary/criminal proceedings, certificate regarding communication of adverse remarks, 

details of penalties imposed on the eligible officers etc. and complete ACR dossiers of the 

eligible officers. 

	

5.3 	The above documents received from the State Govt. are examined by the 

Commission for completeness and after the deficiencies have been resolved and 

reconciled, a meeting of the Selection Committee is convened for preparing the Select List 

for promotion to the IFS. As per Regulation 3 of the said Regulations, the meeting of the 

Selection Committee is presided over by either the Chairman or a Member, UPSC. The 

Selection Committee ordinarily meets every year and prepares a Select List. However, 

where no meeting of the Committee could be held during a year for any reason other than 

that provided for in the first proviso of Reg.5(1), as and when the Committee meets again, 

the Committee prepares year-wise Select Lists. 

	

5.4 	In accordance with the provisions of Regulation 5(3AA) of the Promotion 

Regulations,, the aforesaid Committee duly classifies the eligible State Forest Service 

officers included in the zone of consideration as 'Outstanding', 'Very Good', 'Good' or 

'Unfit', as the case may be, on an overall relative assessment of their service records. 

Thereafter, as per the provisions of Regulation 5(4) of the said Regulations, the Selection 

Committee prepares a list by including the required number of names first from amongst 

the officers finally classifIed as 'Outstanding', then from amongst those similarly classified 

as 'Very Good' and thereafter from amongst those similarly classified as 'Good' and the 

order of names within each category is maintained in the order of their respective inter-se 

seniority in the State Forest Service. The Regulations 5(3AA) and Regulations 5(4) reads 

as under :- 

"5(3AA) 	The Selection Committee shall classify eligible officers as 
'Outstanding', 'Very Good', 'Good' or 'unfit' as the case may be on 
an overall relative assessment of their service records. 

5(4) The List shall be prepared by including the required number of names first 
from amongst the officers finally classified as 'Outstanding' then from 
amongst those similarly classified as 'Very Good' and thereafter from 
amongst those similarly classified as 'Good' and the order of names inter-
se within each category shall be in the order of their seniority in the State 
Forest Service." 

cow- 
1VNew Dew 
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- '-( 	5.5 	Further that the names of the officers whose integrity certificate is withheld by the 

State Govt. or against whom there are disciplinary/criminal proceedings or unexpunged 

adverse entries in their Service records, are included in the Select Lists provisionally in 

accordance with the provisions of proviso to Regulation 5(4) which reads as under :- 

"Provided that the name of an officer so included in the list shall be treated as 
provisional if the State Government withholds the integrity certificate in respect of 
such an officer or any proceedings, departmental or criminal are pending against 
him or anything adverse against him which renders him unsuitable for appointment 
to the servicehas come to the notice of the State Government." 

5.6 	As per the provisions of Regulation 6 and 6-A, the State Govt. and the Central 

Govt. are required to furnish their observations on the recommendations of the Selection 

Committee. After taking into consideration the observations of the State Govt. and the 

Central Govt. and the requisite records received from the State Govt., the Commission 

take a final decision on the recommendations of the Selection Committee with or without 

mOdifications in terms of the provisions of Regulation 7. The appointments to the IFS are 

made from the Select List by the Central Government, Ministry of Environment & Forests 

during the validity period of the Select List 

FACTS OF THE CASE 

6.1 	It is humbly stated that the Central Govt. had determined three vacancies to be 

filled up from the SFS officers by Promotion to the IFS of Assam-Meghalaya (Assam 

segment) Joint Cadre during the year 2000. The Govt. of Assam vide their letter dated 

16.10.2000 forwarded a proposal to the UPSC to convene the Selection Committee 

Meeting. As per information furnished by the Govt. of Assam, Shri R. Bhattacharjee and 

Shri S. Ahmed (Respondent Nos.5 & 6 in the instant OA) were confirmed in the SFS on 

01.08.86 and 01.11.87 respectively. Similarly 5/Shri S.K. Bora, K. Khargharia, Abdul 

Kuddus and R.N: Brahma (Respondent Nos.7-10 in this instant OA) were confirmed on 

01.03.90, 01.10.91, 01.01.92 and 0.1.07.92 respectively. The Selection Committee 

meeting was convened on 08.12.2000 to prepare the select list of 2000. The Selection 

Committee examined the service records of all the officers included in the Eligibility List 

upto 31 .03.1999, as crucial date of eligibility was 01.01.2000. The Applicant was also 

considered at S.NO.2 of the Eligibility List and assessed as 'Good' by the Selection 

Committee. On the basis of this assessment he could not be included in the Select List as 

officers wtjbetterr were available and also due to the statutory lirniLon-the- size 

of the Select List. 

6.2 	It is also submitted that a Selection Committee Meeting was convened on 

05.11.2001 to prepare the select list of 2001 for 01 vacancy. Accordingly three officers 

were considered and the Applicant wasalso considered at S.No.1 of the Eligibility List. 

The Committee examined the service records of the officers included in the Eligibility List 

up.o 31.03.2000 including the applicant and assessed him as 'Good'. On the basis of this 

U 



4 

- ' 
	assessment he could not be included in the Select List of 2001 as an officer with better 

grading was available and also due to statutory limit on the size of the Select List. 

6.3 	No meeting of the Selection Committee was held during the years 2002 and 2003 

as no proposals were received. The Govt. of India determined year wise vacancies for 

the years 2002, 2003 & 2004 as 5, 1 and 2 respectively vide letter dated 08.04.2004. They 

mentioned in their letter referred above that the vacancies for the year 2002 includes the 

vacancy against Which Shn P P Changkakati, AFS was included in the Select List of 2001 

provisionally and as such, Whenever, the Selection Committee meets for preparing the 

Select List of 2002, the said vacancy (if not filled by that time) would be taken into 

account. The Selection Committee could not meet during the year 2004 as a decision 

regarding declaring Shn Changkakati's inclusion in the Select List of 2001 as 

unconditional and final could not be taken before 31.12.2004. In the meanwhile the 

Commission received copies of orders from the Hon'ble High Court directing to convene 

the Selection Committee Meeting for promotion to the IFS of Assam-Meghalaya Joint 

Cadre (Assam Segment) as early as possible and hence it was decided to convene the 

Selection Committee Meeting at the earliest. Accordingly the Selection Committee met on 

13.06.2005 to prepare the Select Lists of 2002, 2003 & 2004. 

6.4 	It is most humbly submitted that the applicant was considered for the Select List of 

2002 at S.No.1 of the Eligibility List. The Committee examined the records upto 

31.03.2001 of the officers included in the Eligibility List and the applicant was assessed 

as 'Good'. On the basis of this assessment the Applicant could not be included in the 

Select List as officers with better grading were available and due to statutory limit on the 

size of the Select List. 

6.5 	Shri M. Kalita was then considered by the Selection Committee for the year 2003 

at S.No.1 of the Eligibility List. The Committee assessed him as 'Good' and on this 

assessment the Applicant could not find a place in the Select List as officers with higher 

grading were available and due to statutory limit on the size of the Select List. Finally the 

Applicant was considered for the Select List of 2004 at S.No.1 of the Eligibility List and 

assessed as 'Very Good' by the Selection Committee and on the basis •of this he was 

included at S.No.1 of the Select List of 2004 and was appointed to the IFS of Assam-

Meghalaya Joint Cadre (Assarn segment) by the Govt. of India. 

CONTENTIONS OF THE APPLICANT 

7. 	The applicant has made the following contentions in his OA:- 

(a) 
	

That S/Shn Ritesh Bhattatharjee and Md. Safiquaddin Ahmed who were 

selected by the Selection Committee at its Meeting held on 08.12.2000 and 

appointed to the IFS were never confirmed in the State Forest Services 

and hence they were not eligible for consideration by the Selection 
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Committee as per the Promotion Regulations. As such, their selection and 

appointment to the IFS was absolutely illegal, being void ab initio. Similarly 

respondent Nos. 7 to 11 were also not confirmed in the SFS at the time of 

the said selection proceedings. On disqualification of the above officers, 

the Applicant, as had been confirmed in the State Forest Service, stood a 

chance for selection and appointment to the IFS in the batch of 2000. 

That the Respondents committed a manifest error in placing officers junior 

to the applicant (i.e respondent No.7 to II) ahead of him in the Select List 

of 2002 and 2003 without considering the seniority and overall merit: 

That he was assessed at par (i.e. good) with his juniors like Md. Abdul 

Kudus and Shn Rup Nath Brahma by the Selection Committee for the 

Select List of 2000 at its meeting held on 08.12.2000. whereas for the 

Select List of 2002 his abovementioned juniors were assessed better than 

him and included in the Select List superseding him. For the Select List of 

2002 the service records of the candidates upto December, 2001 were 

assessed. So it is  difficult to imagine that within a period from 08.12.2000 

to 31.12.2001 his juniors got extra-ordinary assessment to supersede him 

who were earlier assessed at par.. Hence it appears that there is every 

possibility of erroneous assessment by the Selection Committee since 

three meetings for three years i.e. 2002, 2003 and 2004 were clubbed 

together in a single sitting of the Selection Committee on the same day i.e. 

on 13.06.2005. 

That the procedure adopted by the official respondents in finalising the 

Select Lists of 2002, 2003 an 2004 in a single meeting is in contravention 

of the provisions of Regulation 5 of the 1966 Regulations. 

That Rule 3(3) (ii) of the 1997 Rules clearly provides that the year of 

allotment of a promoted officer shall be determined with reference to the 

year in which the meeting of the Selection Committee was held. However, 

the official respondents committed errors in taking the year 2002 as the 

reference year for the Respondent Nos.7 to 10 and 2003 for the 

Respondent No.11 whereas the reference year for Respondents Nos.7 to 

11 and the Applicant ought to have been 2005 as the Selection Committee 
( 

Meeting was held during 2005. 

That the official Respondents also committed errors in not including the 

Applicant's two years tenure in the State Forest Service College while 

computing the period of continuous service under explanation-Il to 

Regulation 5(2) of the 1966 Regulation. 

8e 
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REPLY TO THE CONTENTIONS 

	

8.1 	Regarding contention of the Applicant at para 7 (a) above, it is humbly submitted 

that preparation of the Eligibility List of officers to be considered for promotion comes 

under the purview of the State Govt. Confirmation of the officers in the SFS is also the 

concern of the State Govt. However, as per information available with the Commission 

and already mentioned in para 6.1 above, all the officers included in the Eligibility List of 

2000 were substantive as on 01.01.2000, the crucial date of eligibility for the Select List of 

2000 and hence all were eligible for consideration. As already indicated in para 6.1 

above, the State Govt. had also provided the date of confirmation of each officers. In 

respect of Respondents 5 and 6 the dates of confirmation provided by the State Govt. 

were 01.08.1986 and 01.11.1987 respectively. In this connection the submission of the 

Govt. of Assam may also be referred to, as they are the Cadre controlling authority for 

SFS officers. 

	

8.2 	Regarding contention of the Applicant at para 7 (b) above, it is respectfully 

submitted that the Selection Committee duly classifies the eligible SFS officers included in 

the zone of consideration as 'Outstanding" 'Very Good' 'Good' or 'Unfit' as the case may 

be, on an overall relative assessment of their service records in terms of Regulation 

5(3AA) of the Promotion Regulations as quoted in para 5.4 above. Thereafter, as per the 

provisions of Regulation 5(4) of the Promotion Regulations, the Selection Committee 

prepares a list by including the required number of names first from the officers finally 

classified as 'Outstanding', then from amongst those similarly classified as 'Very Good' 

and thereafter from amongst those similarly classified as 'Good' and the order of names 

within each category is maintained in the order of their respective inter-se seniority in the 

State Forest Service. 

8.2.1 The ACRs of eligible officers are the basic inputs on the basis of which they are 

categorised as 'Outstanding', 'Very Good', 'Good' and 'Unfit' in accordance with the 

provisions of Regulation 5(3AA) of the Promotion Regulations. As per the uniform and 

consistent procedures and practices followed by the Unkn Public Service Commission, 

the Selection Committee examines the service records of each of the eligible officers, with 

special reference to the performance of officers for the five years preceding the year for 

which the Select List is being prepared, deliberating on the quality of the officer as 

indicated in the various columns recorded by the reporting/reviewing officer/accepting 

authority in the ACRs for different years and then, after detailed deliberations and 

discussions, finally arrives at a classification to be assigned to each eligible officer in 

accordance with the provisions of the Promotion Regulations. The Selection Committee is 

not guided merely by.the overall grading that may be recorded in the ACRs but in order to 

ensure fairness and objectivity makes its own assessment on the basis of deep 

examination of service record of eligible officers, deliberating on the quality of the officer 

on the basis of performance as reflected under various columns recorded by the 

Ut 1. 
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• i-_< 	Reporting/Reviewing Officer/Accepting Authority in ACRs for different years and then 

finally arrives at the classification to be assigned to each eligible officer in accordance with 

the provisions of Promotion Regulations. Thus the grading assigned to an officer by the 

Selection Committee may be different from the overall grading in his ACR assigned by the 

reporting/reviewing authority. While making an overall assessment, the Selection 

Committee takeé into account orders regarding appreciation for meritorious work done by 

the concerned officer. Similarly, the Selection Committee also keeps in view orders 

awarding penalties or any adverse remarks communicated to the officer, which, even after 

due consideration of his representation have not been completely expunged. Thus, the 

overall grading reflected in the ACRs of a particular year may differ from the overall 

grading assigned by the Selection Committee for that year. The Selection Committee 

makes its assessment in a fair and objective manner. The procedure adopted by the 

Selection Committee in preparing the Select Lists is uniformly and consistently applied for 

all States and Cadresfor induction into the All India Services. 

8.2.2 It is further submitted that the Selection Committee undertakes the detailed 

exercise enumerated in para 8.2.1 above solely with a view to ensure objectivity and 

fairness in the selections. The Selection Committee follow uniform procedures, norms and 

yardsticks for evaluation of ACRs of officers in the zone of consideration. This procedure 

is uniformly and consistently applied to all States/Cadres for induction to the All India 

Services. 

8.2.3 It is further submitted that in the matter of induction of State Forest Service officers 

into the IFS, merit is the nucleus of the selection process and as such selection of a junior 

officer having higher merit in preference to senior officer does not strictly amount to 

supersession The procedure followed by the Selection Committee as detailed above has 

been upheld bythe Hon'ble Supreme Court in the case of R.S. Dass (AIR 1987 SC 593) 

which reads as under: 

"The amended provisions of Regulations 5 have curtailed and .restricted the role of 

Seniority in the process of Selection as'it has given priority to merit. Now the 

Committee is required to categorise the eligible officers in four different categories 

viz. "Outstanding", "Very Good", "Good" & "Unfit" on overall relative assessment of 

their service records. After categorisation is made the committee has to arrange 

the names of the officers in the Select List in accordance with the procedure laid 

down in Regulation 5(5). In arranging the names in the Select list the Committee 

has to follow the inter-se Seniority of officers within each category. If there are five 

officers who fall within " Outstanding" category their names shall be arranged in 

the order of their inter-se Seniority in the State Civil Service. The same principle is 

followed in arranging the list from amongst the officers falling in the category of 

"Very Good" and "Good". Similarly, if a junior officer's name finds place in the 

category of "Outstanding" he would be placed higher in the select list in preference 

(P&T.PATh) 
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to a senior officer finding place in the "Very Good" or "Good" category. In this 

process a junior officer having higher grading would supersede his seniors. This 

cannot be helped. Where selection is made on merit alone for promotion to a 

higher service se!ection of an officer though junior in service in preference to 

senior does not strictly amount to supersession." 

8.2.4 In a recent case 6f UPSC Vs. K Rajaiah and others, the Hon'ble Supreme Court 

have held as under:- 	 -, 

"That being the legal position, the Court should not have faulted the so called 

down gradation of the 1st  respondent for one of the years. Legally speaking, the 

term "down gradation" is an inappropriate expression. The power to classify as 

'outstanding', 'very good', 'good' and 'unfit' is vested with the Selection 

Committee. That is a function incidental to the selection process. The 

classification given by the State Government authorities in the ACRs is not 

binding on the Committee. No'doubt, the Committee is by and large guided by 

the classification adopted by the Sate Government but, for good reasons, the 

SelectiOn Committee can evolve its own classification which may be at variance 

with gadation given in the ACRs. That is what has been done in the instant case 

in respect of the year 1993-94. Such classification is within the prerogative of the 

Selection Committee and no reasons 'need be recorded, though it is desirable 

that in a case of gradation at variance with that of the State Government, it would 

be desirable to recOrd reasons. But having regard.to  the nature of the function 

and the power confined to the Selection Committee under Regulation 5 (4), it is 

not a legal requirement that reasons should be recorded for classifying an officer 

at variance with the State Government's decision." 

[2005 AIR SCW 32751 

8.2.5 The matter relating to assessments made by the Selection Committee has been 

contended before the Hon'ble Supreme Court in a number of cases. In the case of Nutan 

Arvind Vs. Union of India and others the Hon'ble Supreme Court have held as under:- 

"When a high level Committee had considered the respective merits of, the 

candidates, assessed the grading and considered their cases for promotion, this 

court cannot sit over the assessment made by the DPC as an appellate authority." 

[(1996) 2 SUPREME COURT CASES 488] 

8.2.6 In the rrfatter of UPSC vs. H.L. Dev and others Hon'ble Supreme Court 'have held 

as under:- 

1 	'How to categorise in the light of the relevant records and what norms to 

apply in making the assessment are exclusively the functions of the Selection 

p. 1. PAflE) 
iai,1jndef 9tYY 



Committee. The jurisdiction to make the selection is vested in the Selection 

Committee." 

[AIR 1988 SC 1069] 

8.2.7 In the case of Dalpat Abasaheb Sotanke Vs. B.S. Mahajan, the Hon'ble Supreme 

Court have held as under: 

"It is needless to emphasise that it is not the function of the court to hear 

appeals over the decisions of the Selection Committees and to scrutinize the 

relative merits of the candidates. Whether a candidate is fit for a particular post 

or not has to be decided by the duly constituted Selection Committee which has 

the expertise on the subject. 

[AIR 1990 SC 4341 

8.2.8 In the case of Smt. Anil Katiyar Vs. UOl & others, the Hon'ble Supreme Court have 

held as under- 

"Having regard to the limited scope of judicial review of the merits of a selection 

made for appointment to a service or a civil post, the Tribunal has rightly 

proceeded on the basis that it is not expecte1 to play the role of an appellate 

authority or an umpire in the acts and proceedings of the DPC and that it could 

not sit in judgement overthe selection made by the DPC unless the selection is 

assailed as being vitiated by malafides or on the ground of it being arbitrary. It 

is not the case of the appellant that the selection by the DPC was vitiated by 

malafides." 

[1997(1) SLR 153] 

8.2.9 It is submitted that in the instant case the Applicant was duly considered by all the 

Selection Committees that met on 08.12.2000, 05.11.2001 and 13.06.2005 for preparing 

the IFS Select Lists for 2000, 2001, 2002, 2003 and 2004 as has been brought out at para 

6 above, but upto the year 2003 he cOuld not be included in any of the Select List due to 

his lower grading. The Applicant was graded as 'Very Good' for the Select List of 2004 

and on this basis he has been included in the Select List of 2004. 

8.3 	Regarding the contentions at para 7(c) it is humbly submitted that each Selection 

Committee consider the ACRs for the five years preceding the year of the SCM. Thus, for 

the SCM of every successive year, one new ACR gets added while one of the old ACRs 

gets dropped. Therefore, the set of ACRs being considered by the SCM for each year 

may be overlapping but is not identical. This change in the set 'of ACRs beingassessed 

may result in a change in the assessment as in this case. 

8.4 	Regarding contention of the Applicant at para 7(d), it is respectfully submitted that 

\ 

	

	
Reg.5(1) of the Promotion Regulations provides for preparation of year-wise Select Lists. 

Reg.5(1)of the Promotion Regulation which reads as follows:- 
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1 5 (1). Each Committee shall ordinarily meet every year and prepare a list of such 

members of the State Forest Service as are held by them to be suitable for 

promotion to the Service. The number of members of the State Forest Service to 

be included in the list shall be determined by the Central Government in 

consultation with the State government concerned, and shall not exceed the 

number of substantive vacancies.as  on the first day of January of the year in which 

the meeting is held, in the posts available for them under rule 9 of the Recruitment 

Rules. The date and venue of the meeting of the Committee to make the selection 

shall be determined by the Commission: 

Provided that no meeting of the Committee shall be held, and no list for the 

year in question shall be prepared when 

there are no substantive vacancies as on the first day of January of the 

year in the posts available for the members of the state Forest Service 

under rule 9 of the recruitment rules; or 

the Central Government in consultation with the State Government decides 

that no recruitment shall be made during the year to the substantive 

vacancies as on the first day of January of the year in the posts available 

for the members of the State Forest Service under rule 9 of the 

Recruitment Rules; 

Provided further that where no meeting of the Committee could be held 
during a year for any reason other than that provided for in the first proviso, 
as and when the Committee meets again, the Select List shall be prepared 
separately for each year during which the Committee could not meet, as on 
the 31st  December of each year. 

In the instant case no Select List could be prepared in the years 2003 to 2004 

Therefore, when the Selection Committee met on 13.06.2005 they prepared separate 

year-wise Select Lists for the years 2002, 2003 & 2004 against vacancies determined by 

the Govt. of India as on 01.01.2002, 01 .01 .2003 and 01 .01 .2004 respectively. As such, 

the contentions of the Applicant at para 7(d) above are not tenable and devoid of any 

merit. 

8.5 	Regarding the contention of the Applicant at para 7 (e) & (f) above, it is submitted 

that the Govt. of India and the State Govt. are solely concerned with them. As such, 

submissions made by them in this connection may be perused. 
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9. 	In view of the facts and circumstances stated above and after consideration of the 

submissions of the Govt. of India and State Govt., the Hon'ble Tribunal may be pleased to 

dismiss the instant OA. 

WYO  
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VERIFICATION. 

I do hereby declare that the contèntsof.the above Statement are believed by me 

to be true based on the records of the case. No part of it is false and nothing has been 

concealed therefrom. . 

Verified at New Delhi on the 22Iid  day of January, 2007. 

DEPONEIT 
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IN THE CENTRAL A1)MINISTR&1IVE TRIB,: AL 
GUWAHATI BRANCH T - 

INTHEMATTEROF: 
O.A.No.258106 

• 	* 	 Sri Mamat Kalita 
-Vs- 
Union of India & others. 

IN THE MATTER OF: 
Written statement on behalf of 
Respondent No.3 (Commissioner 
& Secretary to the Govt. of 
Assam, Environment & Forests 
Department, Dispur, Guwahati-6. 

(Written statement on behalf of Respondent No.3) 

I, Sri Bir Bhadra Hagjer, son of late Joy Bhadra Hagjer aged abouf 55 
years, presently working as Commissioner & Secretary to the Govt. of Assam, 
Environment & Forests, Dispur, Guwahati - 6, do hereby solemnly affirm and state as 
follows: 

That I am the Commissioner & Secretary to the Govt. of Assam, Environment & 
Forests, Dispur, Guwahati - 6. The copies of the aforesaid application has been 
served upon me. I have gone through the same and have understood the contents 
thereof. I do not admit any of the averments except which are specifically 
admitted herein-after and the same are deemed as denied. 

- 	.. 	• 	i 	 -;ierr'-' ' 	- 

	

',-. 	 •o .r&ecrei;ry... 	 - 
- 	e) 

That with regard to the statements made in paragraph 1 of the application, the 
answering respondent has nothing to make comment on it. 

That with regard to the statements made in paragraph 2,3 & 4 of the application, 
the answering respondent admits the statements made thereon. 

That with regard to the statements made in paragraph 5 of the application, the 
answering respondent begs to state that the applicant was initially in the state 
cadre i.e. State Forest Service and thereafter he was promoted to the rank of 
Deputy Conservator of Forests (DCF). So far the promotion to the post of 
Conservator of Forests is concerned the officer should be inducted to the Indian 
Forest Service and as per provisions of law, he shall have to complete 14 years of 
service in IFS cadre. The present applicant was promoted to the IFS on 7.11.2005 
vide notification No.F. No.17013J2/ 2003-IFS II and his year of allotment is 1997 
vide order dated 2..2006, hence, the applicant has not completed 14 years of 
service in IFS for next promotion to the rank of Conservator of Forests. 

- 	A copy of the notification dated 7.11.2005 and 28.'2006 is annexed 
herewith and marked as Annexure I & IT 

Contd. 



That with regard to the statement made in paragraph 6 of the application, the 
answering respondent begs to state that the applicant along with the private 
Respondent No.5 to 11 were confirmed in their services in the post of Assistant 
Conservator of Forests vide order dated 13.2.1996, subsequently the applicant 
along with jespOndent No.7, 8, 9, 10 & 11 were also confirmed in their services 
in the post of DCF vide order dated 6.8.2002. 

Copies of the order dated 132- 1996 & 6.8.2002 are annexed herewith and 
marked as Ann exure III & IV. 

That with regard to the statements made in paragraph 7 of the application, the 
answering respondent begs . to  state that the gradation list dated 18.4.2000 was not 
published and was not a final and valid gradation list. 

That with regard to the statements made in paragraph 8 of the application, the 
answering respondent has nothing to make.comment on it. 

That with regard to the statements made in paragraph 9 of the application, the 
answering respondent begs to state that all the records of the applicant, who is the 
second., senior most SFS officer, along with the records of the other eligible 
officers were placed before the meeting of the selection committee held on 
8.12.2000. This selection committee was constituted as per provision 3 of the 

• Indian Forest Service (Appointment of Promotion) Regulation; 1966; 'The 
committee recommends the name of the officers on the basis of overall 
assessment of the service records of all eligible officers. But, the applicant's name 
was not recommended for selection for the. appointment to the IFS as the service 
records of the applicant were not at par with that of his juniors i.e. respondent 
No.5 & 6. Thus, the above mentioned respondents were, appointed, but not the 
applicant. 	 . 

That with regard to the statement made in paragraph 10 of the application, the 
an&wering respondent admits with the factsmentioned thereon. 

That with regard to the statements made in paragraph 11 of the' application, the 
answering respondent reiterates and reaffirm, the statement made in paragraph .8 
of this written statement.  

That with regard to the statements made in paragraphs 12 of the application, the 
answering respondent begs to state that the representation 5.1.2001  as submitted 
by the applicant has been disposed of by the Govt. of Assam, Environment & 
Forests Department vide their letter No.FRE. 109/ 94/ Pt.1I 143, dtd.29.05 .2001. 

A copy of the letter dtd.29.05.2001 is annexed herewith and marked as 
Annexure — V. 

That with regard to the statements made in paragraph 13' of the application, the 
answering respondent reiterates and reaffirms the statement made in paragraph 8 
of this written statement. 

13..That with regard to the statements made in paragraph 14 of the application, the 
answering respondent reiterates and reaffirms the statement made in paragraph 11 
of this written statement. . 

14. That with regard to the statements made in paragraph' 15 of the application, the 
answering respondent agrees with the facts mentioned thereon. 

- 	 Contd. 



1'S. That with regard to the statements made in paragraph 16 of the application, the 
answering respondent begs to state that for holding the selection conimittee 
meeting for appointment of eligible officers to the IFS by promotion was under 
process for consideration. . . . . 

That with regard to the . statements made in paragraph 17 of the application, the 
ans'\iering réspondeht reitefates and reaffirms the statement made in paragraph 5 

of this written statement. 	.. 	 . 

That with regard to the statement made in paragraph 18 of the application, the 
answering respondent admits with the facts mentioned thereon. 

That with regard to the statements made in paragraphs 19 of the application, the 
answering respondent has nothing to make comments on it. 

• 	19: That with regard to the statements made in paragraphs 20 of the application', the 
answering respondent begs 'to state that so far the convening of the selection 

• committee for 'promotion to the IFS, the Govt. of Assarn all along made 
correspondence for meeting. of the selection committee and in .  fact .afler last 
selection of 2001 and 2002 the state of Assam made .proposal to the UPSC of 
eligible officer along with information/ documents for selection committee 
meeting for 2003 which was scheduled to be held on. 3 0.12.2003. However, due to 
the pending of series of 'cases. in Hon'ble High Court and Hon'bie Central 
Administrative Tribunal, the selection of the eligible officers along with the 
applicant for appointment to IFS could not be. made, by selection" committee 
meeting. . . . '. 

That with regard to the statements made in paragraphs 21 of the application, the 
humble answering respondent has nothing to make comments on it. 

That with regard to the statements made in paragraphs 22 of the application, the 
humble answering respondent reiterates and reaffirms the statement made in 

- .paragraph 19 of this written statement. 	. 	. 	. 

That with regard to the statments made in paragraphs 23 & 24 of th&application, 
the' humble answering respondent has nothing to make comment on it. 

That with re'gard to the' statements thade in paragraph 25 of the application, the 
humble answering respondent admits with ,the facts mentioned thereon. ,  

That with regard to the statements made in paragraph 26 of the application, the 
humble answering respondent agrees with the fact 'that the selection committee. 
'meeting for Assam segment was held during. 'the month of June, 2005 for the 
following vacancies shown year wise for promotion of SFS officers to IFS. 

	

a.' 4 nos. of vacancies occurred during 2002 	- 
1 no. of vacancies occurred during 2003. 	' 
2 nos. of vacancies occurred during 2004.  

Total 7 mis. of vacancies occurred. 

Accordingly, 3 (three) select list have been prepared against the vacancy 
occurred during the years 2002, 2003 & 2004. 	' 	. 	' .• 

C6ntd. 
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That, with regards to the statements made in paragraph 27 of the application, the 
humble answering respondent has nothing to make comment on it as they are 
being records of the case, however, the answering respondent has denied any 
statements which are contrary to records. 

That with regard to the statements made in paragraph 28 of the application, the 
humble answering respondent agrees with the facts mentioned thereon. 

That with regards.to the statement made in paragraph 29 of the application; the 
humble answering respondent begs to state that the fixation of seniority and the 
year of allotment fixed by the Government of India for respondent No.7, 8, 9 & 
10 is 1996 and whereas the seniority and the year of allotment fixed by the 
Government of India for respondent No.11 and the ' applicant is 1997. The 
seniority was fixed by the Government of India for the, officers as per 
recommendation of selection conm:iittee meeting on the basis àf merit, examining 
overall assessment of their service records. 

That with regards to the statements made in paragraph 30 of the application, the 
humble answering respondent begs.to  state that the'representation dated 28.4.2006 
made by the applicant through proper channel has immediately been forwarded to 
the Government of India for necessary consideration. The applicant claims for re-
fixation of his seniority and the year of allotment 1995 instead of 1997. According 
to Rule 3 (II) of the Indian Forest Service (regulation of Seniority) Rules, 1997' 
and in terms of provision made in 5 explanation (II) of the Indian Forest Service 
(Appointment by Promotion) Regulation, 1966, the seniority and the year of 
allotment of the applicant would be 1996 instead of 1995, as claimed by him. 
Hence, the applicant claim is that the training period should be included for 
computing the period of continuous service while calculating weight age for 
fixing his seniority.. 	 '. 

In this connection, a proposal has 'been submitted to "the Govt. vide 
Principal Chief Conservator of Forests, Assam's letter No.FE.24/ 30/ 2K, dtd. 11.10.2006 
and subsequent letter of even No., dtd. 1.02.2007 fixing the seniority of promoted officers 
of IFS cadre as below. As the completed 'year of continuous service is computed 
including the training period in all past, cases in fixation of their seniority and the year of 
allotment, the same principles may be followed for the following officers also. 

SI. No. Name Year of allotment 
Sri P. Kotoky 1993 

 Sri S.K.Bora ' 	1995 
 Sri K. Kharghoria 1995 
 Md. Abdul Kuddus 1995 
 Sri RupNathBrabma 1995 
 SriD.Zaman 1996 
 Sri M. Kalita 1996' 
 Sri K. N. Barman 	' ' 	 , 	 1996 

A copy of letter dated 11.10.2006 & 1.02.2007 are annexed herewitfi and 
marked as Annexure VI & VII. 	- 



VERIFICATION 

I, Sri Bir Bhadra Hagjer, son of late Joy Bhadra Hagjer 

aged about 55 years presently, working as Commissioner & Secretary 

to the Govt. of Assam, Environment & Forests Department, Dispur, 

Guwahiti - 6 do hereby verify that the statements made in 

paragraphs 2,3, 	i1, t2. vt-' za are true to my knowledge; those 

made in paragraphs ,c, &, ii,j '3 	& being matters of records 

of the case derived there from which I believe to be true and the rest 

are my humble submissions before this Hon'ble Tribunal. I have not 

suppressed any material facts in this Tribunal. 

And, I signed this verification on this the j4 M'- 

2 

2L fr4c /O4 

(B. B. Hagjer, I.A.S.) 
Commissioner & Secretary to the Govt. of Assam, 

Environment & Forests Department, 
Dispur, Guwahati — 781 006. 

I 

11 



_ 	
4xu 

J (TO 8 PUBLI$H0 IN PART I SECTION 2 OF TNE GAzEyrb o INDIA) 

- 	
F, No, 17013/2/20031FSU 

INDIA  
MINISTRY OF ENVIRONMENT FORESTS 

PARYAVARAN SHAWAN,cc0 COMPLE/, 
LODI ROAD, NW DELHI 110 003 

	

• •• 	
NEW DELHI, the 7 November, 2005 

S 	
TIOJ 

n exeriSQ1 the powers conferreo by su çule (1) or Rule 8 of the inøiafl 

	

A 	
Foresrhtce (Rcrultment) RuleS, 1966, read with sb regulation (i) of RegulatIOn 

\\ V 	t the4fldt 	
Fqrest SeiCe (Appointment y Promoon) RegulaQnS 1966, the 

ptçasetO appQifl Wit irnmcdite effect the under mentioned seven 

okç9f 
the State. oçes Service qf Assam, to the Indian Forest Service on the 

iSq( 
he Select, Lists' fQrthe years 2002, 2003 

and 2004 and to aloCate tnern to 

the ssrmMe9haY8 )o.inç Cadr 	f,th Inthan Forest SeCe under sub-rule (1) of 

Rule)Qfthe 1ndi,ForestSer 	(Cadre) Rules, 1966: 

- $eLect Ust of 2002 __-----1 

• 	SI No. 	I Name or the OfTlcr 	Date of 8irth 

• 	•. 	I. 	S/Shri 	 I  
TSaniibKrB0 	

01.01-1958 
4 ,  

• 2. 	 KailaSh Khar haria 	• 	1203"1952 

	

! 3. 	Nd. Abdl KudduS 	
I i-Oi 1953 

955 

:$etect List of 2003 -  
iNoT m e of the Offi ce - 	teof 

Na  

14 

77 
List of 2004 

	

e1ect

I 	
- 

: 

	

• 	 ,' -. S 	•, 

arma 
tKh ind a IN 

'•p•s 	4' 	 b,.-  .. 	 - 	- 

(AshOk Kumcr) 

	

--' 	
Under 5eCreti'V to the Govt of mba 

The Manager, r*iefltof.  India Press, 
(har). , afl 

•! 	 • 

	

jZJ 	 1' 
1 



I S 	 . 	 S. 	 •S 	 - 	 . 	 . S  

Ire Chief Secretary, Government 01 X. sdm, Dispur, Guwhtl {Kind Afl Sh 0 

c retV(EflV & Forests epartmnt) wr. 

H8 Hag)e.r,Q n" 	 _. . 

	

I1I34 	iated 21 	October, 	OQ} 
treir tetter Np FRE 109/94/Pt 

Chief ,  Secretary, Government or N 	ghaIaY 	ShiUotg, 
evil 

Chet ConsraWr of Fo 	s, Asam, Dpur, Guwhati 

Cher ConserVatot of ,  Fo 	sts, Ntegh& Ya 	Sh'cflg 
T e Pnncipat 

5 	7 -o ,ccoufltafl( GeneraL Asam, Oisp r, 	htt 
ç 

pubc ServiCe C. mmiSOfl, Dnolpur house, Shjh Ro, 
ctte 

; Tne Secreta 	Ufl10 
Sh R S Sinha,.Uder Secretary (AIS) 	w.r,. theft 

S .ew.DethL(Attfl 
1Q/2/2004.-AIS dated the 29 	Seembel, 2005 

o, 

.7 	Guard 	iciYti 

(AshOc 
-- 

Kumr) 

ar Secreta5' to th 	Gçvt A 1nd3 

: 
Oi  

11 
........... 
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4: 44W 

I. II 
India  

P. 

Ministry of EnVir0flm 	Forests 

PaaVArafl ahawan, çGQ Complex, 
Lodi Road, New Delhi 110 003. 

Dated the MarCh 281 2006 

The under.mefltboned State Forest SeiCe QffcerS of Assarn Cace 
wer appOifl to indian Forest Se'iCe Notification of even number dated th 

7a1 oveinber, 2005. Their seniprity and year of allotment
.  are reqired Cc be 

'.detifled in terms of the proviIOfl5 of Rule (3)(ii) of the.IPCII8O Forest Sece 

(RegutaOfl 
0f Senio) Rules, i97 whiCh sUpulate tnat 'the 

year of. allotment of a 

pmOt offir shall be determined with refereflC to the yer in W.hCh the meeting 
of the.COmmi to make seleOfl, to prepare the sele Lis on the bsi o which 
:he was appoiflte to the Service, was held and with regard to the COfltlflUOUS erVice 

ecd 
by him In the State Fore Service, up to 3 day of December f the year 

immedlaY before 
the year in which the meeting of the Commit 

to make 

seecUOfl was held'. 

As per the Informatiofl furnished by the State Government of 
A51i, the 

deklS of service rendered in th grade of State Forest Service by these 
0flcIS ,re 

lenb&ow 	 hith 	Corn pted TYOe 	.- 
Name 
S/Shri 	the Selection 	years of service 	admiSlbLfl terms of 

	

Committee 	rendered in SF5 	SerioriY RegcJlatiofls 

e flg was 

San ib 	Bo 	 20Q2.

Compiete 
• 
FNameT 0 T eted  

	

/Shri 	the SelCtiOfl 	years olserViCe 	adrnisSihl In terms of 

	

Committee 	
rendered In SFS •. Seniority Regu.lation5 

 
Year 

Meebfl  
held 
	 31.12002 

Md. DebiZ Zamafl 	
20 

Naie. 	
Year f 0r which QmPlted 

•S/Shui 	
te 	

SeleCtiOn years of service admiSibte in terms of 

Committee 	rendered fl SF5 Seni 'rity'Regulation s  R 

meeting 	
as 31.12,2003on held

( 

 It r at KaUta Nath 21 

00  

kL- - 

,- - 1 
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L fç 	 I . 196 j BçIo Kha 
Kuddu

. S 	• 

?

iç  

y 	J tL 	 I 	t997 	eIQW S1rk Marnt Klit3 (SFS 197) 

.' 	

S 	 • 

1 	
2t 

I 	J\4 	
: 

	

ct\ 4 	? 
$c 	 I 	I 

1 Stl 
1lI 	

ct 	
A 

I:•' 	
s 	

( LW- - ) •'k- 

:; 	 '• 	
/ 	I 	

L ( Ashok Kumar) 

	

1' 	 unç secretary the Govt Of India 

I 

UT 

I 	I 	 I 
II 	I 

- 
vernmen 

	

Qf 	$hUong., 

L Public SerVIce Cqflcnkss'Ofl New DeUi 

5.4 ;. 
 

Oef ConseNtDr of Forest5 Ass&n, Dispur, (uwhaU, 
l 

Gener Assm, 	 cuwahab.  

eA 

	

çgp 	Ne/Civil List 

RU PIT 

.S.1 4SS  tO  

S}i 

	

I• 	
I 

I 

- 	 •..:.. 

' .5 

S 	
I, 



.5 5• •'••'•.' 	4 5•0 	 0' 	4.. 

5 0 5 

I,  
,-- 

..)t 	 0 

4 	

' 	 NTT1 	
.5 	

0 

thu 13kb 	u 
S.  

'2O8 	
h,j1 P3O 'hu 

' 
• 	 in 	tu pOi 	Y 	. 

wi 	aCt rrun 	
hri J,N... T 

• 	• 
tifflot 	

• 

.i, 	nthO pQ8t 	nuvat0,PY Fqt 

QQ 	QZ' 	vC6 	
ouqp, 	r_flt 

5"t 	
OffiQEQQ  

..0 F. 

	

or 	:co 	 r 

•
• d.t from 2.i2,i vc.t 

to 
.5.• • 	

9pjfltOO on, p r 0  mP fl 

ITN
S 	., 	 • 	

0 	 • 

 1 
 h- 	r. 	 i 	0 • 	• 

'" 	 muUTn thu 	 otts Consr to 	? FQrfl$ 

2.,631  vcG h4 P. QV 	JflL 

' 	I 	R.. 	
0 	• 

•• 	 • •• pp 

	

79208—O 	 unu 	1i, 	
sj 

	

p5t 	C t3st.Lonuv 	UOL QOrUI 	th 

. 	 yiu 	 Patr, 	ppo,flt 

Qfl 	
4 

'h jon 
 

:
or p5t 	$5tt. 0dtP 	

rc3 

** 	
uc 	 ?' 	L ) 

In 

; 	
SiupI 

42 

	

, 	
t.tOfl 	. 	tcJC 	j 

T cpri ni n Z 	
oP  

, 	 c.Po:t rm 	vO 	.. 

• 	 . 	 - 
. 	r(fl4Cp 	, 

tI 	pt 	3u• 	nurv.t0-' 

•eç,PQ  

0. 

	

n. ' 	
Qç.l;. i 

tM 1)t OP 	
QI 

	

y ' i s 	:i,k . 	 p  
ia  77 

.QP 
 • 	

• 0 	•. 	'••'. 

• 	45J. 	• 	
.• 	• 0 	0 	• 

	

NU.FRt. 4L.106_1. 	
h:i Kjil 

 

t 	 P 	. Lflo,qc 	O 

	

I$t 	uPfIICc rrOIII i.,91 	i9 	hri J 

utiQ. 

Y 	4/79Q8D : 
go 

P FQ 1r_ L_h 

Hm i.. 92 vCL • 

5' 

I 
'.5 

I..  

I 
I 

'I 

2/. Contd,., 	— 	• 

\0 •  



\:1. 

I 

,1 
2 

14 

V/R2 
 

.;from 	7,92 vjCO 	' 	
K.,Rtu 

•' 	-, 

'.. 	 .... 	

;; 

	

NF QE • 

.J7gJ2O8—L ; 	
3am3rt , 	 . F\ 

rcc 	1,4 . 	
Jht 

I 	

$I 	 t 	I 	

I 

4219/2O8 	
UrK3r I 	 nr

th Vi  

or
of  

urtt 	QCfl 	6.9 	vCQ 	I 	J1U 

.•• 

FRE.9/20B 	hi 	Ntfl 

' cQ 	 e 
pt Of 

1 s93 viC 	
T4IUi 	

9 

492OB-1' 

4 	
flt 	

8t1U 	
P 

frQc 	Q'P ,494 yC 	amaQ 	:id 

p 	D3, 	
co14,9d 

208-P
.I.' 	

a rpt 	
tJc 

11 9 594 vice 	
,L,3kJ 	

QJ 

ad 	
i 	CQfl 

	

tM pOst of
oP 	t' 

. 95  

.:ii 	àPf 	prom 	 vice 	s.C.. 

Qfl
tO I F 

4 	 .,. 	 . 	

.4 

jflt •Cb. 	$U 

tM pO8C 	ot' 

aCCt ro 	
vc 	T.h. 

Aw~ 

	

Konta 	
£ 

• 	 j 	t1i' 	0t 	stt. 

ere m 243.9 	 • 
.p;omo tiori  

• 	:;H 	
..,.. 

• 	L.ttt4 	njfl 3hoOr 	
3 	.. 

• 	.i!:.m 	
pt or 	Con 	rtQ' 	P Fci 

wh üffUct froffi 43 9 	VC 	s.C, Q 

on p 	 X .r 

.' 	rL sr 	is1 	
8 

 

£h tpt of astt 	
f Fcrt. 

tCt 	p7.95 	co 

______ 
; 

t 	

U51J0
C.)fl' 

~E.
u;fl P0 OP 

rt 	
1 9,9S 	-- 	P.. 	6C 

.4 

2 79 2Q 

	

n thu OJ 	r 	
i 	 n

rud 

	

ruct' rrQ 	1.2,96 vLU h 	 UQ 

, 	
th 	or iIt 

FOIl 

Q.  
. 	. 

Lr, 
444 

• 	 !I 

: •0 



— 

—A 
------- 

—.—*-- 

4 	4 	
c 

I i'> 

	

p 	 i 	 ' 

4 ) 
 

/1 
MQOT

?ui , tnc 13tt Foui 	v/6 

t 	:py PRI 

	

? 	 % or FQ;st, 

4 

	

! 	

01 	OU3t,y 	QL4 

hQO )  

h 
a 	bju4LLfl 	 h1t3 

s) 	nvurQnuvato 	r 	 ' 

	

J 	
uf;:;.vQ.kjnwtp1.4n, 	

LUtJ1J 	24. 

)

o 	.. 

	

Fort$, 	 ' 

J4UU1 tQd, utJJdh.t 	24 
10 rut  

. 	' 	 ,'. 	

V' 	' 	 . 	. 	• 	 . 	''' 	 ' 	 ... 

' 
F 	 •' 	— — — 	— 	

" , a 

	

4 	8) 	' 1 Sh ,.! 	• •• 	 ... — — ,,, 
	' . 	r• 

	

' 	 . 	. 	
. 	•,• 	..' :• 	• 	•:' 	 ,. 	' 	l 	• :! 	

: 

	

- 	9) 	£TP J ' ear 	pb).)c1t.0fl or ttw 	L)OVa 

	

I 	
'. NQr4tifl in thu 	M ,  GZt'' q. o 

10) 	
Qr tij grN.cur. 

' 	 . 
? 

,. 	 . , 	.' 	
j:' 	:. • 	•. 	• 	.,. 	

Uy 0  t c.. 

	

T 	Oepty 	CY . tQ t 

	

. 	 \ 	
FQrE.Jt Juptt. 

1 	• 	, 	. . 

: 	•••'•,; 	

: 	, 	• 	••• 

c 	 J 	4 

r 	/ 

	

: 	? 

y .  

: 	

k 	 S 

iIS 	

S 

4 	 5 

1. 	
S

ts 
S 	

S 	
S 

55 	5 



AV r- 
t  r 	 ( 	ç\ 7) 

	

V

, 

	

	
OF. 	• 	... . : 	

\J 

: 	• • 	ç/// 

: 
0 	 N  

•r 	
Qjd L1 p.LethO bth rUQLI 

. NO' u ,  i3)1 	.4 p.'o.1d tQ c?nrrm th 
Qf Fu:t, :rd 	(ii) Jr thr YT 

14jcUêt94,4th 	r 

	

'U 	 t4th , f't rn 	hj 
.oh. 	. . 	 . 	. 	. 

/ I 	

r 	C.ni:ii , 	ut ' 	 LJt( fl 
: 	 .':. • : 	 -. 	

LI4 U .P , 	cnP 
 mm 1•r4  20w 1 	pomt, QI 	L)L 	'u:ii ,i 	L L'lIIi); 	t 

ciid.i NuJE,99161'Q 
td, 12, . 2001. 

2. 	 (.8a,0CF 	1 1,200 

' I ca )CF 1 • 1 • 2 U 0 1 	 —00-  
4. 	 OCr 	. 1.2001 

till 

1.1.2001 
Sr 	 1)LF 	1 1.2001 

7. SJ 	up(', 	tCF 	1.3.2001 	pu3t or OCf miii prrminLnt 

	

; ;J4 	 vijj NQ,Ft,43/69/42 
dtU, 9. 7.2 0 01, 

6. 	 1.3,2031 	 . 
- 

9. 	 1..20Ci 	 —0. 
0CP.:jC 	 S 

/.... 3 	, 
S 	.dcr4tnr 	 .J y tu th.; t3Vt, or 

	

Furjjt Lotmunt 	0pLJr, 
M ..mQ 	 3 t(J 	Ui 3pUi. 	tfl.. 6th 	JL))t, 20. 

. L p y 
n 	do m ga un uu hiL.-29, 

WN ,2 L'on'ia'v"tjr uP Furuts, 	tnrIut.—. 
3 	Ttulttor ,r 	 .LiPc'), 

I 	CLf 	 r. 	Turrltorl 	cm 1 Pnz,Iuuii ti—i, 
s 	r 	,çp 	 P 	5uclj1 	 Zcj N 

6) ThQ1 	.4r$cv u.' urFts(;hiçh, 	un M 	1x'kinc Piin), 

7 
) 	 S.Ufl 	Puj, J3(U(y1jcm, 	ut.-21 

th.i 	N 	..P.r'aLi.ri i n thig n,jAt  
I s 	 z....t tu,. 

A l  

9) 
- 

9>' (fldO: utc,, 
S 

R . 

	

' 	..•.. . 	 Dputy S..Lri,tUy 	.) th 	Qv.., 
•• 	•'., 	 . 	ot 	 ...; 

t1S  sq 



cova€wr OF ASSA& 	1" 
\Xj 

RST DEPARTME 	s DXPtR : 
, 	 ¼ 

Dated Dispur,the 29th Hay# 2 Ql. 

Shri A..Md. EunUSsCS, 
¼lOiflt Secretary to the 	Agrt. 

Shri M. Kaita, 	I  
Divi8iOflal Forest. office, 
Social Fore5trY DiVi5j0fl, . :.' 

Bonqai0fl. 
ee 

Dist- Bonq.ai$Jaofl.SS' 

II 

Sub 	jAppeal fo procuot.t9fl to I.F.S. 
.. 	. 

Ref 	 Your representation 
dtnd 5_12001. 	. 

sir, 
 

am directed to say that.yOur repreeflt3ti?fl 

dat 	5_l2OOi has been received,fr0fl the. principal chief 

Conservator of FOre5t,A9S' vide his letter 

date 251-2001 and exanilned by the Governiflezlt an fir4 that 

rour: main grievance is non_inClUi0fl of your flame in..th .8eL ct 

iist. of 206O for appointment to  1.F.S. by..praflOtiofl and .81ti0fl 

of two officers who are junior to you. . 	. 

19 AS regards your content4on t p*r (6) \ of the 

representation it is intorme tht1  U.p.5.C. w.,a d1y irtimated 

of the tact dropping of the dépar ental proceeding agaiflSt 

you vicie covernment lettOX 	
.21 U. 2000  

In the ntinutes of the selection . 
	 3.122000 

there is no mention o penden'.y bf 	partwent4 proCQ?Qiz agairt 

	

: 	. 

As reçardS youxconteflt.t0 at para 

repre5enttion it is i normed that the above -msn toneO Lepar tinental 

proceeCin9Yas drawn U against yOU on the bsi 'of . afle9atiOfl5  

receiyeQ rom .p 0 jcal(vigi1nce celi)P 	r.fleflt! .Thexeeore. 

atter. .dopping of ,  the departmental poceirg,, the Po4tical. 

(vigilance cell)Departfleflt was reqSted.t.urmh 	a evised ue 

vigila.nCe report. RUt, by thetiflie ...........° 	he'vjgilflCe 

report, th meeting o the 	 waS over. 

AS regards your co 	i ntofl itt 	3 	9 O1 

your repEeefltatt0fl it i infrmed that the e1ocUOn cornmittee 

recommended the name of the officerLOfl the 3si of QVera]3. 	
5 

aaessmOnt of  the records o 	ll elj.9iblO 0cer5. 	' 

I 	I 

.......................... 

I 	. 

4r 	. 



V I 
- 	 - ( 2 ) - 	

A 

4. 	As regards your contention at pra io;it is.  

informed that the vacancy due to death QfD.K. B . 8uatarY 

occured in september,2000.HenCe this vacncy. wa8 not taken 

into consideration during the 	
e4 	held 

7 	on 812-2000. As per the I.FS. (AppontUt.bY 	
oton 

Ainendmeflt RegulatiOnS. 1997 Nthe nZ1b.: 	
vacancieS Shall be 

determined by the Central Government in.con#ultai
0  with the 

State Government and shall not exceed thenuber.ofI8Ubtanti' 

vacancies as on 1st day of J:nuarY of theyear in. wch, the 

meeting is held . Since this vacancy occurd after 11-2000, 
it will be considered in the next ,,electipn coc,,rnitta9 rnt1t0n'l 

auring,2001. The nu&)er of vacanciots during 200Q was,  (1aLerl,d'i. 

by the Government of India, 11ini5 try of 3 nvirOn(flnt and.For 

jncorisultatiOfl with the State Governmeflt There were only 

3 vacancieS during 2000 ( as on 191.2000:) as determinCd by 

the central Government and accordingly 3electiOfl committee 
	: 

considered 3 vacancies only. 

In view of the position, stated aiove there is no 

merit to ta)e up the matter with the Government of India for 

revision of the selection crnitte0!5 recommendtiOfl 5  pf 

their meeting held on 8912.0009 YQU 

accordingly disposed of. 	 .. 

You.rS faithfully. 

ç WV 

Joint secretaryto0ytpf Asaa, 
.. 

Memo N FE.l09/94/Pt-I/147. Dated Pipur,th8 29th May, 2001.. 

Copy to the principal Chief:ConsarvatO4 of Forests, 
ASS ain, 1'(ehahari,00Wahati8 with reference to his 
letter No.FC.24/36/21c, dated 25-1-2001. 

- 	 . 	 . 

 

	

By order 	C,, 

joirlL 	 crtAry toUo uvt.o Arr, 
Forest Departneflt,Di9U 

Ile 
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GOVLM ç o 	 J 
iO1JS1 : ASSA't 

GUWAUAI 1— 7S1 UOS 

49 F24f 3/2K" 	
DateU Gu\at' the 1 

1h (.iL.obd J;O( 

Tbe Coni US30D(f & SeCICL2JY to the Gavi. of 

" 	Envifonmeflh & Forest Depaflml. 
Guwahatl -•  

F 

Sub. 	

betem1iflat10 ofnioritY ofron1 	
offiCers o IFS Cadre ol .AssUffl 

lener No.FRE 10/ 94! i.L1 422, dtd.3 I .S,0 

Sir, 

	

in ihviflg a reference to the Govt. icuer mentO 	
above, 1 	to iufoim 'ou 

that whi1 fwiishing iuformatiotl tbr txing seniOtY and the 
ye1 of aUotnheflt 101 SFS officer 

inducted in 1FS, the Govt of AssanI, EnvirOI'I' 
& Forest Depimeflt has included the 

training period whiI 	
mputiflg contiiluouS:Ye 	of sci 	aan5t the 	a SCCt Irorn 

the tb11owifl lit which was notified by the Govetflent of India, 
MiniSL 	Of' EtiVII'1( & 

Forests vide tieir letter No 17013/ 021 	
1td. L 2000.IFS-11, 	i .0.2002 Pliut 

details are giver) below 

	

o 	Date of 	Coplt 	I 'iuta 	YcaI 
 11, 

No. 	
seIc lt I 1Ln1 	tU 	elitly into 	\cUS 	WeIl 

Forest"Y 	Forest 	Sc1V% 	:C 	jlIc.Wi 

'l'raining 	Sr\iCe 	rendered ill 

	

course 	(Class-i) 	Stue Forest 

H 	
ServicCaS 

on 

1991 
ISn 	K 5ni 	 12 9S 	1 471 	3 3 	27 	tfs 	10 	J991 

I 
T 

4,78 

4 	I Sn S. Nak 	 1 	L).76,047S 	h2 ve 	7 vear ---.,----- ...... 

5 	I S P. N;OrdOlO 	 31.12 9 	.1.57? 	1.5.79 	21 	7 ers 
	199 

R6_ 
S as( 	

iS77i 16/9 	2 	 - 

KotO\ 	 3' t21 tH7 	12 hI t 	20\U 

CW s 
L 9. 	s s. 	med 

'Bu in rest of' Si. Nd.7, 
the u-ain!ng period WaS not wcluded while 

cOml)Utifl th completed yeas of' COflti bu 	
ice which should have been i'unihed as 

below 
Da OICunipiew 

of 

No. 	
select its 	itrV III 	into 	caJ of 	\VLIhI 

I 	ForesOy I 	Foiest 	'rv ICC 

'l'raining 	ServtC.0 	iei,feitXt in 

I 	 COIiSC 	((LLS'I) 	Stu 	OrCS1 

Oil 
.. ......................................................................... ............ 

Sn1' Kk'"r 	
'I 	

I \L1" 



The Go't. of As.sa.rn Envi(O1m1 	
& Forest DepaiJTleflt 	has dready 

cequed the Govflfl 	
of Idia MiAiSLrY of EnviFonmetu & Forests for C01TCC1t)' of the 

as  1993 is.ead of 1994 vide Go. kttet 	
0,FlE,4/ 20)3/ 174, 

dtP (pboUx)PY eocosxi)- 
S1.(IY the above principiC would also be n; icabe 

tn 	:nse oC tIle 

foUoW 	iFS 	whtle fixing thLu s& ntot itv ma t hc 	i1 ul lot 	t h Ll I t 1  U 

w. 	
-- --1_ 	

5 5--.-.- - ..........--. - - -. - - . 	
- ........... -........... 

- 	 '- 	 ,aI 	- 	

I 	 - 

____________ 	

(ji 	ttC 0. 

___ 	

lutul 
Ut 

flL1V tutu caxs 01 I alloun 
Foe serViCe age 

SciviC4 rndcnd in cm 

(Class-i) Staic Forest 

h!i 2 L_. 

Ott 
.LY--- i 

22vearS L 7',ears 
I9 

LIE 	2 21 ycrs 7 vcr 
21YT I  

Lii 	2 22 vc;u5 I 	7 yearS 19'1 

1 L2.I 25 	cat 1 	9 yeatS 

seleCt [LSL Eniry W 
Forestry 
Traintng 
course 

s the completed ye 	of C0fltflUUUS seice 
is computed incldi 	the 

tratmflg peod in I pi 	ses, the 	fl)C princPiC may kindly be ibl1o\Ye !r the bI1Ow 

officers a1s. Henc I request you 	ndIy to move the Goeri1 it of India to re-ñ their 

seniotY and ye& of allotment of the following officcrs 	
oti below 

SI 	
TT*° 

No. 	 I to be ret'xed as 	\}1iC.h 	already Uceti 

notified by Govefliflnt 
ot I rid i a 

T 	oky 1 : 
1 

i 	- 

3 
4 

1990 

5. SriR L --_ 
o. Md. D. Zaman 	

19% 	
1997 

---------- ----
. -5-.-..  --.--.--- ---- 

7. 	S M. Kalita 
	 1997

199 
1996 

S Sn K. N B _-- -- 	 / 

Yours fath1uUY, 

PnnCipUi duet Cot 	vator of Forests, 
Assani. 

11~~ 
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Ir  ASS AA  PPIM 

• 	 •, 

Latc1 Guwfl.ut, t he  1st 1buury 2U)7 

[To, 
/ 	 -Tho Commissioner & Secrtzry to tie Govt. of.•w, 

/ 	
ExwirQnmCnt and Forest Dcpartinflt, 

/ 	 Dipur. C-uwahati6. 

I Sub:- 	Detcrminatiofl of sejiiority of promo oificrs of IFS ccdre 

flijsoecJcrNo.FE.24/36/2kth 	1.1O•U 

b 
1: 	.Xcontii0t of this office lctter citcd bt 	I m to zeQt 	you Lindiy to 

-. -- 

	

	cycaofa11otmcttO be fixed aain't SriM. KllJiUl (I. No.7) a 1996 mieJ of 1995 

sropodvid44uS officc 1eucr No.FE.24/36/2. thted 11.1 o C)6 udcr th colw ut "yew 

of,11otmcnt t bç ràfixe4" in th last pora 

As abovç. 

\ )Lfl aithftfly, 

Piix1cip3 Cnie Coii..servet.or of j: 

•1.. 

t' scJE° 1 
.. 

.1 	4.-: . .. 
• • 

•:1 	:' 

I 
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Ccitra 	' 

:. 
IIhI v:i 	 3IJNAL 

GUWAILATI BRANCR 	 •(C. 

I 

IN TILE MATTER OF:, 
O.A.NO.258106 
Sri Mamat Kalita 

Union of India & others. 

-AND- 
IN THE MATTER OF: 
Written statement on behalf 
of 	Respondent 	No.4 
(Principal Chief Conservator 
of Forests), Assam, Rehabari, 
Guwahati - 8. 

(Written s'tatement on behalf of Respondent No.4) 

I, Sri Sonadhar Doley, son Of late Bhuban Ch. Doley presently working as 
Principal Chief Conservator of Forests, Assam, •Rehabari, Guwahati - 8, do hereby 
solemnly affirm and state as follows: 

That I am the Principal Chief Conservator of Forests, Assam, Rehabari. The copies of 
the aforesaid application has been served upon me. I have gone through the same and 
have understood the contents thereof. I do not admit any of the aver.mentexcept 
which are specifically admitted hereafter and the same are deemed as denied. 

That with regard to the statements made in paragraph 1, 2, and 3 of the application, 
the humble answering respondent has nothing tó'make comment on it. 

That with regard to the statements made in paragraph 4 of the application, the 
answering respondent admits the statements made thereon. 

That with regard to the statements made in paragraph 5 of the application, the 
answering respondent begs to state that the applicant was initially in the state cadre 
i.e. State Forest Service and thereafter he was promoted to the çrk of Deputy 
Conservator of Forests (DCF). So far the promotion to the post of Conservator of 
Forests is concerned the officer should be inducted to the indian Forest Service.and as 
per provisions of law, he shalt have to complete 14 years of service in IFS. cadre. The 
preseit applicant was promoted to the IFS on 7.11.2005 vide notification No.F. 
No.17013121/ 2003-IFS II and his year of allotment is 1997 vide order dated 
2S..2006, hence, the applicant has not completed 14 years of service in IFS for next 
promotion to the rank of Conservator. of Forests. 

7 A copy of the notification dated. 7.11.2005 and 2.3.2006 is anne*ed 
herewith and marked as Annexiue I & H. 	. 	 . 

That with.regard to the statement made in paragraph 6 of the application, the humble 
answering respondent begs to state that the applicant along with the private 
Respondent No.5 to 11 were confirmed in their services in the post of Assistant 
Conservator of Forests vide order dated 13.2.1996 subsequently the applicant along 
with Respondent No.7, 8, 9, 10 & 11 were also confirmed in their services in the post 
of DCF. vide order dated 6.8.2002. ... 

Contd. 

r 
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C pies of the order dated 13.2.1996 & 6.8.2002 are annexed herewith and 
maiked asAnnexurelli& JV 	 . 

That with regard to the statements made in paragraph 7 of the application, the 
answering respondent begs to state that the gradation list dated 18.4.2000 was not 
published and was not a final and valid gradation list. 

That with regard to the statements made in paragraph 8 of the application, the 
answering respondent has nothing to make comment on it. 

That with regard to the statements made in paragraph 9 of the application, the 
answering respondents begs to state that all the records of the applicant, who is the 
second senior most. SFS officer, along with the records Of the other eligible officers 
were placed before the meeting of the selection committee held on 8.1 .2.2000. This 
selection committee was constituted as per provision 3 of the Indian Forest Service 
(Appointment of Promotion) Regulation, 1966. The committee recommends the name 
of the officers on the basis of overall assessment of the service records of all eligible 
officer. But, the applicants name was not, recommended for selection for the 
appointment to the IFS as the service records of the applicant were not at par with that 
of his juniors i.e. respondent No.5 & 6. Thus, the above mentioned respondents were 
appointed, but not the applicant. . 

. That with regard to the statements made in paragraph 10 of the application the 
answering respondent admits with the statement made thereon. 

That with regard to the statements ,made in, paragraph 11 of the application the 
humble' answering respondent reiterates and reaffirm, the 'statement made in 
paragraph' 8 of thiswritten statement. 	. 	 . 

That with 'regard to the statements made in paragraphs 12, 13, 14, 15 & 16 of the 
application, the humble answering respondent has nothiOg to make comment on it. 

That with regard to the statements made in paragraph 17 of the application, the 
humble . answering respondent reiterates and 'reaffirms the statement made in 
paragraph 5 of this written statement: 

That with regard to the statement made in paragraph 18 of the application, the humble 
answering respondent admits the statement made thereon. . 

That with regard to the statement made in paragraphs 19, 20, 21 5  22,23 & 24 of the 
application, the answering respondent has nothing, to make comments on it. 

15:That with regard to the statements made in paragraph .25 of the application, the,, 
answering respondent admits with the statements made thereOn. 

16. That with regard to the 'statements made in paragraph 26 of the application, the 
humble answering iespondent agrees with the fact that the selection committee 
meeting for Assam segment was held during the month of June,, 2005 for the 
following vacancies shown year wise for promotion of SFS officers to IFS. 

4 nos. of vacancies occurred during 2002  
I no. of vacancies occurred during 2003. 
2 nos. of vacancies occurred during.2004. 

Total 7,nos. of vacancies occurred.  
Contd. 
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Accordingly, 3 (three) select list have been prepared against the vacancy 
occuned during the years 2002, 2003 & 2004. 

That with regards to the statements made in paragraph 27 of the application, the 
humble answering respondent has nothing to make comment on it and they are being 
records 'of the case, however, the answering respondent has denied any statements 
which arecontrary to records. 

That with. regard to the statements made in paragraph 28 of the application, the 
humble answering respondent admits with the statements made thereon. 

That with regards to the statement made in paragraph 29 of the application, the 
humble answering respondent begs to state that the fixation of seniority and the year 

- of allotment fixed by the Government. of India for respondent No.7, 8, 9 & 10 is 1996 
and whereas the seniority and the year of allotment fixed by the GOvernment of India 
for respondent No.11 and the applicant is 1997. The seniority was fixed by the 
Government of India for the officers as per recommendation of selection committee 

, meeting on the basis of merit examining overall assessment of their service records. 

That with regards to the statement made in paragraph 30 of the application, the 
humble answering respondent begs to state that the representation dated 28.4.2006 
made by the applicant throigh proper channel has immediately been forwarded to the 
Government of India for necessary consideration. The applicant claims for re-fixation 
of his seniority and the year of allotment 1995 instead of 1997. According to Rule 3 
(II) of the Indian Forest Service (regulation of Seniority) Rules, 1997 and in terms of 
provision made in 5 explanation 	of the Indian Forest Service (Appointment by 
Promotion) Regulation, 1966, the seniority and the year of allotment of the applicant 
would' be 1996 instead of 1995, as claimed by him. Hence, the applicant claim is that 
the training period should be included for computing the period of continuous service 
while calculating weight age for fixing his seniority 

In this connection, a' proposal has been submitted to the Govt. vide 
Principal Chief Conservator of Forests,, Assam' s letter No.FE.241 30/ 2K, dtd. 11.10.2005 
and subsequent letter of even No., dtd.l.02.2007 fixing' the seniority of promoted officers 
of iFS cadre as below. As the completed year of continuous service is computed 
including the training period in all past cases in fixation of their seniority and the year.of 
allotment, the same principles may be followed for the following officers also. 

SI: No. . Name '  Year of allotment 
' Sri P. Kotoky 1993 

 Sri S. K. Bora 1995 
 Sri K. Kharghoria •. 	1995 
 Md. Abdul Kuddus 1995. 

. Sri Rup Nath Brahma 1995 
 Sri D.Zaman 1996 
 "Sri M.Kalita 1996 
 Sri K. N. Barman ' 1996 

A copy of letter dated 11.10.2006 & 1.02.2007 are annexed'herewith and 
marked as Annexure - V & VI 	 . ' 
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VERIFICATION 

I, Sri Sonadhar Doley, son of late Bhuban Ch. Doley aged 

about 57 years presently working as Principal chief Conservator of 

Forests, Assam, Rehabari, Guwahati - 8, do hereby verify that the 

statements made in paragraphs 	1S 	17iI are true to my 

knowledge; those made in paragraphs L , c, 1 2-0 being 

natters of records of the case derived there from which I believe to be 

true and the rest are my humble submissions before this Hon'ble 

Tribunal. I have not suppressed any material facts in this Tribunal. 

And, I signed this verification on this the 
c3? jj-hjJ 	jo 

Principal Chief Conservator of Forests, 
Assam, Rehabari, Guwahati - 781008. 
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gW.DLhI, the 7,?November ,  2005 

;; 	 T F I C A T IQ N 

' 	 r 
ow conrerreaby sub-rule (1.) of Rule 8 of the Ind'an 

kes 	 Rules, 1966, read th sub-regulation (1) of Reguiaton 

\Ly/\) 

	

	9 ofhe 	 Seriice (Appointment 	Promotion) Regulaton$, 1966, the 

PresidëntI$ pIease,tO appoint with immediate effect the under mentioned sevel 
• s J  \ 	 Forest Service ofAssam,to the Indian Forest SeRice on the 

! 	 bastsof the SeIecttists forthe years 20022003 and 2004 and to aIlocte them to 
.z- 	 4 ':4 	d; 	

' 	k) 	U 	 •' 	 , 

	

: 	
the AsSaqLMe9haYa Jotn$ Cadr..e of the Ind'an Forest Ser'tce under sub re (1) of 

	

, 	 !' Rue"5ofthe ,1ndianEoreSt Service (Cadre) Rules, 1966 

? 	
SeLectListof 2002" 

	

' 	Date of 6ir-ti1 

	

t 	L_ 	 411 	
NPA" 

 
SanjibKrBOra 	 01-01 1958 

	

-r 	 ' 	KaiIashKhatgharIa 	, 'i 2-03- 19 52 

p 	: 	 Md"Abdul Kuddus 	 01-01-1931 

	

Brahma 	__[ 01-os 1955 " I 
: 011 	

55•5 	 .'AL5'' 
•' 	 . 	 • 	 -----:--- 

I 	 I 
SeIect'List'of 2003' 	_: 	 --- 

Date 'of Birth' 

SlSnri  
14 01 1956 

: 	 . 	
• 	

Si •: 	
: 	

S. 	. 	• 	• 	•. 	S 

, t 	 Se'ect Ltt of 2004 	 I  .S 	 - -5-- - 
, 51f)3 	ShNo 	L  Name of the Officer 	' 	Date of Birth 1 

4dmat Katita 	-.-- 	I 0.i. 04 1950 

I Khariindra Nath Barman 

.,5 	 .. 	5 . 	 IS 	-''' 	 . 	S 	• J5ç5 	.i1:.l :\ ii 	 A i K K i 
1 	 Under Secretary to the Govt of 1nda 

All 

alai 

BE 
:. 	

:. 	,. 
Rir 

S 	 5& 
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ire  
On 

iA 
Te Chief Serta, Government of A. sam, Dispur, Guwahati {Kind A fl. Sh B 

. • •:
Secrete .-y(Env. & Forests Department) w.r.t. 

' 	

ther letter 	 t 109/94/Pt 111/344 ated 21 October, 2005), 

Government or N ghaaya, SniUong. 
- 

I 	
! 	

ConsrvatOr of Foi sts, Assam, Dispur, Guwahati 

• \;'J 
I 4 	4T(e Pytnciphiet Conservator of ,  Fo sts, Megh&Y, Shillong 

f43 	 fr , 	i: 

r 5 ccountt GeneraL, Assam sp r, c,uwahat 

ç6TneSecreçc4 Union PIt 5erv'ce C r, i1mssIofl, Dhotpur house, Shahjhan Road, 

- 	_r) 	S.. Sinha, U derfSecretarY (AIS)) w r t their tetter 

at °,:. •" 	
: 	: 

;4_i 	 , 	
p 	 •' 	1 	

3 

1i 	. 	 3c4 	• 	 • 	• r•.• 	 . 	. 

05 

t" 	 3. 	7tCuard FteJ Civd List 

g 

• 	
J.: 4, • 	. 	

: C' 	. 	. 	• 	
S.. 	

: 	• . 	

: • • 	 • 

- 	

r 

(Ash 
4 	

3 	 -- ok Kumar) 

	

,-idr 	to the Govt of India 
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•' 	• 	• 	. 	. . . 	S 	• 	
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No, 17013/2/2003FS1 . 	

1 

Government of India 	• 
Ministry of EnvironrnGflt& Forests 

Paryavaran BhaWafl, CGO Complex, 
Lodi Road, New Delhi - 110 003. 

Dated the March 28, 2006 

The underrneflti0fled State Forest Service Officers of Assam Cadre 
were appointed to Indian Forest Service Notification of even number dated the 
7' November1 2005. Their seniority and year of aUotrnent are required t be 
determined IntermS of the provisionS of Rule 3(3)(ii) of the Indian Forest Servie 
(Regulation of Seniority) Rules, 1997 which stipulates that "the year of aUotmeflt of a 

prornotee officer shall be determined with reference to the year in which the meetg 
of the Committee to make selection, to prepare the select list on the basis of which 
he was appointed to the Service, was held and with regard to the continuous service 
rendered by him in the State Forest Service up to 31 day of December of the year 
immediately before the year in which the meeting of the Committee to make 

selection was held".' 

2. 	
As per the information furnished by the State Government of Assam, the 

deiis of service rendered in the grade of State Forest Service by these officers are 
--- 

Name 	Year for which 	Completed 	Year of w&ghtag 

S/Shri 	the SelectiOn 	years of service 	admissible in terms of krendered in SFS Seniority RegutiOflS 

Meeting 	
31.1 

2:06 
6S 

KaUashKhaharia 	2002 	 19 I 

19 
Mtj 	L' 
7N/ae 7eahich Completed 	Year ofei9ht3Qe1 

	

ri. tion 	years of service 	admissible in terns of 

	

ee 	rendered in SFS 	Seniority Regulations 

	

was 	as on 
held 	31,12.2002 

Md. DeblmZ Zarnan 	2_ 	20 

arnat

rjcne 	 Year for which Corn 	 weightage

Kallta 21 

	

Indra

SJShri 	 the 	Selection years of service admissible In terms of 

Committee 	 SFS Seniority Regulations 

Meeting 	was I 	 on 

(

Nath 

t'. 

/4 

.- 

2004 

- 
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1 	
(It) and 4 of the IndLn Forest Service (Regulation 

csq Ior1ty)RuIes,tter senioritY and year of allotment snthe Indian 

NO 
Ulf  

' 9'321 .. 	. --- 4___  
1996  :J 	 I, 

.:.1996 

A. r4Q RiflNath  Brahrnar 	iJ996i 	
w$F1d Aui uddus  

t 	 &L datzzaman•' 	 Below 

	

MamtaIal. ±- 	 4.Z_ 	ShrlMd DebIrázflflSi2Z)__ 

? 	
, 	saa KalIt, (SF$ 1997) 

777777777  

ar I 
J 	 F 	

? 

9 	iWit,
) 	 1 

4i' 	1i g, 
 

Asho Umar 
Uçd $qcretary tq he Govt OY India 

t : 	

.; 	. 	'.... 	: 	.:. 	' 	:.• 	: 	. 	. 	 . 
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*CoD odIstnbuofl  

ry  
4 L 

- 

c
Qf v1eghaly ShUong 

c
PubLc Seriice CqmmssIofl New DeLhi 

i
nsvaor of Forests, Assam, Dispur, uwhati 

4 	
General, Assam, Dispur 1 Guwahb 
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Jh.i h3ri Pr3sJd 	hukn 'L)OL . . 	S 

in aw pots of 	t 	Cqnsr.vto cr Foz'.stu 
Wi,t1 ePfut rzoa 1.4.13J ',Lce .ihr'i '3,N,Tiukdr, 

. 	 . 	. 	S  

NU.FUt, 42j79J2O6.. • 	hri hornet 	 £5 C3flr1flO. 

pq8 1 of' 	$ tt. LonsuvatOrP. For&s E 

urrct PrQ(n212.83 yco 5hr.. J.u. Oru 7 	pnteU 
• 	apornatiQitQ..,1.F,. 	

'.•' 	
:''' 

 
NU,R-, 42/9J2O8-B 	 Prasanta P 	 , J.0 F 

poSt Of rS3ttb Consrvtor of 
with ff?ct from 212.63  

yc 	hu"y1 , p pqir)ted on prQmptp  
t 	 V 	 V 

	

,/NU.FR_43j79L2 Q8.'' 1 . 	brJ. Suh.i Kr. Sarna  
S 	

cç1m8d4.if th 	I O$t Of' 	stt, Censer.yeor of Forrie's 
UfQW 2.1.63, vice 	hr.4...k.'Jpy 	appointcd 

t p 1 O F 4jo • 	 S 	• 	 . 

'' .V 	 • 	•• 

NU,F'f. 479/2QD'.; . 5rrj 	ns MJ.i , iJ. .','is '.conI'i.'rned, 
9in..thuppst'.of'tsstt. Con 	rv8to 	bP"Forcj'e.s 	with 
uPfe..,Pm,1,83 	vcu:hrj 	 3p29J.flt(d 

on p.o4r 

	

.5,. ........,.,•• 	 / 

fJ3.' 4LJ2flQ.0 	Shr. 'hajondr.i Nth. ono1,  
cor?.me..c: tn 	post or •sstt. L 	uriaip' of •rQL'LSLS 

kV wh 	rom 1 1 ,.6c. , v.ci LMQuonury 

 
4C,3

49J298—F • 	R.tosh Lh 	ht 	chV.1r3u¼5, J.t...F
n fi r flLd in thu,  poSt of Asst.t,:on 	rvor of4  

" Fora 	.4tn ot'foct Prom 1..86 vie bri . . 
S 

 
Pa 	rire. 	 S 	. 

N.FHE. 42/79J208—C ': 	hri ioPicuddin ,4hrnta, L).L,F. i 
• j : 	confirmciTn the pQst of ttZStt. 	n5crvotor of' 

• • 	5 	j:fc 	f,'Q() 1,,1 1 .7 	vic 	h i, M 	rii.kry 	• • 

y L1! 	4.119Lp8—H. 	hri unj.b'Kr 	9(.F, 
u''Tp thepost or 	tt. LOfl $9).,4 tQL' or, ' 

	

	jh'urrQt rrop i,.O ia Sh" H.N,Uooio. 
5'. 
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GOVEKNMENT OF ASSAM 	 tV '  
CONSERVATOR OF FORESIS ASSAM' 

44P 	RE1LLBAR1.  GUWAIIATI - 1 81 OOS 
241 362K 00 Datcd Guwartan the 1 1th  October, 2006 

'• ::X :;:4Q, 	.. 	'k 
1 	 The Commissioner & Secretary to the Govt of Aini 

Environment & Forest Department 
Dispw:Guwahati — 6. 

;H 
1 	; Determination of seniority of promotee officers of Jr S Cadre of Assain. 

itef: 	Govt. letter No.FRE. 109/ 94/ Pi.IUJ 422, dtd.31.8.00. 

In inviting a reference to the Govt. letter mentioned above, 1 am to inform you 
that while furnishing information for fixing seniority and the year of allotment for SFS officer 
inducted in IFS, the Govt. of Assarn, Environment & Forest Department has included the 
training period while computing continuous years of service against the officers as seen from 
the following list which was notified by the Government of India.. Ministry of Etwironment & 
Forests vide their letter No.17013/ 0212000-IFS-fl., dtd.l 1.6.2002 (Photocopy enck.sed), 
details are given below 

SI. Name of the officer Year of Date of Date of Completed Total 	Year 
No. select list Entry in entry into years of Weight 	of 

Forestry Forest service age 	I 	allotun 
1'raining Service rendered iii cm 
course (Class-I) State Forest 

Service as 
on  

 SriN.K.Sarina 31.12.98 1.4.71 31.3:73 yciu-s lOyears 1991 
 Sri H..K.Saikia 31.12.98 	1 1.4.71 31.3.73 27yus IOyears 1991 
 SriP. S . 	s 31.12.98 1.5.76 30.4.78 - 22years 7 years 1992 
 SriS. Nayak 31.12.98 . 	 1.5.76 30.4.78_-  22 years 7 ycars 1992 
 Sri P. N. Bordoloi 31.12.98 1.5.77 1.5.79 2jjrs 7 years 1992 
 S -iA. S. Laskar 31,1198 1.3.77 1.5.79 21 years 7jcars 1992] 
 SriP.Kotoky • 31.12.99 1.11.78 11.2.81,9jears 6years__J 
 SriRC.B 	'ec 31.12.99 1.11.79 _6.11.81 20years 6years 

ears 
J2_J 

94 131.12.99  1 Sri S. Ahmed 1.11.79 1 	6.11.81 20years_ 1l9J 

• But, in respect of Si. No.7, the training period was not included while 
computing the corñpleted years of continuous service which should have been furnished as 
below 

r Si. 	Name of the officer Year of,  -da-ie-of Date of Completed Total - Year 
No select list Entry in entry into years of Weight of 

Forestry Forest service age alloun 
Training Servicc rendered in cm 
course (Class-I) State Forest I 

Service as 

H 	SnP kook ___J_'lI?Qk) 1117$ 11.2.81  
on I 



/ 2P11 
The oyt. of Assm. Environment & Forest Dcpartxneflt has already 

requescd the Government of Indta. Ministry of EnvLrortmeflt & I orests for correctR)fl of the 

\ .J 	yearsofaUotmeIts 199 instead of 1994 vide Govt. letter No.FRE.4/ 2003/ 174, N 

dtd. 10.1.06 (photoccpy eaclosed). 

Simi1aiy, the above principle would also be applicable in case of the 

QUOW.8 IFSwhile fixing their seniority and the year of allotment, the details are 

shown below 

Nmeofthe0fficd1 	Year of JL)ate of 	Dateof1COmplCdb0 

,o. 	 select List 	Entry in 	entry into 	years of 	Wcilit 	of 

	

Forestry 	Forest 	service 	ae 	allour 

	

Training 	Service 	rendered in 	 em 

	

course 	(Class-I) 	State Forest 

'1 	Sn Sanjib Kr. Bora 	31.12.01 	Lil.79 	6iL81 	22j 	us 	1995' 

4SnRNBfahma 	 __ 
5. 	Md. D. Zaman 	31.12.02 	1.11.80 	1.11.82 

t1995 
6. 	SriM,Kalita 	31.12.03 	1.11.78 	11.2.81 	25 ears 	9years I 

1996 
7 	Sn K. N. Bannan 	31,12.03 	1.11.80 	1.11.82 

As the completed year of continuouS service is computed including the 
training period in all past cases, the same principle may kindly be followed for the following 
officers also. Hence, 1 request you kindly to move the Government of India to re-tx thel: 
seniority and year of allotment of the following officers as shown below 

SI. 	 N 	 Yoflotme ii1 The year of aflotment 

No. 	 to be re-fixed as 	which was already been 
notified by Government 

Sri P. Koto 	 1993 	 1994 

Sri S. K. Bora  	1995 	 1996T 
1996  SK. Khghoria 	 1995 Th 

Md. Abdul Kuddus 	 1 	1995 	I9c6 	- 
--------- 

Sri Rup Nath 3r_ . 	________ 1995 	 1996
1996  6. Md.D.Zfl 	 ____ 	

1997 

7. 	Sri M. Kalita  	1995 	1997 

S. Sri K. N. Barman 	J 	1996 1997 

Yours fa'thfully, 

Principal Chief Conservator of Forests, 
Assain. 

It' 

1• 
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"k 
GOVERNMENT OF ASSAM 

CE)FE PRI1CIPAL CEIIEYCONSERVATOR OF FORESTS A&AM 
REBABARI :GUWAHATI— 781008. 

' 

p.FE.24/36t2k. 	 Dated Guwahati, the 1st Fe&iuury, 2CY/ 

To, 
The Commissioner & Secretary to the Govt. of Assrn, 
Environment and Forest Department, 

• 	 Dispur, Guwahati-6. 

Sub:- 	Determination of seniority of pi-ornotee officers of LES cadre of As. 

• 	.Rf :- 	This office letter No.FE.24/36/2k, dated 11.10.06 

•.Ia.continuation of this office letter cited above, I am to reqicsZ you iind1y to 
the yeofa11ot to be fed ath Sri M. Kali (Si. No.as 1996 irte.ad of 1995 

s proposed vide this office letter No FE 24/36/2k, dated 1110 0 under th co 1  urin )fP yeai 
of allotme.rA to berefbced" inthe last para 

En1o:-M above. 

Yours taithftiliy, 

1) 

Principal Chief Cotservitor of.Forst 
Assarci. 

• 	•: 
ssU °  

¼1 
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Central Admti;it, 

MAR200 1  
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 lfwfv 
RkI1 A1 16,Pf NO. 2 8/2006 

	

GUWCI 	th1h

to  IN THE HON'BLE CENTRALADMINISTRATIVETRIBUNAL - '• • 

GUWAHATI BENCH 

Mamat Kalita 	 - 	- 	Applicant 

Vs. 

Union of India & Others 	 - 	- 	Respondents 

Reply on behalf of the ResDondent No. 1 

I,Ashok Kumar, aged 50 years S/o Late Shri L D Kalra, working as 

Under Secretary in the Ministry of Environment & Forests, Government of 

India, Paryavaran Bhawan, New Delhi do hereby solemnly affirm and say 

as under: - 

2. 	That I am Under Secretary in the Ministry ot.  Environment & 

Forests, Government of India, New Delhi and having been 

aüthorised, I am competent to file this reply, on 'behalf of 

Respondent No. 1. I am acquainted with the facts and 

circumstances of the case on the basis of the records maintained in 

the Ministry of Environment & Forests. I have gone through the 

Application and understood and contents thereof. Save and except 

whatever is specifically admitted in this reply, rest of the averments 

will be deemed to have been denied and the Applicant should be 

put to strict.proof ofwhatever he claims to thecontrary. 



3 1 	Sh Mamat Kalita, the applicant herein, has filed this application 

against the Notification No 17013/2/2003 2IFS.II dted 7 th  

November, 2005 issued by the answering espondent whereby the 

applicant was appointed to the.Indian Forest Service (IFS) with 

effect from 7.11.2005 on the basis of inclusion of his name in the 

Select List of 2004. The contention of the applicant is that his name 

should have been included in the Select List of 2002. The applicant 

has also challenged the order No 17013/2/2003-IFS.H dated 7 th  

November, 2005 issued by the answering respondent whereby he 

has been assigned 1997 as his year of allotment in IFS. The 

applicant is also challenging the appointment of Respondent No 5 

and 6 who were appointed to IFS with effect from 8.2.2001 on the 

basis of inclusion of their names in the Select List of 2000. He has 

prayed for a direction to the respondents to convene review 

Selection Committee Meeting to prepare select lists for the years 

2002, 2003 and 2004 so that his name is considered for promotion 

to the IFS cadre of Assam. 

	

3.2 	Indian Forest Service (I.F.S.) is one of the three All India Services 

constituted under the All India Services Act, 1951. The service is 

organised into cadres, oneeach for a State or a group of States. 

3.3 Appointment of persons to this Service is made as per provisions 

made in the IFS (Recruitment) Rules, 1966, IFS (Appointment by 

Competitive Examination) Regulations, 1967 and IFS (Appointment 

by Promotion) Regulations, 1966 and other provisions as amended 

from time to time. 

	

3.4 	Promotion, of State Forest Service Officers (SFS) to the Indian 

Forest Service (IFS) is made under IFS (Appointment by Promotion) 

2 
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Regulations,. 166 as amended from time to time (hereinafter 

referred to as Promotion Regulations). 

	

3.5 	Regulation 3 of the Promotion Regulations enjoins the constitution 

of the Committee to select the promotees under the chairmanship 

of the Chairman of the UPSC or its Member, who shall prepare, 

under Rule 5, a list of suitable officers. Regulation 6 mandates the 

State Government to forward the select list to the UPSC for 

approval. Under Regulation 7 the UPSC may approve the list finally 

with such modifications, if any, as may in the opinion of UPSC be 

just and proper. Under sub regulation 3 of Regulation 7 the list 

finally approved by the UPSC shall form the select list of the 

promotee officers. Thereafter, under Regulation 9, "Appointments 

of the members of the State Forest Service to the Service shall be 

made by the Central Government on the recommendations of the 

State Government in the order in which the names of members of 

the State Forest Service appear in the Select List for the time being 

in force." 

	

3.6 	In regard to the eligibility conditions for being considered by the 

Selection Committee are concerned the answering respondent 

submits that the third proviso to sub-regulation 2 of Regulation 5 of 

the Promotion Regulations mandates that the Committee shall not 

consider the case of a member of the State Forest Service unless 

on the first day of January of the year in which it meets, he is 

substantive in the State Forest Service and has completed not less 

than eight years of continuous service (whether officiating or 

substantive) in post(s) included in the State Forest Service. Further, 

the sub-regulation 3 of Regulation 5 of the Promotion Regulations 

mandates that the Committee shall not consider the case of the 

3 



members of the State Forest Service who have attained the age of 

54 years on the first day of January of the year in'which it meets. 

This means, that the three requirements, namely, substantive 

appointment in the State Forest Service, completion of not less 

than eight years of continuous service (whether officiating or 

substantive) in post(s) included in the State Forest Service and not 

having attained the age of 54 years on the first day of January of 

the year in which the Selection Committee meets, must be fulfilled 

before the name of an officer of State Forest Service can be 

considered. by the Selection Committee for inclusion in the Select 

List. In other words, as per IFS((Appointment by Promotion) 

Regulations, 1966, all the following three conditions must be 

satisfied as on first day of January of the year in which the 

Selection Committee meets before the name of an officer of State 

FOrest Service can be considered by the Selection Committee 

he is substantive inState Forest Service 

he has completed not less than eight years of 
continuous 	service 	(whether 	officiating 	or 
substantive) in post(s) included in the State Forest 
Service; 

and he has not attained the age of 54 years 

33 	It is further submitted that the answering respondent has a limited 

role in the selection and the appointment to the IFS under the 

Promotion Regulations. It is only on the, basis of the documents 

supplied by the State Government to the Union Public Service 

Commission that the list is prepared by the Selection Committee 

which is headed by the Chairman/member of the UPSC 'and 

appointments of the members of the State Forest Service to the 

IFS are to be made by the Central Government on the 

4 
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recommendations of the State Government in the order in which 

the names of the members of the SFS Officers appear in the Select 

List. 

3.8 A meeting of the Selection Committee for preparing year-wise 

Select Lists for the years 2002, 2003 and 2004 was held on 13th 

June, 2005 at New Delhi and the committee prepared the year wise 

Select Lists for the years 2002, 2003 and 2004. The name of the 

applicant was included in the Select List of 2004. The Select lists 

were approved by the UPSC on 29th  September, 2005. Thereafter 

based on the proposal received from the Govt of Assam, the 

applicant was appointed to IFS with effect from 7th  November, 

2005. After his appointment to IFS his seniority was determined by 

the answering respondent in terms of IFS (Regulation of Seniority) 

Rules, 1997 and based on the information provided by the Govt of 

Assam the applicant was assigned 1997 as his Year of AIitment. 

Having thus submitted the brief background of the case, the 

answering respondent submits his reply to the averments made in 

the Original Application in the succeeding paragraphs. 

4. 	Reply to the Facts of the case: 

4.1 	In reply to para VI.i the answering respondent has no 

comments. 

4.2 	In reply to para VI.2 the answering respondent has no 

comments as the averments made therein relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4;3 	In reply to para VI.3, the answering respondent has no 

comments as the averments made therein relate to 

5 
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respondent no 3 whose reply statement may kindly be 

referred to. 

4.4 	In reply to para VL4, the answering respondent has no 

comments as 	the 	averments 	made therein 	relate to 

respondent no. 3 whose reply statement. may kindly be 

referred to. 

4.5 	In reply to para VI.5, the answering respondent has no 

comments as 	the 	averments 	made therein 	relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4.6 	In reply to para VI.6, the answering respondent has no 

comments as 	the 	averments 	made therein 	relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4.7 	In reply to para VI.7, .the answering respondent has no 

comments as 	the 	averments 	made therein 	relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

	

4.8 	In reply to para VI.8, the answering respondent has no 

comments as the averments made therein require no 

cornments. 

	

4.9 	In reply to para VI.9, the answering respondent has no 

comments. 

4.10 'In reply to para VI.10, the answering respondent 'has no 

comments as the averments made therein are matter of 

	

• 	record. 	' 

4.11 In reply to para VI.11, the answering respondent submits 

that a meeting of the Selection committee was held on 

6 



8.12.2000 to prepare a Select List of three officers for three 

vacancies in the promotion quota of IFS in Assam segment 

of Assam-Meghalaya Joint Cadre. The name of the applicant 

was in the zone of consideration but on the basis of 

assessment made by the Selection Committee, the name of 

the applicant was not included in the Select List. That Select 

List was notified in January, 2001 and it is after more than 5 

years that the applicant is raising the issued of non inclusion 

of his name in the Select List of.2000 and this is clearly time 

barred and suffers from latches and delays. Since the 

Selection committee falls in the domain of Union Public 

Service CommissiOn (Respondent No 2) their reply statement 

in this regard may also kindly be referred to. 

4.12 In reply to para VI.12, the answering respondent has no 

comments as the averments made therein relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4.13 In reply to para VI.13, the answering respondent,has no 

comments as the averments made therein are matter of 

record. 

4.14 In reply to para •VI.14, the answering respondent has no 

comments as the averments made therein relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4.15 In reply to para VI.15, the answering respondent has no 

comments as the averments made therein are' matter of 

record. 

7 



_a 	 4.16 In reply to para VI.16, the answering respondent has no 

comments as 	the 	averments made 	therein relate to 

respondent no. 3 whose reply statement• may kindly be 

referred to. 

4.17 In reply to para VI.17, the answering respondent has no 

comments as the averments made therein relate to 

respondent no. 3 .whose reply statement may kindly be 

referred to. 

4.18 In reply to para VI.18, the answering respondent has no 

comments as the averments made therein relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4.19 in reply to para VI.19, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.20 In reply to para VI.20, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.21 In reply to para VI.21, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.22 In reply to para VI.22, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.23 In reply to para VI.23, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

El 



4.24 In reply to para VI.24, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.25 In reply to para VI.25, the answering respondent has no 

comments as the averments made therein relate to 

respondent no. 3 whose reply statement may kindly be 

referred to. 

4.26 In reply to para VI.26, the answering respondent submits 

that while it is true that the meeting of the Selection 

Committee was held on 13.6.2005, it is strongly denied that 

the selection for three years (i.e. 2002, 2003 and 2004) was 

dubbed as averred by the applicant. The Selection 

Committee which met on 13.6.2005 prepared year-wise 

Select Lists for the years 2002, 2003 and 2004. This was 

done in terms of 2"' proviso to Regulations 5(i) of the 

IFS(Appointment by Promotion) Regulations, 1966 which 

states that if no meeting of the Committee could be held 

during a year, as and when the Committee meets again, the 

select list shall be prepared separately for each year during 

which the Committee could not meet. Thus the avermeht of 

the applicant that selection for three years was clubbed is 

totally misconceived and baseless. 

4.27 In reply to para VI.27, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.28 In reply to para VI.28, the answering respondent has no 

comments as the averments made therein relate to 

9 



respondent no. 3 whose reply statement may. kindly be 

referred to. 

4.29 In reply to para VI.29, the answering respondent has no 

comments as the averments made therein are matter of 

record. 

4.30 In reply to para VI.29, the answering respondent submits 

that the Govt of India has already sent its response to the 

Govt of Assam on the representation of the applicant and 

their reply statement in this regard may kindly be referred to 

in this matter. 

REPLY TO GROUNDS 

1. In response to Ground 1 the answering Respondent has no 

comments as the averments made therein relate to Respondent 

No.3 whose reply statement in this regard may kindly be 

referred to. 

2.. In response to Ground 2 the answering Respondent has no 

comments as the averments made therein relate to Respondent 

No.3 whose reply statement in this regard may kindly be 

referred to. 

In response to Ground 3 the answering Respondent has no 

comments as the averments made therein relate to Respondent 

No.3 whose reply statement in this regard may kindly be 

referred to. 

In response to Ground 4 the answering Respondent submits 

that meeting of the Selection committee was held on 8.12.2000 

to prepare a Select List of 2000 consisting of three officers for 

10 
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• three vacancies in the promotion quota of IFS in Assam 

segment of Assam-Meghalaya Joint Cadre. The name of the 

applicant was in the zone of consideration but on the basis of 

assessment made by the Selection Committee, the name of the 

applicant was not included in the Select List. That Select List 

was notified in January, 2001 and it,is after more than 5 years 

that the applicant is. raising the issued of non inclusion of his 

name in the Select List of 2000. This is clearly time barred and 

suffers from latches and delays. It is well settled in service 

jurisprudence that a Government servant who has a legitimate 

claim has to approach the Court within a reasonable period for 

the relief he seeks as this is necessary to avoid dislocating the 

administrative set-up after it has been functioning on a certain 

basis for years. Inordinate and unexplained delay or latches is 

by itself a ground to refuse relief, irrespective of the merit of 

the claim. In. the present case the applicant chose to remain 

silent for long and on this ground only his claim is liable to be 

rejected. 

5. In response to Ground 5 the answering Respondent submits 

that in Union of India Vs. Mohan Lal Kapoor & Ors. the apex 

court had held {quoted in Syed Khalid Rizvi Vs. Union of India 

1993 Supp (3) SCC 575, } that 

under Regulation 5(3) of the promotion 

regulations the Selection Committee has an unrestricted 

choice of selection of the best available talent from 

amongst the eligible candidates determined by 

reference to merit and suitability. Seniority would be 

considered only where merit and ability are nearly 

equal. The process of selection may mean supercession 

by a junior or even exclusion from the selection. There 

11 



is no vested right to promotion or to remain in. the 

seniority list." 

"No officer whose name has been entered in the list 

has a vested right to remain in the list till date of 

appointment. The list would be liable to shuffle and the 

name may be excluded from the list on the comparative 

assessment of merit, ability and suitability based on the 

anticipated or expected availability of the vacancies 

within quota etc. The junior may supersede the senior 

and maybe ranked top.t" 

It is therefore submitted that in terms of the Promotion 

Regulations the selection for inclusion in a Select list is 

based on merit and suitability in all respects with due regard 

to seniority. In other words, the test fOr inclusion in the 

Select List is merit-cum-seniority. The apex court has held 

that in applying this test a junior can become senior On this 

test the applicant was, included in the Select List of 2004 

while his juniors in State Forest Service were included in 

earlier Select Lists. As a consequence thereof his promotion 

to IFS was later to that of his juniors. 

6. In response to Ground 6 the answering Respondent submits 

that the selection of State Forest Service officers in the 

Select List falls in the domain of the UPSC (Respondent No 

2) and as such the answering respondent has no comments 

and the reply statement of Respondent No.2 and 3 in this 

regard may kindly be referred to. As regards averment of 

the applicant that selection for three years i.e. 2002, 2003 

and 2004 was clubbed together, the answering respondent 

submits that while it is true that the meeting of the Selection 

Committee was held on 13.6.2005, it is strongly denied that 

the selection for three years (i.e. 2002, 2003 and 2004) was 

H 
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clubbed as averred by the applicant. The Selection 

Committee which met on 13.6.2005 prepared year-wise 

Select Lists for the years 2002, 2003 and 2004. This was 

done ,  in terms of 2 nd  proviso to Regulations 5(i) of the 

IFS(Appointment by, Promotion) Regulations, 1966 which 

states that if no meeting of the Committee could be held 

during a year, as and when the Committee meets again, the 

select list shall be prepared separately for each year during 

which the Committee could not meet. Thus the averment, of 

the applicant that selection for three years was clubbed is 

totally misconceived and baseless. 

7. In response to Ground 7 the answering Respondent submits 

that the averment of the applicant that selection for three 

years i.e. 2002, 2003 and 2004 was clubbed together is 

baseless and misconceived. The answering respondent 

submits that while it is true that the meeting of the Selection 

Committee was held on 13.6.2005, it is strongly denied that 

the selection for three years (i.e. 2002, 2003 and 2004) was 

clubbed as averred by the applicant. The Selection 

Committee 'which met on 13.6.2005 prepared year-wise 

Select Lists for the years 2002, 2003 and 2004. This was 

done in terms of 2nd  proviso to Regulations 5(i) of the IFS 

(Appointment by Promotion) Regulations, 1966 which states 

that if no meeting of the Committee could be held during .a 

year, as and when the Committee meets again, the select 

list shall be prepared separately for each year during which 

the Committee could not meet. Thus the averment of the 

IJ 
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applicant that selection for three years was clubbed is totally 

misconceived and baseless. 

8. In response to Ground 8 the answering Respondent submits 

that, the averment of the applicant that the answering 

respondent has committed a manifest error in allotting the 

year of allotment to theapplicant and Respondents No.s 7 to 

ills strongly denied as baseless. The Rule 3(3)(ii) of the 

IFS (Regulation of Seniority) Rules, 1997 is extracted below: 

(ii)The year of allotment of a promotee officer shall 
be determined with reference to the year for which 
the meeting of the Committee to make selection, to 
prepare the select list on the basis of which he was 
appointed to the Service, was held and with regard to 
the continuous service rendered by him in the State 
Forest Service, up to the 31 st  day of December of the 
year immediately before the year for which meeting 
of the Committee to' make selection was held to 
prepare the select list on the basis of which he was 
appointed to the Service, in the following manner:- 

for the service rendered by him upto twenty one 
years, he shall be given a weightage of one year for 
every completed three years of service, subject to a 
minimum of four years; - 

he shall also be given aweightage of one year for 
every completed two years of service beyond the 
period of twenty one years, referred to in sub-clause 
(a), subject to a maximum of three years. 

Explanation: For the purpose of calculation of the 
weightage under this clause, the fractions, if any, are 
to be ignored. 
Provided that he shall not be assigned a year of 
allotment earlier than the year of allotment assigned 
to an officer senior to him in that. select list or 
appointed to the service on the basis of an earlier 
select list. 

It would be seen that the rule clearly states that the year of allotment 

of a promotee officer shall be determined with reference to the year 

for which the meeting of the selection committee was held, on the 

basis of which that promotee officer was appointed to the Service. 

14 



Thus the averment of the applicant that determination of year of 

allotment inhis case is vitiated is baseless and without any merit. 

9. In response to Ground 9 the answering Respondent submits that 

since the details about the service rendered by a promotee officer 

in the State Forest Service falls in the domain of the concerned 

State Government, the answering respondent requested the 

Government of Assam to indicate the number of completed years 

of service rendered by the applicant in the State Forest Service of 

Assam till 31.12.2003 (i.e. the year immediately before the year for 

which meeting of the Committee to make selection was held to 

prepare the select list on the basis of which he was appointed to 

the Service). The Government of Assam intimated to the answering. 

respondent that the applicant had rendered 21 years of completed 

service as on 31.12.2003 in the State Forest Service of Assam. 

Accordingly the seniority of the applicant was determined by the 

answering respondent. It is also submitted that . even, if it is 

assumed that the applicant had rendered 25 years of service ason 

31.12.2003 in the State Forest Service of Assam, as claimed by 

him, this would not entitle him to get a higher year of allotment as 

in terms of proviso to the Rule 3(3)(ii) of the IFS (Regulation of 

Seniority) Rules, 1997 an officer cannot be assigned a year of 

allotment earlier than the year of allotment assigned to an officer 

senior to him in that select list or appointed to the service on the 

basis of an earlier select list. Since officer included in the Select List 

of 2003 (i.e. Respondent No 11) has been assigned. 1997 as his 

Year of Allotment the year of allotment of the applicant cannot be 

higher than 1997 irrespective of the number of years of service 

rendered by the applicant in the State Forest Service of Assam. 

w 
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10. In response to grOund 10, the averment of the applicant that the 

action of the official respondents in assigning the year of allotment in 

the IFS to Respondents No.s 7 to 11 is earlier than the year of 

allotment assigned to the applicant is illegal is strongly denied as 

baseless. It is submitted that the Respondents No.s 7 to 11 were 

included in the Select Lists of 2002 and 2003 whereas the applicant 

was included in the Select List of 2004 and as such he cannot claim 

that his year of allotment should have been earlier to that assigned to 

Respondents No.s 7 to 11. 

P RAY ER 

In view of the foregoing paragraphs, it. is submitted that the 

presentApplication is devoid of any merit a°nd•deserves to be dismissed 

forth with and the Respondent prays.accordingly. 

(., 	

(bpt.Ktimar 
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VERIFICATION 

I, Ashok Kumar, Under Secretary to the Government of India having my 

office at Paryavaran Bhawan, CGO Complex, Lodi Road, New Delhi - 110 

003, do hereby verify that the contents stated above are true and correct 

to the best of my knowledge, belief and information and that nothing has 

been suppressed there from. 

Verified at New Delhi on this the 7 th  day. of December, 2006. 

! 	 tiry 

tatvv1 	' 	 • 
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District: Kamrup 

In the Central Administrative Tribunal 

Guwahati Bench :: Guwahati 

L 
O.A. No.258 OF 2006 

Shri Mamat Kalita 

- 	Applicant, 

-Versus- 

_1 
Union of India & Ors. 

— 	Respondents, 

Rejoinder by the applicant to the reply of the Respondent No.1. 

I, Shri Mamat Kalita, aged about 56 years, son of Late Gopal Chandra 

Kalita, by profession - service, resident of Lakhirninagar. Guwahati -6, do hereby 

state as follows :- 

1. 	That I am the applicant in O.A. NO 258/06. A copy of the reply of 

the Respondent No.1 has been served on me through my counsel. I have 

gone through the same and undeistood the contents thereof. Save and 

except what is specifically admitted hereunder, the rest of the aver-

ments made in the reply are to be treated as not admitted and denied 

by the applicant. 
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That the applicant offers no comments on the averments made in 

paragraphs 3.1 to,, 3.8 of the reply. However, the applicant reiterates 

and reaffirms all the averments made in the O.A.. 

That the applicant also offers no comments on the averments 

made in paragraphs 4.1 to 4.10. 4.12 and 4.25 and 4.27 to 4.30 of the reply. 

That the statements made in paragraph 4.11 of the reply are not 

admitted. The applicant reiterates the averments made in paragraph Vl.11 

of the O.A.. 	 . 

That with regard to the statements made in paragraph 4.26 of the 

reply, the applicant states that the fact remains that the selection com-

mittee met on a single day i.e. on 13-6-2005 for selection for 3 years i.e. 

2002, 2003 and 2004. The fact that 3 selections were made by the same 

selection comittee for the 3 years at a simple sitting did hgve a bearing 

on the assessment of the candidates. While reiterating the statements 

made in paragraph Vl.26 of the O.A., the applicant states that the Se-

lection records would justify the contention of the applicant and, there-

fore., the same may be directed to be produced at the time of hearing for 

scrutiny of the Hon 1 ble TribunaI. 

That with regard to the statements made in paragraph 4 of the 

repli to the grounds, the applicant reiterates the averments made in para-

graph 4 of this rejoinder. The applicant further states that the Respon- 

dent No.1 has not answered the contention advanced by the applicant 
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but has tried to defeat the same by resorting to a technical plea. 

That the applicant offers no comment on the statements made in 

paragraph 5 of the reply to the grounds. There is no dispute to the law laid 

down by the Apex Court. But the answering Respondent has failed to 

answer the point as to how in the instant case the juniors have super-

seded the applicant. 

That with regard to the statements made in paragraph 6 and 7 of 

the reply to the grounds, the applicant reiterates the statements made in 

paragraph 5 of this rejoinder. 

That the interpretation of Rule 3 (3) (ii) of the Indian Forest Service 

(Regulation of Seniority) Rules, 1997 advanced in paragraph 8 of the reply 

to the grounds is not admitted. Appropriate submissions would be made 

at the time of hearing. 

That the statements made in paragraph 9 of the reply to grounds 

are not admitted. In fact, the same is even contradictory to the reply of. 

the Respondent No.3. 

That the statements made in paragraph 10 of the reply to grounds 

are not admitted. 

That the applicant reiterates all the grounds urged in the O.A. 

13. 	That it is submitted that the reply of the Respondent No.] being 
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devoid of any merit may kindly be rejected and the reliefs prayed for by 

the applicant may be granted. 

Verification 	. 

I, Shri Mamat Kalita, son of Late Gopal Chcindra Kalita, aged about 

56 years, by profession - service, resident of Lakhiminagar, Guwahati - 6 do 

hereby say that I have verified the contents of the instant rejoinder and those 

are true to my knowledge, belief and submission. 

Verified at Guwahati on this the 30th day of April, 2007 
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In the Central Administrative Tribunal 

Guwahati Bench :: Guwahati 

O.A. No.258 OF 2006 

Shri Mamat Kalita 

-Versus- 

Union of India & Ors. 

- 	Applicant, 

Respondents, 

Reloinder by the applicanf to the written statement of the 

Respondent No.2. 

I, Shri Mamat Kalita, aged about 56 years, son of Late Gopal Chandra 

Kalifa, byprofession- service, resident of Lakhirninagdr, Guwahati -6, do hereby 

state as follows :- 

1. 	That I am the applicant in O.A. NO 258/06. A copy of the written 

statement of the Respondent No.2 has been served on me through my 

counsel. I have gone through the same and understood the contents 

thereof. Save and except what is specifically admitted hereunder, the 

rest of the averments made lfl: the reply are to be treated as not admit- 
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ted and denied by the applicant. 

That the applicant offers no comments on the averments made in 

paragraphs 2, 3, 4 and 5.1 to 5.6 of the written statement. 

That with regard to the statements made in paragraph 6.1 of the 

written statement, the applicant do.s not admit that the Respondent 

Nos.5 and 6 were confirmed on 1-8-86 and 1-11-87. The qpplicant also does 

riot admit that the Respondent Nos.7 to 10 were confirmed in: the State 

Forest Service on 1-3-90, 1-10-91,, i -1-92 and 1-7-92 respectively. 

That the applicant offers no comments on the statements made in 

paragraph6.2 and 6.3 of the written statement. 

5. 	That with regard to the statements made in paragraph 6.4 of the 

written statement, the applicant states that Md. Abdul Kuddus and Shri 

Rup Nath Brahma were assessed at par with the applicant in the selec-

tion for the year 2000 held on 8-12-2000. While it is stated that the appli-

cant was assessed as 'good' in the selection for the year 2002, it has not 

been stated as to how the aforesaid 2 officers were assessed or graded. 

That with regard to the statements made in paragraph 6.5 of the 

written statement, the applicant states that while it has been stated 

that he was assessed as 'good' for the year 2003, the assessment of the 

other officers has not been stated. The applicant states that because of 

the fact that selection for 3 years took place on the same day by the 
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same selection committee at the some sitting vitiated the assessment 

of the applicant. The applicant states that if the records of the selection 

proceedings are placed before this Hon'ble Tribunal, if would vindicate 

the stand of the applicant. 

That the applicant offers no comment on the statements made in 

paragraph 7(a) to 7 (f) of the written statement. 

14 	 That the statements made in paragraph 8.1 of the written state- 

ment are not admitted. 

That the applicant offers no comment on the averments made in 

paragraphs 8.2 to 8.2.8 of the written statement. 

That the statements made in paragraphs 8.2.9 and 8.3 of the 

written statement are not admitted. The scrutiny of the selection records 

would vindicate the s tand of the applicant that he was not assessed 

properly and that his assessments were vitiated due to the; fact that Se-

lecflon for 3 years by the some selection committee were clubbed 

together on the same day. 

That with regard to the statements 'made in paragraph 8.4 of the 

written statements the applicant states that though separate yearwise 

select lists were prepared for the year 2002. 2003 and 2004, the fact re-

mains that those selections were made by the some selection commit-

tee on a single day with most of the candidates overlapping in the 

eligibility lists for the said three years. 

S 



That the applicant offers no comment on the averments made in 

paragraph 8.5 of the written statement. 

That the slatement made in paragraph 9 of the written statement 

is not admitted. In view of the facts and circumstances of the case, 

Hon'ble Tribunal may be pleased to grant the reliefs as prayed for by I 
the applicant. 

Verification 

I, Shri Marnat Kalita, son of Late Gopai Chandra Kalita, aged about 

56 years, by profession - service, resident of Lakhiminagar, Guwahati - 6 do 

hereby say that I have verified the contents of the instant rejoinder and those 

are true to my knowledge, belief and submission. 

Verified at Guwahati on this the 30th day of April, 2007 

[I 
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In the Central Administrative Tribunal 

Guwahati Bench :: Guwahati 

O.A. No.258 OF 2006 

Shri Mamat Kalita 

- 	Applicant, 

-Versus- 

Union of India & Ors. 

- 	Respondents, 

Rejoinder to the written statement filed by the 

Respondent No.3. 

I, Shri Mamat Kailta, son of Late Gopal Chandra Kalita, aged 

about 56 years, by profession - service, resident of Lakhiminagar, 

Guwahati - 6, do hereby state as follows :- 

1. 	That I am the applicant in O.A. NO 258/2006. A copy of the 

written statement filed by the Respondent No.3 was served on me 

through my counsel. I have gone through the same and understood 

the contents thereof. This rejoinder is being filed in reply to the 
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averments made in the written statement. Save and except those 

statements made in the written statement which are specifically 

admitted hereunder, the rest of the averments made therein are to 

be regarded as not admitted and denied by the applicant. 

That the applicant offers no comment on the statements made 

in paragraphs 1,2, and 3 of the written statement. 

That with regard to the statements made in paragraph 4 of the 

written statement, the applicant states that his further promotion to 

the post of Conservator of Forests would depend on the outcome of 

the instant O.A. 

That the statements made in paragraph 5 of the written state-

ment are not admitted. In fact, those are contradictory to the aver-

ments made in the written statements of the Respondent No.2. The 

applicant reiterates the averments made in paragraph VI.6 of the 

AM 

That the statements made in paragraph 6 of the written state-

ment, are not admitted. The applicant reiterates the averments made 

in paragraph VI.7 of the O.A. 

That the applicant offers no comment on the statement made in 

paragraph 7 of the written statements. 

7. 	That the statements made in paragraph 8 of the 
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written statement are not admitted. As would be evident from the 

letter dated 29-05-2001 of the Joint Secretary to the Government of 

Assam, Forest Department (Annexure - V to the written statement), 

the revised vigilance report of the Political (Vigilance Cell) Depart-

ment was not before the Selection Committee when it met on 8-12-

2000 for selection for the year 2000. By time to the said report was 

received, the meeting of the selection committee was already over. 

Non-placement and consequential non-consideration of the said re-

vised report vitiated the assessment of the applicant, causing preju-

dice to him. 

That with regard to the statements made in paragraph 9, 10 and 

11 of the written statement, the applicant reiterates the statements 

made in the foregoing paragraph 7 of this rejoinder. 

That the applicant offers no comment on the statements made 

in paragraphs 12, 13. 14, and 15 of the written statement. However, 

the applicant reiterates the averments made in paragraph 7 of this 

rejoinder. 

That with regard to the statements made in paragraph 16 of 

the written statement, the applicant reiterates the averments made 

in paragraph 17 of the O.A.. 

That the applicant offers no comment on the statements made 

in paragraphs 17 to 23 of the written statements. 
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That with regard to the statements made in paragraph 24 of the 

written statement, the applicant reiterates the averments made in 

paragraph VI.26 of the O.A.. 

That applicant offers no comment on the statements made in 

paragraphs 25 and 26 of the written statement. 

.That with regard to the statements made in paragraphs 27 and 

28 of the written statement, the applicant states that grave injustice 

has been caused to him by selecting him for the year 2004 and by 

fixing his year of allotment as 1997. As indicated in para 28 of the 

written statement, the answering ReSpondent has now proposed to 

the Government of India to fix the applicant's year of allotment as 

1996, instead of 1997, which would only be of partial relief to the 

applicant and would not cure the injustice doneto him. 

That the written statement of the Respondent No.4 being iden- 

tical to the written statement of the Respondent No.3, the present 

rejoinder may also be kindly treated as the rejoinder to the written 

statement of the Respondent No.4 as well. 

That it is respectfully submitted that the written statements of 

the Respondent Nos.3 and 4 may kindly be rejected and the reliefs 

sought for by the applicant may be granted. 
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I, Shri Mamat Kalita, son of Late Gopat Chandra Kalita, aged 

about 56 years, by profession - service, resident of Lakhiminagar, Guwahati 

- 6 do hereby say that I have verified the statements made in the instant 

rejoinder and those are true to my knowledge, belief and submission. 

Verified at Guwahati on this the 30th day of April, 2007 

JVtra 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 

IN THE MATFER OF: 
O.A.No.25 8/06 
Sri Mamat Kalita 

.Applicant 
-Vs- 

Union of India and ors. 
.Respondent. 

-AND- 

IN THE MAITER OF: 
Affidavit on behalf of respondent 
no. 3 to the O.A. no.258/06. 

(AFFIDAVIT -IN -OPPOSITION ON BEHALF OF RESPONDENT NO.3) 

I, Smti M. Goswami, wife of ... , presently 

working as Deputy Secretary to the Government of Assam, Environment and 

Forest Department, Dispur, Guewahati-6 do hereby solemnly affirm and 
state as follows:- 

That I am the Deputy Secretary to the Government of Assam, 

Environment and Forest Department, Dispur, Guewahati-6. I have been 

authorized to file this affidavit on behalf of Respondent no.3. 

That the applicant of the aforesaid application has filed a Mis. Case 
no.44/07 with a prayer for production of documents/records i.e. the 

proceedings of the Selection Committee for selection to iFS cadre for the 
years 2000, 2001, 2002, 2003, and 2004 in respect of Assam Segment of 

Assam, Meghalaya Joint Cadre and ACR of the applicant and respondents 
no.5 to 11 for the years 1997 to 2003. 

3. 	That in the said case this Hon'ble Tribunal after hearing was pleased 
to pass an order dated 14.06.06 directing the Government of Assam to 
produce all the documents as aforesaid before this Hon'ble Tribunal by the 
next date. Further it was ordered that if they cannot produce the same by the 

next date the competent authority shall file the affidavit. 
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That in pursuance of Hon'ble Tribunal's order the 

proceedings/minutes have been submitted alongwith this affidavit, however 
in photocopy. The ACRs of the applicant and the respondents no.5 to 11 for 
the years 1997 to 2003 (7years) could not be submitted today due to 
technical snag and the same in original will be submitted at the time of 

hearing. Hence this affidavit. 

That fhe statements made in paragraphs 1,3 and 4 are true to my 

knowledge; those made in paragraph 2 are being matters of records of the 

case derived therefrom which I believe to be true and the rest are my humble 
submission before this Hon'ble Tribunal. 

And I sign this affidavit on this the 19th  July 2007 at Guwahati. 

Solemnly affirmed and declared before me by the deponent who is 
personally known to me. 

:• Magistrate Ise  

I 



District: Kamrup 

In the Central Administrative Tribunal 

Gauhati Bench ::.Guwahati 

O . A. No.258 OF 2006 

CIO 	 0 Shri Mamat Kalita 

- 	
- 	APPLICAN T 

-Versus- 

Union of India & Ors. 

- RESPONDENTS 

- INDEX - 

• 	Sl.No. Annexures 	 Particulars 	 Page No. 

Additional Affidavit 	 1-8 

Q 	Certificate of participation issued in fa- 	9 

your of applicant for participation in the 

course On Management of S H G under. 

Micro Finance issued by the National 

Institute of Rural Development. 

• 	3. 	 Q-1 	Certificate of participation issued iii .  fa- 	10 

your of the applicant for participation in 

the Training of Trainers on Microplanning 

issued by the Forest Departmeflt,Goverfl-

ment 9f Assam. 

flied by 
,- 	 11 
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District: Kamrup 

• 	 In the Central Administrative Tribunal 

Gauhati Bench :: Guwahati 

O.A. No.258 OF 2006 

• 	 INTHEMA1TEROF:- 

An additional affidavit by tle applicant in 

support of the original application in O.A. 
• 	 No.258 of 2006 

-AND- 

IN THE MATTER OF 

O.A. No.258 of 2006 

Shri Mamat kalita 

- 	APPLICANT 

-Versus- 

Union of India & Ors. 

- RESPONDENTS 

[ADDITIONAL AFFIDAVIT] - 

I, Shri Mamat Kalita, son of Late Gopal Chandra Kalita, aged 

about 57 years, by profession - service, resident of Lakhiminagar, Guwahati 

- 6, do hereby state as follows :- 

1. 	That 
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1. 	That I am the applicant in 0 

rf 	if&ai 
Central Admiuistratve Trib una l #4  

uainted 

with the facts and circumstances of the case. I am competent to swear 

this affidavit. This affidavit is being filed to place on record the dis-

crepancies found while perusing the record of the case. 

That in view of the leave granted by this Hon'ble Tribunal, the 

applicant's counsel went through the record of the case submitted by 

the Respondents in the Registry of this Hon'ble Tribunal. The record 

was found to be the photo copy of the original. On perusal of the 

record, the applicant begs to place on record the following for consid-

ération of this Hon'ble Tribunal. 

That on a comparative analysis of the Annual Confldential Rolls 

(ACRs) of the applicant and the Respondents for the period from 1996-

97 to 2002-03, the following facts have been noticed :- 

YEAR WISE 

1996-97 :- During this year, the applicant was graded good whereas 

the Respondent Nos.7, 9, 10 and 11 were graded very 

good. 

1997-98:- During this year, the applicant and the Respondent Nos.9, 

10 and 11 were graded good whereas the Respondent No.7 

was graded very good. During this year the reviewing au-

thority gave an adverse comment against the Respondent 

No.9 to the effect that he needs further improvement. The 

reviewing authority commented, which was accepted by 

the accepting authority, that the Respondent No.9 is fit for 

promotion as per his seniority only. 
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1998-99:- During this year, the applicant was graded good but the 

• Respondent Nos.7, .9,10. and ii were graded very good. 

During this year there was a comment by the reporting 

authority against the Respondent No.10 to the effect that 

he is fit for promotion on the basis of seniority only. 

1999-2000:- During this year the applicant was graded as average. 

But it may :be mentioned that the reporting authority re-

corded the ACR of the applicant not in the format pre-

scribed in the statutory form as per the provisions of Rule 

4(2) of the Assam Services (Confidential Rolls) Rules, 1990. 

Certain adverse and critical remarks.wère recorded by the 

reporting authority which were not as per the prescribed 

format which vitiated the said reporting. The Rèspondènt' 

Nos.7, 9, 10 and .11 were graded'good. 

2000-2001:- During this year the applicant was graded as good whereas 

the Respondent Nos.7, 9 and 10 were graded very. goodJhe 

reporting authority commented that the Respondent No,. 9 

is fit for promotion as per his seniority only. The Respon-

dent No.11 was graded as outstanding. The grading was 

given to the Respondent No.1 by the concerned Executive 

Member and 'Chief Executive Member of the North Cachar. 

Hills AutonomoUs Council, who are not the reviewing and 

accepting authorities as per khedule IV of the Assam 

Services (Confidential Rolls) Rules, 1990. The Said illegal-

ity resulted, in the overgrading of the Respondent No.11, 

Nk 

	

	 'gitiating his ACR for the said year as well as the selection 

of the Respondent No.11 on the basis of such ACR. 

2001-2002.... 
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2001-2002 :- During this year, the applicant was graded as outstand-

ing whereas the Respondent Nos.7, 9, 10 and ii was graded 

as very good. In this year also, the Respondent No.11's 

ACR was, accepted by the Principal Secretary, N.C. Hills 

Autonomous Council, who is not the competent accepting 

authority as per the said 199,0 Rules. That being. the posi- 

• tion, the ACR of the Respondent No.11 also stood. vitiated 

for the said year. 	 . 

• 	 2002-2003 :- During this year, the applicant was graded as very' good 

whereas the Respondent Nos.7 and 8' are were graded as 

good, the Respondent No.9 was graded as very good while 

the Respondent No.11 was graded as outstanding. The 

Respondent No.8 was graded as outstanding by the re-

viewing authority but the accepting authority downgraded 

it to good. In this year also, the ACR of the Respondent 

No.11 was reviewed by the concerned Executive Member 

and accepted by the Chief Executive Member of the 

North Cachar. Hills Autonomous Council in complete viola- 

Ak 

	

	 •tion of the 1990 Rules. The same clearly Vitiated the ACR 

of the Respondent No.11 for the said year. 

COMPARATIVE ANALYSIS .OF'THE ACRs OF THE CONTESTING 

PARTIES FOR THE PERIOD FROM 1996-97 to 2002-03. 

Applicant :-(i) For the period 24-11-1999 to 31-3-2000, Shri M.M.Sarma, 

IFS, Conservator of Forest, Bongaigaon Social, Forestry 

Circle was the reporting authority, of the applicant. As the 

reporting officer, he recorded 'the ACRof the applicant not 

in the.... 

4 
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in the prescribed statutory format fram'ed under 	provi- 

sións of Rule 4(2) Of. the 1990 Rules bUt as per his own 

accord. :. 

.(ii)Sirnilarly, ShriM.M. Sarma recorded the ACR of the appli- 

/ 	cant for the period from 1-4-2000 to 31-3-2001 not as per 
* 	

the prescribed statutory form 

The same has vitiated the aforesaid two ACRs of the 

applicant. 

Shri M.M. Sarma, Conservator of Forest, Bongaigaon So-

cial Forestry Circle as the reporting authority and Shri K.N. 

beva Goswami, Chief Conservator of Forest, Social For-

estry, Assarn as the reviewing authority had recorded some 

adverse and critical remarks in the ACRs of the applicant 

for the priod from 24-11-99 to 31-3-2000 and from 1-4-

2000 to 31-3-2001, which were not corpmunicated to the 

applicant and as such he was not afforded any opportunity 

to represent against.the said remarks. The same is in vio-

lation of.Rules 10, hand  12 of the 1990 Rules, adversely 

	

• 	• 	 affecting the apiicant. 

	

• 	 (v) As a result, the grading of the applicant was adversely 

affected which had a definite bearing on the non selection 

of the applicant for the previous years. 

(vi) Moreóvér, the applicant had attended and completed the 

following training courses:- 

(a) Course 



/ce;; : 

i {.:• 	 10!IIIRC1:; /(a) Course on Management SHG un1eyntrfinanc from 

211-2002 to 26-1-2002 at the National Institute of 

Rural Development, North Eastern. Regional Centre, 

Jawahar Nagar,Guwahati - 22; 

(b) Training of trainers on micro-planning from 8-1-2002 

to 11-1-2002 at.Guwahati jointly organised' by the 

Assam Forest. Department and Regional Centre, Na-

tional .Afforestation and Eco-Developmént Board, Min-

istry of Environment and Forests, Government of In- 
• 	dia. 

The applicant's participation in: the said, training were not 

taken into consideration while recording his ACR as is required under 

the 1990 Rules. . 

cppies of the certificates issued to the, petitioner for par-

ticipating in the aforesaid 'training programmes are en-

closed herewith and marked as Annexures - Q and 0-1 

respectively. 

Respondent NO.8 '.:- In case of the Respondent No.8, although the review-

i'ng authoiity graded him as outstanding during 2002-. 

03, the a'ccepting authority downgraded him as good 

for the said. period. 

Respondent No.9 '  -For the year 1997-98, the reviewing authority corn-

nented and which was accepted by the accepting 

authority that the Respondent No.9 is fit for promo-

tlon as per his seniority only. The Respondent No.9 

got an 

. 4. 	 . 	 - 



got an adverse remark by the reviewing authority that 

he needs further improvement. Similarly, for the year 

2000,701 the reporting authority had commented that 

the Respondent No.9 is fit for promotion as per his 

seniority only. In view of the aforesaid, it is clear that 

the Respondent No.9 could not have superseded the 

applicant who is two years senior to him. 

Respondent No.10 : In the case of the Respondent No.10, thereporting 

authority commented during the year .1998-99 that 

he is fit for promotion as per his seniority only. In 

that view of the matter, he could, not have super-

seded the applicant who is two years senior to him. 

Respondent No.11:-The ACRs of the Respondent No.11 for the years .1-

9-2000 to 31-3-2001, 2001-2002 and 2002-2003 were 

reviewed and accepted by the Executive Member and 

Chief ExecutiveMember, North Cachar Hills Autono-

mous Council in violation of schedule IV of the 1990 

Rules. The same has vitiated ,the ACRs of Respon-

dent No.11 for the said periods rendering the same 

nOnet. It may be mentioned that for the said peri-

ods Respondent No.11 was clearly 'overgraded, his 

gradings fOr the said periods being outstanding, very 

good and outstanding again. 

4. 	That from the above analysis, it is respectfully submitted that 

the applicant ought to have been selected for the vacancy of 2003 in 

as much as he was graded outstanding in his ACR for the year 2001- 

2002 ...... 
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2002 and all others were graded very good. The Respohden . o.11' 

was selected for the year 2003 but as has been pointed out in the 

foregoing paragraphs, his ACRs for the years 2000-2001, 2001-2002 

and 2002-2003 could not have been taken into, consideration asthose 

were recorded. in complete vIolation of ,  1990 Rules. 

The statements made in the introductory paragraph. 1 and 2 

are true to my knowledge; those made in paragraph 3 bein.g matters of 
1• 

	

	

record are true to my information derived therefrom and the rest are my 

respectful submissions. 

I set my hand to this affidavit this the 4th day of March, 2008 

at Guwahati. 

Identified. by me 

Deponent 

Advocate's clerk 
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